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.OK SABHA

Monday, May 4, 1964|Vaisakha 14,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Evacuation of Pakistanis from
Barmer Area

*1292, Dr. L. M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Pakis-
tanis living in 4 six mile belt across
the Barmer border are bring cvacuat-
ed;

(b) whether it is also a fact that
Pakistani troops are moving into this
area which was so far pguarded by
policemen, and that Pakistani army-
men have started digging trenches and
constructing bunkers in this border
area, and

(c) whether Government have ad-
dressed any communication in this re-
gard to the Government of Pakistan
and if so, the result thereof?

The Deputy Minister in the Minis-
try of Defence (Shri D, R, Chavan):
(a) No, Sir.

(b) No, Sir.
(¢) Does not arise,

Dr. L, M, Singhvi: Have Govern-
ment sought to ascertain the source
of the news appearing in the press tu
this effect? If so, may I know what
is the source of the news and how
this news came to be published?
What action have Government taken
against those responsible for the pub-
lication of this news?

14002

The Minister of Defence (Shri Y. B.
Chavan): We also hear these reports
that the authorities are trying to per-
suade people to go back. Beyond
that, really speaking, we have no
information. Possibly these press
reporis are also based on those rumo-
urs.

Dr. L, M, Singhvi: Are any mea-
sures being taken on our side of the
border in order to streamline security
arrangements and in  particular, to
introduce an identity card system fop
those who live in the border areas and
who freely pass from this part to
that side and viee versa?

Shri Y. B. Chavan: We are taking
steps to strengthen the armed cons-
tabulary there, Of course, this ques-
tion of introducing any identitr card
system is not being considered.

Shri Harish Chandra Mathur: Why
has it not been possible for the hon.
Minister to  wvisit that area &znd
to know its peculiar problems?
Why is it that this particular area hasg
not been taken into consideration for
border developmeﬁt? .

Shri ¥. B. Chavan: There is noc
question of ignoring any area as such.
But naturally those border areas
which become or tend to become more
active are given priority. That was
really the reason. But certainly I
have intention to wvisit that part.

Shri Kapur Singh: Apart from the
cease-fire line in Kashmir, in which
sectors of our lengthy borders do our
armies stand, in direct confrontation
to those of our neighbours? N

Shri ¥. B, Chavan: All along the
cease-fire line. That is expctly where
the armies are facing each other. |

Shri Hari Vishnu Kamath: Has
Government received reports to the
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effect that the Pakistan Government Shri Harish Chandra Mathur: That
is following a consistent, calculated is separate.

policy with regard to the border

throughout in this matter and the bor-
der in the east also is being tacklea
or being organised in a similar man-
ner? If so, does Government propose
to remove Indian citizens of dubious
loyalty, and consequently, a securily
risk, on this side of the border to
safer zones?

Shri ¥. B, Chavan: Those of doubt-
tul loyalty are very carefully watch-
ed. But there is no intention of shift-
ing the population as such.

Shrimati Savitri Nigam: Just now
the hon. Minister said that they are
not ignoring this particular area.
'What particular steps have been taken
to develop this area—to justify the
hon Minister's statement?

Shri ¥, B. Chavan: 1 did say that
the armed constabulary which is in
charge of the posts there is being

strengthened.

oY o= s e arahr
7T AAT ST A 37 F477T 91 fF arfE-
=R T AT ZE T I 75 Ay @
TEF 77 AFATT KT w7 T goa g0
ST I # 4T T, T g sy o
TR E F A qvEen £ fF aw oAy
fam it a7 afz 2 41 3wy fagwm
Fr o2 7

WEqW WENEA : TF A1 ATH FAIA
g = I F w7 AeAw A

ft SETIEAIT ATEAY ¢ TR AT F
TAT FT ATT & 1

AN WY © w479 TE § {7 qg@r
¥ ag 7oA mreAt g2y w2 # uT 44

Mr, Speaker: Question No. 1293—

Shri D. C. Sharma.

Shri Hari Vishnu Kamath: Question
No. 1301 may also be taken up with
this.

Mr. Speaker: If the Minister can
conveniently answer both, she may
do so.

Shrimati Lakshmi Menon: Yes.

Shri Harish Chandra Mathur: It
might be taken up separately because |,
it refers fo an absolutely different
issue.

Mr. Speaker: 1 will give an oppor-
tunity to him to put two questions.

Shri Harish Chamdra Mathur: But
it would mix up the whole thing.

Mr. Speaker: Yes, both may be
answered together.

Assassination of Bhuiam P.M,

+
. [ Shri D, C. Sharma;
1293.1’:"_. L. M. Singhvi:

Wil] the Prime Minister be pleased
to state:

(a) whether it is a fact that the
alleged assassin of the late Prime
Minister of Bhutan was earlier work-
ing in the Assam Rifles and had spent
some time in Chinese custody as a
prisoner of war following the 1962
Chinese invasion; and

(b) it so, how and when he was
released?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) According to
present information, the assassin of
the Prime Minister of Bhutan was not
previously employed in the Assam
Rifles,

(b) Does not arise.
Assassination of Bhutam P.M.

4
Shri Harish Chandra
Mathur:
*1301, 7 Shri Harl Vishnu Kamath:
1 Shri P. C. Borooah:
|_ Shri Ram Harkh Yadav:
Will the Prime Minister be pleased
teo state what assistance if any has
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been given by the Government of
India to Bhutan Government in the
investigation of the cause of Bhutan
Prime Minister's 4ssassination?

The Minister of State im the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): The Government of

+ India having received no request from
the Government of Bhutan in this re-
gard has not provided any assistance
to that Government in investigating
the cause of the assassination of the
Prime Minister of Bhutan, It is, bow-
ever, understood that apparenily, on
the request of the brother of the late
Prime Minister of Bhutan, the West
Bengal Governmenl sent two police
dogs to track the assassin,

Shri D, ¢, Sharma: May I know i
it has been established beyond doubt
that the Chinese had some hand in
the assassination of the Prime Minis-
ter of Bhutan, and that the Chinese
had offered asylum to the assassin
after he had done his work?

Shrimati Lakshmi Menon: Nothing
has been established, because the
whole thing is under investigation
now,

Shri D, C. Sharma: May I know if
the Government has any firm evidence
about the assassin of the Prime Minis-
ter? If he was not in the Assam
Rifles, was he not a person who was
employed in the Indian Army in some
capacity or other?

Shrimati Lakshmi Menon: No, Sir.

Shri Harish Chamdra Mathur: This
heinous and abominable murder of
the Prime Minister is obviously the
result of the intentions of the Chinese
aggressors to create trouble on our
border and have a military coup.
May I know whether this aspect of
the question has been examined by
the Minister, and their reactions?

Shrimati Lakshmi Memon: As T
have pointed out, the matter is under
investigation. The assassin has been
arrested and he is being interrogated.
Various other persons have also been
arrested. When the investigations are
over, we will be able to know whe-

Oral Answers 14006

ther there is any complicity of the
Chinese in this and whether there was

any other motive behind this
except some personal motive,

Shri Harish Chamdra Mathur: May
I know the Government of India's

present information and their assesse
ment, and whether they would wait
indefinitely for this investigation, or
they would like to take quick action
in such matters?

Shrimati Lakshmi Menom: It is &
matter for the Bhutan Government,
This is an internal matter for the
Bhutan Government, and we will have
to wait till all the assessment has
been made by the Bhutan Government
itself.

Dr. L. M. Singhvi: May I know
whether the Government are keeping
themselves informed of the investi-
gation which is going on, and if so,
whether Government are in a positiom
to indicate the antecedents of the
assassin and whether he had any con-
nection whatever with any foreigh
country?

Shrimati Lakshmi Menon: The
same question is being repeated in
different forms. All that we know..,

Mr. Speaker: The first portion is
whether the Government iz keeping
itself informed of 'all the develop-
ments of the proceeding.

Shrimati Lakshmi Memon: I have
pointed out that Bhutan is an inde=-
pendent country as far as these
matters are concerned, and perhaps
after the investigations are over, our
political officer might get the results
of the investigation.

Dr. L. M. Singhvi: On a point of
order. May I know whether the par-
ticular status of Bhutan interferes
with the Government keeping itself
informed about the investigations im
respect of this murder?

Mr. Speaker: 1 have asked her.
Let her complete the answer.

Shrimati Lakshmi Menom: Nothing
prevents us from keeping ourselves
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informed of what is happening in
Bhutan.

Dr. L. M, Singhvi: Are they doing
it or not? ad
Shrimati Lakshmi Menom: We are

doing it.

Shri Harish Chandra Mathur: The
question arises whether we are depen-
dent cntirely on the Bhutan Govern-
meni for what js happening in Bhutan,
or whether we are having independent
sources of information,

Mr. Speaker: No, she says they do
not have an independent enquiry.

Shri Harish Chamdra Mathur: In
respect of important matters are we
dependent entirely on what is done
by the Bhutan Government?

Mr, Speaker: That is what she
says.

Shri Harish Chandra Mathur: It is
such an important matter of border
turmoeil that has effect on us.

Mr., Speaker: Order, order.

Shri Hari Vishau Kamath: Has the
attention of the Government been
drawn to certain press reports cma-
nating from Gauhati to the effect that
in the pocket of the assassin was found
a membership card of a Communist
Party, and if so, may I know to which
couniry's Communist Party does he
belong?

Shrimati Lakshmi Menon: We have
no information of what was found in
his pocket.

Shri P. C. Borooah: May I know
how many persons are involved, and
whether the preliminary investigations
disclose the presence of the Chinese

hand in this incident?

Shrimati Lakshmi Menon: That has
been answered—Llhe number of pcople
arrested in regard to this assassination.

Mr, Speaker: How many?

Shrimat] Lakshmi Menon:
not give that figure,

I can-
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Shri Indrajit Gupta: May I knuw
whether at any stage India Govern-
ment had received any prior infor-
mation through our normal diploma-
tic channels as to the likelihood of any
sort of a coup, attempted coup, in
Bhutan which may be aimed at chang-
ing the present status of relationship
between Bhutan and India?

Shrimati Lakshmi Menmon: No, Sir.
That has been the apprehension—
something might happen because the
Prime Minister was killed. Otherwise
there was no other indication.

Shri Nath Pai: In view of the fact
that from what is available to this
country it seems that the matter was
part of the overall conspiracy to sub-
vert Bhutan into a satellite of a
neighbouring country, and in view of
the fact that it is our obligation so
far as ihe security is concerned, may
we know whether there was an indi-
cation from the available information
to Government to show that this mur-
der was part of a conspiracy to subvert
and whether it was an individual
rivalry or dynastic coup?

Mr. Speaker: Thal is what she has
answered; this Government would
wait till the investigations are com-
pleted?

Shri Nath Pai: She says that it is
an independent country, Sir. So far
as the security of Bhutan is concern-
ed, the assassination of the Prime
Minister there has a direct link; the
security of Bhutan ig our responsibi-
lity. Therefore, 1 am entitled to

Mr, Speaker: She has explained the
position.

Shri Nath Pai: So far as the obli-
gations in this regard are concerned,
it is not left to her alone: it is left to
you, Sir . . .

Mr, Speaker: It is not left to me
also . . . (Interruptions).

Shri Harish Chandra Mathur: The
question arises out of our responsibili-
ties. What are we doing?
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Mr, Speaker: Order, order. Hon.
Members are arguing all right. That
ig quite a different thing, The ques-
tion was asked and the answer has
<come., [ cannot now interfere in that

Shri Nath Pai: The hon. Minister,
Shri Lal Bahadur Shastri was willing
to reply.

Shri Swell: Is it a fact that on the
13th of April when the conditions in
Thimpu, capital of Bhutan, were cri-
tica] preceding the arrest of the De-
puty Chief of Staff and the Quarter-
Master General there, the Government
of India had ordered its troops to in-
tervene should the conditions go out
.of control and, if so, whether this deci-
sion to ask the troops to intervene at
Thimpu was at the request of the
Bhutan Government or out of a reali-
sation of the danger to the security of
India posed by the assassination?

The Minister without Portfoliv
«(Shri Lal Bahadur Shastri): The in-
formation which the hon. Member has
given to the House may not be
-entirely correct. However, even if we
have definite information in this re-
gard, I would not like to share it
with the House at the present moment,
Secondly, we are keeping in close
touch with developments in Bhutan,
and whatever assistance is asked for
by the Bhutanese Goevernment, we
are most willing to give. We do feel
that the security of Bhutan is very
important for us, for India as a whole,
and at the present moment the King
is in complete contirol of the present
situation in Bhutan, and I do not think
that we should feel nervous in any
way.

Shri Hem Barua: In view of the
fact that the assassination of the Bhu-
tanese Prime Minister iz part of a
‘bigger scheme of things that has been
engineerred and encouraged by the
Chinese as pointed out by a spokes-
man of the External Affairs Ministry,
and it hag also transpired that 14
people alleged to be involved in this
enup have already got political asylum
{n China, and because it involves our
‘natlonal security, may I know whether

Oral Answers 14010
our Government was posted wilh the

. facts of these politica] developments
In that mountain kingdom after the
Chinese attack on this country in 1962
by (a) the Government of Bhutan it-
self and (b) by our political represen=
tative there?

Shri Lal Bahadur Shastri: In so far
as the Chinese matter ig concerned, 1
am not in a position to say exactly as
to what part the Chinese played in
this assassination. However, the Chi-
nese are always prepared to fish in
troubleq waters. I do not think that
there was apy special effort of sub-
version in Bhutan. It is difficult for
us to say anything exactly in regard
to the particular incident because, as
my colleague has just now said, the
matter is under investigation and {f
any help even in that regard is asked
from us, we should be willing to give
it. I do not think that at the present
moment there is any such fear of sub-
version, etec. As I said, we are keep-
ing in touch and we will do the need-
ful whenever we consider it necessary.

Shri Hem Barua: Sir, my question
has not been replied to. ‘The question
was this: I just wanted to know whe-
ther our Government was posted with
facts about these political develop-
ments in that kingdom because,—as
I said, political developments have
been taking place since the Chinese
aggression on this territory in 1962—
either by the Bhutanese Government

or by our political representative
there.
Mr. Speaker: When such long

statements are made, how can Mem-
bers expect precise answers to be
given? This is not the time or the
opportunity when long statements are
to be made, during Question Hour—
making assumptions, and then asking
whether they are true or not,

st armdt (fegmz) o fead ey
firzame frdy § oY nirfsrer aoter few
Fegm @) @@ AT Y w@fee ?

Mr, Speaker: Order, order.
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Shri Hem Barua: I just wanted to
know whether our Government was
posted with facts about these political
developments in that kingdom. That
is what I wanted to know, but that
point in my question has not been
replied to.

Shrimati Lakshmi Menonm:
posted with all the facts.

Shri Joachim Alva:
that after the Chincse aggression,
dangerous movements and currents
occurred in all these three Himalayan
kingdoms and Prince Dorji was a kind
of a kingpin in that alliance? Did we
go all out and survey the situation
and caution him in regard to security?
Before the assassination took place,
did we tackle any kind of security
ingide Bhutan itself?

We are

Is it not true

Mr, Speaker: Order, order; it is
also just the same statement being
made.

Shri Joachim Alva: I want to know
whether any special precaution was
taken after the Chinese aggression.
After all, Dorji was the kingpin in
that alliance in the three Himalayan
kingdoms.

Shri La) Bahadur Shastri: The se-
curity of the Prime Minister was ¢n-
tirely the responsibility of the Bhu-
tanese Government. But it is true
that whenever he came to Calcutta—
he used to be in Calcutta for long
periods—we made adequate arrange-
ments for hig security and safety.

ot anret : 3g T v 2 ¥
wafe gara 37 &Y awvT T 2
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Shri Nath Pal: Sir, on a point of
order. In reply to my question the
Minister of State in the Ministry of
External Affairs stated—ang earlier
also she stated and you upheld her
submission—that investigations are
proceeding and therefore, about any
subversion she canrot reply, But two
minutes later, the Minister without
FPortfolio assured us tha: share i3 no
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subversion. If the investigation is not
complete, how can that conclusion be
arrived at? *We want your protection
and your assurance that there should
be some kind of consistency in the
replies given within a lapse of, say,
two minutes of each other. First, we
were told that the investigations were
not comiplete. ©Of course, You may
say that “Mr, Nath Pai will realise
that there is no point of order.” But
I request you to protect our rights
in this matter.

Mr. Speaker: He knows it much
better than I

Shri Nath Pai: You alone can; 1
know—

Mr. Speaker: When he is conscious

of the weakness, when he himself is
conscious of it, what more can I do?
(Interruption).

Shri Hem Barua: Should you not
congratulate Shri Nath Pai for know-
ing your mina?

Mr, Speaker: Order, order. There
is no question of knowing my mind.
Of course, she had said that there was
no subversion, but that was on the
facts well known to the Government
That is all what she said.

Shri Nath Pai: She said the investi~
gations are proceeding,

Mr. Speaker: She prefers not giv-
ing any information until the investi-
gation is completed. That is what she
said. The Minister without Portfollo
said that we have got many facts
within our knowledge; we are keeping
in contact with that and the latest de-
velopments also. But he would not
like to disclose that in the public
interest.

Shri Nath Pai: I am sorry I have
not made myself clear. He said cate-
gorically that he wants to assure that
there is no subversion. This is the
conclusion reached, unless, I am mis-
quoting him.

Shri Lal Bahadur Shastrl: The re-
ply is not inconsistent 1 said, sube
version in a general way is not thare
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[nvestigation is taking place on parti-
cular, specific matters. Even though
the investigation is going on, I can in
a general way say that there has been
no subversion as such.

Istacll Independence Day Reception
at Delhi

+
Shri Harl Vishnu Kamath:
Dr. L. M. Singhvi:
*1294 ﬁ Shri P. C. Borooah:

Shri Hukam Chand
L Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) whether Government issued a
directive to or advised the Consulate
of Israel not to hold Israel Independ-
ence Day celebration on the 13th
April, 1964 in New Delhi; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. On Tth April,
1964, the Government advised the
Consul of Israel not to hold the Israeli
National Day reception on 15th April
in New Delhi.

(b) A statement is placed on the
Table of the House.

STATEMENT
The Government's decision was
based on the following considera-
tions:—

(i) It was not customary for a
Consul to hold his country’s
National Day reception in
Delhi when the headquarters
of the Consulate is not located
here. The Israeli Consul,
like all other Consuls, have
been holding receptions in
celebration of the National
Days of their countries at
their respective headquarters.

(ii) In holding his country's
National Day reception in
New Delhi, the Israeli Consul
appeared to be trying, with-
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out proper authority, to
assume the role of a diplo-
matic agent when he is re-
quired to confine himself to
consular functions. This is in
contravention of Article 17 of
the Vienna Convention on
Consular  Relations  which
clearly lays down that prior
approval of the receiving
State must be obtained if a
consular officar desires to per-
form diplomatic functions.
Holding a National Day func-
tion away from the Consul's
headquarters and in the
National Capital is regarded
as a diplomatic function.

Shri Hari Vishnu Kamath: I want
to submit at the outset that the state-
ment is a masterpiece of ambivalent
evasion, and I therefore crave your
indulgence to take a little longer time
than usual on this question. Is it a
fact that the Consul General of Israel
is accredited to the entire territory of
the Republic of India, and has the
Minister’s attention been drawn to
the statement made by the Israeli
Minister who was in the capital two
days ago to the effect that the Coun-
cil was within his legal rights under
the Vienna Convention to which the
statement refers and which has been
misinterpreted, shall I say, if not
misquoted? The statement refers to
Article 17 of the Convention, But
article 5 of the Convention says that
among the consular functions are
“furthering the development of com-
mercial, economic and cultural and
scientific relations between the send-
ing State and the receiving State and
otherwise promoting friendly relations
between them in accordance with the
provisions of the present Convention”,
The statement laid on the Table does
not say that holding a National Day
reception is a diplomatic function or
diplomatic act. It only says that
holding the National Day function out-
side the consular headquarters is not
customary. He must try to follow this
argument. May I know whether the
celebration of the National Day out-
side the headquarters but within the
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[Shri Hari Vishnu Kamath]
jurisdiction of the Consul is or is not
a consular function within the mean-
ing of the Vienna Convention. If the
answer be in the negative, will the
Deputy Minister lay on the Table the
letter of commission or the letter of
accreditation of the Israeli Consul to
this country?

Shri Dinesh Singh: Which portion
of this long statement am I to answer,
Sir?

Shri Hari Vishnu Kamath: It is not
a long statement; it is one question, if
you have got the brains to under-
stand.

Mr, Speaker: There may be some
difficulty. The hon. Member should
not get angry.

Shri Hari Vishnu Kamath: It is not
like receiving Sheikh Abdullah in this
country. It is not as easy as that.
This is cancelling a reception arranged
by a friendly country.

Mr, Speaker: I could not {follow
myself,

Shri MHari YVishau Kamath: He
received Sheikh Abdullah at Palam.
It is not as easy as that.

Mr. Speaker: If it is difficult and not
so easy as receiving Sheikh Abdullah,
then it will be very difficult for many
hon. Members to understand.

Shri Hari Vishnu XKamath: I do
not think so,

Mr. Speaker: Why not? Such a long

question is difficult to answer. If he
wants to put a simple question, I
will allow him. The whole thing

cannot be argued like that. The whole
convention cannot be discussed,

Shri Hari Vishnu Kamath: There is
reference to the convention in  the
statement itself. Is it not a fact that
under the Vienna Convention the
holding of a national day function
within the territory to which a consul
is accredited is a consular function
and not a diplomatic function? If the
answer is in the negative, will the
Minister lay on the Table of the
House a copy of the letter of com-
mission of the Israeli Consul to our
. country?
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Shri Dimesh Singh: Holding of the
national day function by a consul
should be restricted to the head-
quarters.

Shri Harl Vishnu Kamath: No, Sir.

Shri Dinesh Singh: The headquar-
ters of the Consul of Israel is Bombay,

Shri Hari Vishou Kamath: It is
wholly wrong.

Mr. Speaker: That is a different
thing. He must listen to the
answer even if it is wrong. It can be
challenged in any other manner, but

the information should be received.

Shri Hari Vishnu Kamath: It is
wrong.

Mr. Speaker: That is a different
thing altogether.

Shri Dinesh Singh: He has been

holding these national day functions
at Bombay for the last 14 years. There
is nothing new. He wanted to break
from that and hold the function in

Delhi. We advised against it. The
hon. Member referred to the state-
ment. In the statement we have

mentioned very clearly that holding
national day functions away from the
Consul's  headquarters and in the
national capital is regarded as a dip-
locatim function.

Shri Hari Vishnu Kamath: Is the
Government aware of the revulsion
caused among the people and the
Press by this shabby treatment of a
friendly country, and is the Govern-
ment aware of the impression that this
conduct of the Government has been
inspired by an Arab phobia, a fear of
Arab States and complete, gbject ali-
gnment with the Arab States in this
region and there is no non-alignment
in this region? 1 would like to know
whether even at this hour they are
prepared to express regret for thelr
act, for their conduct?

Mr. Speaker: He should not put
questions in such a manner that he
wants to bring closer one friendly
country and, then, at the same time,
he might say certain things that might
offend others.
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Shri Hari Vishnu Kamath: May I tell
you, in all humility, that there are
countries in the world, in Europe,
Asia and Africa, who have got cordial
relations with both the Arab States
and Israel?

Mr. Speaker: Order, order. He can
put the guestion all right. Why should
he say Arab phobia and all those
things?

Shri Hari Vishnu KEamath: Is it
because of the fear of the Arab
States? Will it be all right it I say
“inspired by a bias in favour of the
Arab States and against Israel”?

Shri Dinesh Simgh: I would submit,
there was no shabby treatment at all.
The Consul was duly advised not to
hold this reception. He had sufficient
time to cancel his reception and there
avi:s no shabby treatment at all

Dr., L, M, Singhvi: Under what
specific convention were the Govern-
ment justified in regarding holding of
the national day celebration as a
diplomatic  duty, and under what
particular convention were the Gov=
ernment justified in cancelling his
personal accommodation in Ashoka
Hotel?

Shri Dinesh Singh: The answer to
the first part is, under the wusual
established convention being followed
by all diplomatic missions they hold
their national day functions wherever
their headquarters are. Regarding the
second part, Government did not
cancel his personal reservation of
accommodation,

Shri Hari Vishnu Kamath: Sir, I rise
to a point of order....

Dr. L. M. Singhvi: Under what
gpecific convention......

Mr. BSpeaker: Not so many at a
time,

Shri Hari Vishnu Kamath: The
statement laid on the table says “cus-
tfomary”. The word used is “custo-
mary”. It does not say that it is
against law. It is conventional or
customary. How is he prohibited
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from holding it here. Sir, I hopu you
will comme to our rescue. May I appeal
to you, Sir, seated in that high
Chair.

Mr, Speaker: Shri Kamath certainly
realises that 1 allowed him two
questions. The third question was put
by another hon. Member. After he has
got the answer, Shri Kamath stands
up and says something. This is not the
way in which supplementaries should
be put.

Shri Hari Vishnu Kamath: When
the statement is so ambiguous. what
can we do?

Mr. Speaker: I will tell him if he
wants.

Dr, L. M. Singhvi: Mr. Speaker, it
is legitimate for us to know, when
we ask a specific question, under what
specific convention this is regarded as
a diplomatic duty. He does not say
whether it is under any speccific con-
vention that the holding of national
day celebrations is regarded as a
diplomatic function.

Mr. Speaker: He has not referred to
any clause of the convention or the
number of year of the convention.
But he has said that it is under the
general procedure,

Shri Hari Vishnu Kamath: It is
customary. It is not wrong....

Mr. Speaker: If it is wholly wrong,
he can have remedy in another way -
and not in this manner. I have ruled
it here many a time that if a Mem-
ber is not satisfied with the answer
given by the Minister and he thinks
that it is wrong, then the Member has
got remedies about that. He can write
to me, give his reasons, substantiate
his version and say that it is a mis-
take that has been committed by the
Minister. Then 1 will find out from
the Minister why he has made that

statement. But in the supplemen-
taries this procedure cannot be
followed.

Shri Harl Vishnn Kamath: But we
are at the fag end of the session.

Mr, Speaker: What can I do then?



Oral Answers

14019

Shri P. C., Borooah: May I know
whether the last-minute cancellation
of the reservation of the lounge was
indicative of the lack of co-ordination
between the different departments,
inviting diplomatic and international
criticism and, if so, what steps are
being taken to amend this wrong?

Shri Dimesh Singh: How is it last
minute? If the hon. Member had
followed my replies, we had advised
the Consul on the 7th. The reception
was to be held on the 15th.
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Shrimati Renu Chakravartty: In

viewr of the fact that the Israeli Consul
did something which the External
Affairs Ministry had clearly told him
had contravened the instructions
issued by the External Affairs Minis-
try, may 1 know what steps Govern-
ment have taken to make known our
disapproval to the Government of
Israel?

Shri Dinesh Simgh: We have not
taken any steps because we had
advised the Consul to cancel the party
and the party did not take place. We
have informed the Consul of Israel—
I would not say our displeasure—that
this was not the correct way of doing
things.
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Shri Hari Vishnu Kamath: You
should have conveyed your regret,

Shri H. N. Mukerjee: In view of
the fact that more than a week had
elapsed between the intimation by
Government to the Israeli Consul and
the date of the proposed celebrations,
and in view of the rather dramatic
way in which in the presence of many
of the pguests the Israeli Consul
announced the cancellation under
duress of a certain function, may 1
know if Government does not still take
a serious view of the matter and make
representations to the Israeli Govern-
ment to let the Israeli Government
know its mind in regard to this drama-
tic incident?

Shri Dinesh Singh: I think the
Israeli Government is aware of that
because the party was not held. They
are aware of the mistake made by
their Consul. 1 do not think we need
take any further action.

Shri Hem Barua: May I know whe-
ther this decision to ask the Israell
Consul to cancel the party was
governed by the contravention of the
international ethics and etiquettes? T
am asking this because there is no:
established convention like that. They
have not adopted any such conven-

tion. That is what I would like to
point out.
Mr, Speaker: Would he now put

the supplementary?

Shri Hem Barua: May I know whe-
ther this decision was governed by &
fawning desire on the part of Gov-
ernment to please certain groups of
countries or nations and, if so....

An hon. Member: The same ques-
tion.

Shri Hem Barua: No, it is not the
same question. If so, may I know if
this position is in conformity with our
policy of non-involvement in internal
affairs and prevention of international
animosityv....?

Shri Dinesh Singh: Yes, Sir. This
decision was purely governed by our
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desire to see that no unhealthy con-
ventiong are established.

Mr. Speaker: Is it in conformity
“with our policy of non-alignment?

Shri Dinesh Singh: Yes, Sir.
Shri Hem Barua: May I submit...
Mr. Speaker: No.

Shri Hem Barua: He has not replied
to my question.

Mr. Speaker:
help it.

Then too I cannot

Shri Kapur Singh: May I know
whether there is any concrete prece-
dent for construing celebrations of
national day by a Consul in the capl-
tal of a country as a diplomatic func-
tion such as contravenes the provisions
of the Vienna Convention?

Shri Dinesh Singh: All these privi-
leges and position that diplomats have
in a country are primarily given by
the receiving country. There are
general conventions which are to give

4 guidance but it all depends upon the
country to give or not to give certain
privileges despite the conventions. It
is purely something that is granted
by the receiving States. Here we
have maintained that diplomatic mis-
sions and those missions which are
located here in the capital should hold
their national day functions here and
those who have their headquarters
away from the capital should hold
their functions at their headquarters.

Shri Kapur Singh: Has he answer-
ed my question or has he evaded it?
1 asked for a concrete precedent. Has
he got it or has he not got it? That
{s my question.

Shri Hei:h Barua: They are manu-
facturing a convention this time,
Israel is a small country.

Shri Kapur Singh: Why does he not
.say ‘Yes' or ‘I\'To'? Is there a concrete
precedent?

Shri Hari Vishnu Eamath: Not only
here, anywhere in the world?
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Shri Dinesh Singh: [ am sorry, I do
not follow the hon. Member.

Mr. Speaker:
anywhere?

Shri Hari Vishnu Kamath: No-
where in the world.

Is there a precedem\

Shri Dinesh Singh: I am not aware
because they have not held this func-
tion,

Shri Kapur Singh: Now that he says
that he has not followed me......

Mr, Speaker: He has said, “I do I;Dt
know whether there is any precedent”.
He does not suy that he does not
follow. Dr. Aney.

Shri Hem Barua:
order, Sir.

Mr. Speaker: 1 call onc hon. Mem-
ber; but another hon. Member stands
up and hegins to......

Shri Hem Barua:
order, Sir.

Mr, Speaker: What is that?

On a point of

On a point of

Shri Hem Barua: We have come to
know that there is no precedent. The
Deputy Minister has said that cate-
gorically; but so long he had been
trying to argue and convince you and
us that this momentous decision was
taken on the basis of a convention,
which means, on the basis of certain
precedent and we {ried to argue that
there was no precedent; that there
was no convention and that by for-
mulating  this decision or policy
against a small country, like Israel,
the Government was trying to estab-
lish a convention where there is no
convention. That was our argument.
Therefore the Deputy Minister's
statement on the basis of a wrong
argument when there was no prece-
dent should be expunged from the
proceedings of the House because they
do not have any legs to stand on.
That is my point of order.

Shri A, P. Jaim: May ] suggest.....

Mr. Speaker: Is that a point of
order? May I put that question to
the hon. Member himself? At the

most what he has said is that this
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might be expunged from the records.
That is what he has come to. Things
are coming to such a pass. I wanted
the permission of the House and hon.
Members then resented it, but this
question is now assuming such pro-
portions that T must ask hon. Mem-
bers to quote first the rule that is
being violated before they are allowed
to formulate the point of order, Dr,
Aney.

Some hon. Members, Ye3, Sir.

Shri

Kapur Singh: Mr. Speaker,
Sir........

Mr, Speaker: 1 had called Dr. Aney.

Shri Kapur Simgh: I wish to make
an humble submission about what you
have said just now, if I may?

Mr, Speaker: He need not do that.
What policy shall we adopt in future?
Dr. Aney.

Dr. M. S. Aney: May I know whe-
ther it is a fact that the Consul-
Gencral of Israel and his wife were
also askcd to vacate the room in the
Ashoka Hotel on that doy and to shift
to some other place?

Mr. Speaker: He has said, “No; it
was not done".

ot et | TER F) 38 50T T
T FY AT TRy AV € AFFET gE
TH 9 F I w7 F), forw B A
g B 7 e fa ar, e &
FIT.H TN T g &Y K | ZA A
Ay ¥ (wenar s &7 sy fergena
FY g el F w1 78 9+
€ wew A £ WY oy AT
@ T F) A G E A ;| ag qn
) Y REe FT R, oy gfee F v
g wu ? ,

W TR W AT TET
LRE LI

MAY s, 1964

Nral Answers 14024
ot aort & sy e g R

TN g 1 ot srEaTmt ®) @

I AT 920 A o G orf A, |

werw WEAW ;. Wr9w Fg v & iy
AT I JY HT a8 FIRT |

! ATt ;w7 q=T Ay A
fmmmm@?wmg‘i?
oAt FEF-rA-g Foa

WEAW WEAT : IHH % AT 7Y
SEA T OMT AT E T AT AR
FIFT |

Shri A. P. Jain: On a point of order,
Sir. Has a Minister the right to give
hints from there to an hon. Member?

An hon. Member, Why not?

Mr. Speaker: 1 could not follow
what Shri Ajit Prasad has said.

Shri A. P. Jain: Shri Tyagi was
giving a hint to the hon. Member by
his hand.

The Minister of Rehabilitatiom (Shri
Tyagi): I was just asking him to sit
down.

Y Ty wT AR AL 7 W
Ziomg #

Shri A, P. Jain: He should sit down
himself,

Shri Kapur Singh: Something
should be done to impose decorum on
those who sit on the Treasury Benches
in answering questions as well as in
behaving during the Question Hour,

Mr. Speaker: Hon. Members are
aware that old-established practices
are difficult to shed. Next question—
Shri Yashpal Singh.

Shri Tyagi: | made a gesture after

you gave your ruling for Shri Bagri
to sit down.
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Autonomy for Hill Districts in Assam
+
Shri Yashpal Singh:
*1295 Shri Prakash Vir Shastri:

Shri P. C. Borooah:
LSh.ri Rishang Keishing:

Will the Prime Minister be pleased
to state: )

(a) whether the Hill Leaders have
accepted the Prime Minister's offer
of greater autonomy for the Hill Dis-
tricts of Assam;

(b) if so, whether it is proposed to
appoint a Commission to work out the
details for implementing his offer; and

(e¢) what will be its terms of refer-
ence and composition?

The Minister of State in the Minis-
try of External Affairs (a) and (b).
Yes.

(c) These are under consideration.

=Y gt fag o 7 ORI TAAT
AT & e o F agdr gt T faey
#1 77 gy #41 fzar v fr qg A=
T WITART A ATAATT AT |

fam fortrr & St (o9 =T wgTy
nreAt) ;e zizA & oAy A
wfsrgat & o 3t frer T £ fom 3
AL H TEE WA AT AT &, 9
IAT ATAT T AT AT W AT
& far o7 wmw AT ¥ far 3few

LU

ot T fag oo Ao Y faa)-
fedt oY gfcz & 7z garfaw & fr falt
T q¥ F g Ay faay ond fy ag
OTFT WIAT w7 g4E Qe
afgT &L

st W Ay ment S A
gt a1 g & fag 78 g

Y srwreraTT sreat : & sy SR
g fe w1 owaw % 1T ogrd foat ¥

Oral Answers VAISAKHA 14, 1886 (SAKA)

Jral Answers 14026
T FT H1E FEAET W I¥ g F
T @1 AT 39 # mEwwfc § SR
T sy ek frar i o wEy
ST 7 ot wrvarae feay @ i fad) gad
W FY JTQ 57 F1 W w7 E enEw
T FT, IWF T =W FQ F AT
AT 9T FCEIT et wwr § ug famig
L 9% ¢ fr g7 ot w1 WX 39
wfus wngaar £ oy e &80 # 1
afz g, @) 37 w7 fagor ¥ 0

Y " et ;- WA
TIem ¥ “frd) 3w o=z W wE faar
# 75 5g f5 o ¥w 79 &, 2w § AR
ST H Y 7 T Ow feem ) ww H
F e g fF smaa I vy
qI3T At 99% fear s aw w3
gw a7 fomm & w7 wm ) gt @
a7 fF TarA AT AT A ST T T AT )
ag, g4y & J 97 ¥4, T & (F I I
M wfzarzar # ot ww omE & N
frgra & amw & 37 % wvw &7 faar
%7 & foa 7w faom wtgm7 &7 Y aoF
LRI CIEE AR A PUE s GEinE e
wit A E

ot eI ey ¢ "7 AT A48
7Y q11 F7Y FaArT 77 97 fO FurT wAHY
Y & form spvaeAT o1 HnvaTEe faar ¢
T fagor a7 1 TH A FE@
it fF f@qw =0 ¥ 392 engam
STAAT |

Y e agTyT ARl - T A W A
q@T @Y 411 *fET ' wrr quA £ a)
dommzn g fa o g™ wd
forgr ot 7Y ZE 1 €@ aT rw wAimA
&% aren ¢, fo7 28 & ovd ar frede
a7 fasr7 BT

Bhri P. C. Boroocah: May 1 know
whether according to the Prime Minis-
ter's offer the Chief Minister of Assamx
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will have no power to override the
decigsion of the Hill Ministers and the
Assam Legislature will have no power
to override the decisions of the reg-
ional Committee formed by the mem-
bers of the Hill Districts?

Shri Lal Bahadur Shastri: I have
not fully followed the question. Var-
ious points have been raised. But,
as I said, they will have to be refer-
red to a Commission which has yei
to be appoinied. In the light of the
talks, the terms of reference will be
drawn up and the whole matter con-
sidered by the Comraission.

Shri P. C. Borooah: My

question
was different.

Mr. Speaker: Still
ing that can be told.

Shrimati Renuka Barkaiaki: It is
reported that the Prime Minister has
‘already given some concessions or
terms to the Hill leaders in the mat-
ter of giving them greater autonomy.
May I know whether these terms -of
reference will be binding on the
Commission or not?

there is noth-

Shri Lal Bahadur Shastri: No terms
of reference have been drawn up yet.
That is what I said. Certain matters
were generally discussed, The Prime
Minister had said that we may have
some kind of a Scottish arrangement
for the Hill Areas. It was something
-of the kind which he said. Our course
there is the Seottish pattern  and
in a general way the Scottish pattern
will also have to be considered by
the Commission. But so far nothing
has been specifically copceded.

Shri Rishang Keishing: May I know
whether they have accepted the offer
of the Prime Minister with or with-
out condition and, if it had been ac-
cepted with conditions, what are the
:conditions?

Shrli Lal Bahadur Shastri: As far
-as 1 know, they have more or less
accepted it without any condition, of
course, in the hope that the general
assurance given by the Prime Minis-
ter will be kept in mind.
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Shrimati Renu Chakravartty: In
reply to part (b) of the question it
has been stated that the commission
is to work out the details for imple-
menting the offer of the Prime Minis-
ter. May I know the subjects which
this commission will work out in the
field of which the regional committee
will have autonomy? What will be
the way in which they will finance
their region? What will be the langu-
age for their education? These are
the three points on which there has
been the greatest controversy. What
will be the actual items on which the
commission will work?

Shri Lal Bahadur Shastri: Some of
the points raised by the hon. Member
will certainly be considered by the
commission. The question of langu-
age is a wvery important one. The
question of regional development, the
budget of the region, certain special
privileges 1o be given to the tribes in
so far as their own habits and tradi-
tions etc, are concerned, are various
matters which should be considered
by the commission. 1 cannot at the
present moment state specifically what
the exact terms of reference would
be.

I may add that perhaps it was a
mistake that the External Affairs
Ministry agreed to answer this ques-
tion, Of course, we take the collec-
tive responsibility. The details of this
particular matter are being processed
in the Home Ministry.

Shri Swell: Is it a fact that the
term used by the Prime Minister in
his offer is ‘full autonomy’ and not
‘greater autonomy'? Is it also a fact
that notwithstanding the terms of re-
ference and composition of the com-
mission, this commission is expected
to work within the broad framework
of the Prime Minister's offer and other
assurances to the hill leaders?

Shri Lal Bahadur Shastri: As I
said perhaps it may mnot be quite
correct on my part to answer the de-
tails of it. But, as far as I know, the
Prime Minister has not—I am saying
this subject to correction—used the
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term ‘full autonomy’, but only auto-
nomoy, which, of course, means maxi-
mum autonomy.

Sari Swell: 1 beg to differ.

ShriJ.al Bahadur Shastri: That may
be so; therefore, I said that I was say-
ing that #ybject to correction. Any-
how, what the quantum of autonomy
will be will also depend upon the re-
port of the commission,

Shri Swell: On a point of order. I
would request the hon. Minister
Without Portfolio to kindly refer to
the papers relaling to the proceedings
-of our meeting with the Prime Minis-
ter, wherein the term ‘full autonomy’
is clearly used and was clearly discus-
sed between us and the Prime Minis-
ter,

Shri Lal Bahadur Shastri:
say this? ..

Mr. Speaker: The hon. Member has
only asked the, hon. Minister to refer
to those papers,

Shri Lal Bahadur Shastri: I merely
wanted to clear up one thing, that
the hon. Prime Minister did not use
those words. Those words were used
by Shri Swell and perhaps others, es-
pecially by Shri Swell when he met
the Prime Minister, and the Prime
Minister, it is said, reacted somewhat
favourably over all the points that
the hon. Member had raised with him.

Skri Swell: I would request the
Minister Without Portfolio to refer to
those proceedings where the brunt of
the Prime Minister's offer is clearly
laid down; they were drafted by his
Ministry and then given to us after
the approval of the Prime Minister.

Mr. Speaker: 1 would suggest ano-
ther meeting between the Member
and the hon, Minister.

Shri Buta Singh: May I know whe-
ther it is proposed gradually to extend
the federal principle of autonomy to
the entire border areas?

Shri Lal Buhadur Shastri: They are
already autonomous, that is, all the
border states.

Shri P. K. Chakraverti: What are

the exact implications of the full mea-
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sure of autonomy which has been pro-
mised to the hill tribes, and what are
the necessary accompaniments?

Shri Lal Bahadur Shastri: As far as
I know, nothing specific has been
promised. There has been a general
discussion, and in order to work it
out, specific terms of reference will
have to be drawn up and a commis-
sion set up.

Shri Tridib Eumar Chaudhuri: Is {t
in the contemplation of Government
that this autonomy which has been
offered to the hill districts would be
somethii 7 more than the quar.tum of
autonomy which they already enjoy
under the Constitution, and if so, in
what way would it be greater than
the autonomy that they at present
enjoy under the Constitution?

Shri Lal Bahadur Shastri: They
wil]l certainly get greater autonomy
in accordance with these proposals.
But it will not in any way go against
any provisions of the Constitution.
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[(a) and (b). Yes Sir, ‘Name Tags’
have been provided for all ranks in
4 training institutions as an experi-
mental measure. This would enable an
officer soldier wundergoing training
being addressed by his name by his
superior officers and instructors. The
Army authorities feel that this would
help in developing his individuality,
and establishing a closer link between
the officers and the soldiers.]
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Shri D. R. Chavan: There is practi-
callyy no difference between the
tags of the officers and men. The
name will be stencilled on the cloth.
It will be fixed on the top of the
right pocket.
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Shri D. R. Chavan: It is affixed oo
the top of the right pocket.

Mr. Speaker: Would those on the
shoulders be dispensed with or would
they remain?

Shri D. R. Chavan:
main,

Shri Indrajit Gupta; Am I to take
it that this practice of introducing
name tags is going to be confined
only to the training period of these
soldiers or will it be a permanent
feature of their service conditions?
Also, in view of the fact that simi-
larity of names is very common in
our country, for example, there may
be ten Ram Singhs, will there be any
other method devised to identify une
name from another?

Shri ¥, B. Chavan: If they have
the same names, there will be some
other way to identify them, for exam-
ple, surname, or father's name. That
also can be indicated there.

These experiments are being made
in four institutions. If they succeed,
they will be undertaken in all,

ol gew 97 wgAw™ AT AT
A% Fu § FTH FT G 2 | ar
1 Ug WTAEAF THAT 797 {F AR a8
fereetr ferar sy ? w2 g faeett w1 gy
% waa & am ¥ fqo faaan e
FAm T g wm o feer @@=t
straTr 7
Shri Y. B. Chavan: As I said, this

recommendation was made by the
Army Commanders’ Conference held
in October 1963. The Army com-
manders felt that it was necessary to
make an experiment on these lines

because this practice is prevalent in
all the armies of the world. Of

They will re-
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course if it succeeds, naturally we
will have to go into the question of
cost etc.

st gmarer fag: ¥ faer fam wrar
& oeyTi § ferq saar 7
st ovEea T AZ™ AW H
faa smam
Film Awards

+
e12ey, J Shri Subodh Hansda:
1 Shri S. C. Samanta;

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the special criteria or stand-
ard fixed by Government for giving
State Awards to feature films;

(b) how many Hindi filmg compet-
ed for the 1963-64 awards;

(¢) the number of films which got
the awards and their names; and

(d) whether all these award win-
ning films fulfilled the required
standard?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath); (a) No special
criteria have been fixed by Govern-
ment for selection of {feature films
for giving State Awards. It has, how-
ever, been laid down in the Rules
that the object of the State Awards is
to encourage the production of flims
of a high aesthetic and technical
standard and of educational and cul-
tural wvalue.

{(b) 17 (including Urdu and Hindu-
stani).

(c) A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-2846 /64.]

(d) The Central Committee of State
Awards does not recommend any fllm
for an Award unless, in their opi-
nion, it is of a standard adequate for
an Award.

Shri Subodh Hansda: Is it a fact
that while declaring the film Shehar
Aur Sapna as the best picture, there
was difference of opinion among the
members of the Central Selection
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Committee and the Chairman as this
film was not recommended for the
best prize by the Zonal Selection
Committee and was placed as the
sixth film? If that is so, I would like
to know the special features repre-
sented in this film in comparison with

the best picture in Bengali,
Mahanagar, which is awarded the
third prize?

Shri Sham Nath: We do not know
whether there was any difference of
opinion among the members of the
Committee in regard to the film for
the President's Gold Medal, but we
are aware that they adopted a sys-
tem of marking, gnd on the basis of
that marking they decided that the
President’'s Gold Medal should be
awarded to Shehar Aur Sapna

Shri Subodh Hansda: Is it a fact
that the writer and director of this
film called on some of the members
of the Selection Committee and tried
to convince them of the ideas of
socialism and requested them to give
it the best award to make it fit for
the President’s Gold Medal?

Shri Sham Nath: The gquestion is
not very clear, but as far as 1 under-
stand....

Mr. Speaker: Were any intluences
exercised by the director and the
writer on the people who make the
selection? Is that the question?

Shri Sham Nath: Not to our know-
ledge.

Shri P. Venkatasubbaiah: May 1
know whether the Government is
aware of the criticism in the press
regarding the composition of the
judges, and if so, may I know on what
basis this composition has been made
and the qualifications that will make
a man or woman fit to be on the
comrmittee?

Shri Sham Nath: The Central Com-
mittee was a very high powered one,
and was headed by an ex-Minister,
and it included an ex-Advocate-
General, an ex-Governor, an ex-Chief
Justice, two MDPs., two exM.Ps. and
two some other prominent people.
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Shri P. Venkatasubbaiah: I wanted
to know. ...

Mr. Speaker: Order, order. The
hon. Member should realise that if we
appeint a high powered committee,
we should place some reliance or
them if they have taken a decision.
Opinions would always differ from
one man to the other.

Shri Balakrishnan: In view of the
fact that some pictures, just like ..
Tamil picture Ratna Tilakam wl.’
was produced exclusively for w.-
purposes, have not been given the
Award, may I know whether Govern-
ment will consider giving priority to
pictures which aim at propagating
the defence efforts and development
of our country?

Shri Sham Nath: It is the regional
committees which make recommen-
dations and these recommendations
are considered by the Central Com-
mittee, and the Government have no
power to interfere with the decision
of the Central Committee.

Shri D, C. Sharma: May I know
why this committee, high powered
committee, high voltage committee,
consists of many “ex-es"—ex-Gover-
nors, ex-Chief Justice, ex-M.P., ex-
director? Why is it that all these
persons have been taken? Have they
been taken because they have more
ieisure, or for other reasons?

Shri Sham Nath: This committee
include 14 persons, and five or six of
them were included in the commit-
tee because of their position in the
public life of the country.

Shri H., N. Mukerjee: In view of
almost the unanimous opinion of
serious film critics that aesthetic con-
siderations do not appear to have
played a large part in the selecticns
made by the committee, may 1 know
if Government is going to reconsider
this practice of appointing people
who are well-known in public life,
as the hon. Minister just now said,
because they do not appear to be able
to make the kind of judgment which

1964 Orul Answers

14036

will pass muster, especially as far as
international competition is con-
cerned?

Shri Sham Nath: That is a sugges-
tion. But as far as this year’s awards
were concerned, there were recoms-
mendations in regard to them by the
Central Commitee and we were not
in a position to interfere with the re-
commendations that have been made.

Shri §. M. Banerjee: Is it a fact
ithat Mahanagar produced by Satyaji
Ray was not given the gold award by
the President because there were
some objections by some Anglo-
Indiang including Mr. Frank Anthony
to some of the sentences used there?
Is it a fact?

Shri Sham Nath: No, Sir; it is not
a fact,

12,00 hrs,

SHORT NOTICE QUESTIONS

qfz =) arfrear & srrea oA a9
PLE L

S.N.Q. 23. o gwraEe STEAt AT
qrate ¥t g T A T A O

(F) 7 afeadt orfaem & o
HoTHETT A T A MR E

(@) <Y agi & o § r g
g T T geUEenst #1 FG RATE
feafa &7 oft i far € e 38 oY
AT &1 wagr 2 M afz g, A
a9 # aqrefeam g wfomT @
WA H g AEFA AT M E
T

(w) afemdt arfeeam & fawram
¥ e HeTaERFl ®1 Aeqr fgadAT o
T 5 fHadT 2 70T M o 1w 9y
qftada &1 31 w1y ' FT qar &
g7
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graia §f (st a@mit): (%) A
Z 1 9-9-98%¢ & 39-3-qR%Y &
wafg & yo =af@ of=dt offer &
HITT 9 |

(=) fraf

() afeadt aiffeama §  wew-
Heqd HI@ @ AfERdi 1 qawA
WET T R,00,000 ¢ | fauTom &
Ty AEEET "I & efedi 1
g @ adt wiws e A8t § | faares
F 978 WM ¥E, 55,000 SAMAT WA
¥ aifa g7 AT qeyR | qradré aar
AT AFAT F AR FW G T
30,000 ST VI AH |

FEHFTL F1 AT § HoqaqsqT
e & AfFal & aR-tiads #
- AT FT GIT L, qiEEA
# amfes w0 ¥ fergal & w-gfadw
F HIE qTAT FEE § Alfeqd ¥ A
i 2
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S ST et ;o f ag Sy
=T1EaT g 5 gwranT wan § gaifuw g4
THTHTL &1 WIT Y FAT TFLEHTT FT €47
mar g fowd famr o & f& &7 ot
qfwadt oifFears & wegwea®  snT
ITT FUAT 1 & 377 & "fgwiw srfaq
7 2 fa3%1 {5 wadifar war § ga
gfer a1 foes af & o 77 §
TER AR AT F 41T §F A 5 WY F18
w477 f2 § fr it agi gaswi w1
T8 JEw1T TEl £ faar wmam &, o
afz™ gaTt oz %7 fad o § o gw
fergeam # @1 vaex A § Al gy
FTAT TE AT AT FT WTT FEIT R
nod grE FfawT & g7 9717 Y qra-
FIO & ¢ 5 A wevHerT W qwa
afeqst qifFeae & & W v @
WL qTAT G2 A s gr g 7

st mwlt c 9dl ¥ o fgegeara
ZFH AHF gE@aT ¥ fagy
® ¥ 0F @97 fawdr o fr 1or-

FrdeEga & w37 a1 famrasre
T @ 39 AT, 217 formr a7 f5
q¥eo AT WA & | 37w wHTATT #¥y
WA F AT T ATH ST #1 W
ga?, Ju% AH far a1 $18 gfgan
59 e &1 w37 7 frr w0y §
it M7 I AT T BT FT @
g ag g & W & 1 Ay gfae &
qafas at ot 7% §9 ger v
f &3 qand 78 wo wrafagi 41 §

[(a). Yes, Sir. During the period
from 1-1-1964 to 31-3-1964, 57 persons
migrated from West Pakistan to India

(b) No, Sir.

(c) It is estimated that the present
number of members of minority com-
munity in West Pakistan is about
2,00,000. No exact figure of the
strength of minority community at
the time of partition is available.
About 46,88,000 persons crossed into
India from West Pakistan after par-
tition and since the introduction of
the Passport and Visa Scheme in 1952
about 30,000 persons have migrated
to India.

oft wwTIET e ;o wmrare
ﬁfm‘fw‘}gwiq LEC I I 4
ITH AT 4 FIET MO R T
fagqar & 39 facarfr sy & wix
qg TaT & PF QYoo & awmwn sfem
ot famase 4 92 v g aw w
W & Ag # W g0 § 3991 @i @
et faraT Arfea #9106 277 offma

Whereas Government is aware of
isolated cases of conversion of nem-
bers of minority community no large
scale conversion of Hindus to Islam
in Pakistan has come to the notice of
Government.]
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@ & fF 3y gdf oifveTra & wev-
q8qF |AIE & AM@MI Fi WA #
wgfaaa 2 & ot 33+ gfaar g7
FT T & 4 et & ara draw w g
qEGE TG T q0 WY IART WA 2
I E I ATE Y TA ARG 1 W HTEr-
@7 A, afg g, a1 7T AR G
SF F FTIHIT FTATT A AY a8 Fg E
2 St 378 F@r g fgmmw § oA
I AFT ATATAT F TG FEHIGT AT 7

=t mwy - WEl % TH GETHT
#1 ged @ fF qyuoo mrady sy #
w1y &, 18 sufe q@ oar 741 forer a1
faar g7 1A &7 FTAFIC foer &% |
T Wt wrAw fFar a1 g qaqr == fF
g gAT 797 ¢ | {57 A7 ¥ aga
ot JT<Y & AT afz w15 oF safer i
& § IET AIIF AR AT 2 AT
SIEr TF ATY ATA AW FT qATEAF & I8
T2 Yo STfFr Frwrrar AT 4T et
T qzfe T AT & FANF qreaT a1
it gAET fowdt @, F@AR F owew
Iast FFT Ay F o7 § 0y qF 4
r FFF & afmgAr ofreme & g9
FOF & ot wrgdor qfefwde Fwe agt
Ty & A4 farrardr o fafaed @3
7} TEdr & |

=1 FErErEre e o gt wE-
=g F ATAFTN & o oF T F A,
gasr afeat F Arg 2T S gErIT
gegr fa g oft s mrg g v &
T gwar g !

st et ;T wrE WY frr S®
gren & o gfoar & A § swa
FEEFTETT FAR FI A |
Dr. L. M. Singhvi: The hon. Minis-
ter himself pointed out that he is

aware of the news-item appenrim!‘in
the Hindustan Times, I wouid like
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to know what effort, if any, was
made by the Government to contact
the persons who have been specified
in this news-item, and if any attempt
was not made, why not it be made,
and if it was made, what is the re-
sult of that attempt?

Shri Tyagi: Attempt was made to
find out which are the persons but
we could not locate any. We could
not gather any information, I have
submitted that an enquiry is still
proceeding and I am at it, to catch
any person who does like that and
surely we will inform the House, I
am still in that process of acclimatis-
ing myself here and I reguest hon.
Members to have a sense of co-opera-
tion. Please co-operate with me
rather than spoil my efforts.

Mr. Speaker: Probably the Mem-
bers have to acclimatise themselves
with the Minister!

Shri Nath Pai: The Members are
carrying on in the noble traditions

! w¥ : T ggeg 7 W€l ag
Fg1 fF g FTH e Y £ *f e
ag ey aavar f& mfFwra g sfawe
§ O T & q18 IATT FqTT @1
oraT g T T ST T F T

st et « onfEreara ¥ @Y @ A
gfawr & 7Y =R 7 ) 7t 9 o |-
ard ¥ gaT faet § suwr amaw &
FEe wEar & WY g, gat A
¥ qATaX S A 9T § IR H qer
T IR W FE s e fE oagh
waat 1€ gfaer 7t &

ot a¥ : aifFera § A wod g€
Ffae § I8 o wred qor fF i ?

weaw WYy : faAer i sa fors
7 T § 7 71 g1€ FFaerC £ www ¢
aEr A



=t way fag fegral @ 37 o
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A "EEq - AET, ArET |
gt =Y I3TT fag-Fir | Farar)

ot gIATH fag—wer - IT Yo
srzfagt & a1 qQrex qor & fF Tg
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st @w o Ag Yo HIRH! AT
ad®w ¥ It wgaw gfzfere ¥97
a1y &, wi@ Zfeey qiw oy § I
aiw & 98 argavA gfefrde /9%
T AT WISHT 1T & AT gAT Tt
9T AR F1 AHAET FAI 7 417 §fear
# g W@ A1 GFF § 9 9% 1
FERIFIT T F1 F1I0 &Y 4k fqa
T |

&t gaCw fag-wer 9% qouA
Frfad F41 TEF ATAT ATES Fg AT W
qer ?

it eavy: g IAF! Arfoe srAv
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aF qriva # A Ay § 1 w=w wew
qri@El & W qAT AT 9T qYA F
g w3 &\ afz 3% qrg w1€ QY
g gt A1 IR Faerd | F gAY
qrHz 7 FT wF0 {5 a8 Fgt 9T
g

st wde Fay fegreft : & ag s
argar g & 37 vo safeal # & fradt
g i a g @i &1 WL X
g AE FAAr AT & A T WQ
aqf § 7

Wt it ; F T mTEWeA |fe-
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g wed 7d &

Wt wmdy fag fagrat: 7 9
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qaR AEAT . RAAT qTEg w
wraw gEr Sifge fFowgawa afz-
fode & F7 T A7 WA @I E--315
feer fodee &1 faad & fao ad
& M v PRy W 9T W g

Shri Mohsin: Is it a fact that cer-
tain papers are indulging in such
false and exaggerated rumours so as
to create some disturbance in this
part of the country and if so, what
action is being taken in this matter?

Shri Tyagi: I must confess that
there are certain papers which are
indulging in such type of sensational
news and I am afraid some action
has to be taken. After all, we should
stop this type of rumour-mongering.

Shri U, M. Trivedi: Sir, this is not
the first occasion that stories have
been set afloat that only Harijans
are the persons who are not allowed
a visa to enter India and only under
exceptional circumstances these Hari-
jans are allowed to come into India
on migration certificates and each
one of them does not want to go.
This state of affairs is econtinuously
in existence since 1852 up-to-date
Will the Minister kindly make en-
quirieg?

Shri Tyagl: If the hon. Member is
kind enough to forward one case to
me, I shall certainly start an enquiry.

Shri Harl Vishno Kamath: Is it not
a fact that the high hopes and 2xpec-
tations entertained at the time of
partition by the Prime Minister, his
colleagues—Sardar Vallabhbhai fatel,
and other leaders—that the people
would peacefully settle down in the
two countries established after inde-
pendence have been dashed, and if so,
what factors are responsible for this
failure of expectations?

Shri Tyagl: It is a matter for spe-
culation. My hon. friend knows as
much ag I do. There is nething fur-
ther for me to add.
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WRITTEN ANSWERS TO
QUESTIONS

Indian Missions Abroad

*1298. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
slate:

(a) the posts of Heads of Indian
Missiong abroad remained wvacant for
more than four months during the last
iw years; and

(b) the arrangements being made to
improve upon the situation?

‘The Minister of State in the Minls-
try of External Affairs (Shrimati Lak-
shmi Menon): (a). The posts of Am-
bassadors at Peking, Rio-de-Janeiro,
Addis Ababa, Vienna, Rangoon and
Oslo.

(b) Ambassadors at Rio-de-Janeiro,
Addis Aababa and Vienna have been
appointed and they are in position
now. Announcement of the appoint-
ment of our Ambassador at Oslo has
also been made already. He is expect-
ed to reach there in June, 1964 Selec-
tion for Rangoon has been made and
it is expected that the new Ambassa-
dor would be reaching there by the
end of May, 1964. At Peking, in the
absence of an Ambassador, the Gov-
ernment has appointed a Charge d’
Affaires to remain in charge of the
Indian Embassy there.

Administrative Reform in NEFA

*1209. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether it is g fact that the
Government of India have appointed
a Commission to bring gbout adminis-
trative reforms in NEFA;

(b) it so, the names of the mem-
bers of the Commission; and

{c) how long it will take the Com-
migsion to complete its work?

The Parlininentary Secretary to the
Ministry of External Aflairs (Shri D.
Ering)* (a) The Government of india
has approved the constitution by the
Governor of Assam of a committea to
go into the develepment of Local Self.
Government instituticns in NEFA.

. s w e
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(b) The Committee will consist of
Shri D. Ering, Parliamentary Secre-
tary, and Member of Parliament
for NEFA, Brig. D. M. Sen, former
Legal Adviser, NEFA, and now Advo-
cate-General, Nagaland, Shri B. D.
Pande, Additional Secretary, Minis-
try of Finance, and a representative
of the NEFA Administration.

(c) The Committee iz expected to
commence its work in May, 1964, and
will be able to prepare a programme
of work only after it has assessed its
tasks in detail.

T &1 §97 9 quiwearfal
T |7

[+ gem =1 wgam :
*R3oe. < WY Y :
Lsft e fg

FAI TI WA g I FT 97
w5 f5 .

(%) w1 7g 79 & f5 wrare &
fam @&t 3 wsw faur war ¥ @
frar & fe to wwa aifafat &
3o W F1 AEIET F Hrnradl wiE
9 gy a6t agy @ f qz
#f ; AR

(&) =fz gi, at 3@ a9 # wrem
g &1 wfafwar 1 & 7

ditfos wd wwew § a0 WWY
(siwelt wER Aww) 0 (F) wWETe
F faa 7ol ¥ © WA Pe8Y ¥ T
farerrr &am & a¥sw 3@ gU qrAT gAY
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Indo-Pakistani Commanders’ Meeting

(Dr. L. M. Singhvi:
*130z { Shri P. B. Chakraverti:
| Shri Omkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether an agreement on pat-
rolling in the graveyard area in Jam-
mu near the ceasefire line was signed
between the Divisional Commanders
of Indiag and Pakistan at a meeting
held on the 14th April, 1954;

(b) if so, the broad cutlines of the
agreement; and

(¢) whether Indian eivilian would
be permitted to cultivate existing area
of Sarkhanda grass opposite the
graveyard garea?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

STATEMENT

The following agreements were
reached at the meeting of the Divi-
sional Commanders of the two gides
on 14th April 1964:—

(a) Patrolling would be resumed
by both sides according to the
itinerary before the first ex-
change of fire on 25th Janu-
ary, 1064.

(b) No patrols would enter the
space between the two tents
pitched after the Divisional
Commanders’ meeting on 17th
March, 1964.

(c) The sites of the existing two
l-.emsI housing the present stan.
ding patrols, would be mark-
ed by stone markers which
will be painted white and
constructed under U.N. super-
vision by 21st April, 1964.
After thig date, both the tents
and standing patrols would

14046

be removed and the patrol-
ling arrangements described
above would come into force.

(d) Our Divisional Ccmmonder
stated that the existing area
of ‘sarkanda’ grass opposite
Grave Yard area ghould be
cleared and cultivated as a
resu]t of the Indian civilians
reoccupying village Chak Jasu
about 400 yards North East
of the Grave Yard

(e

—

Civiliane will have unhamp-
ered movement in the area as
hithertofore.

2. Stone markers have since then
been erected and the tents removed,
under the supervision of the UN. Mi-
litary, Observers. Patrolling has also
been resumed w.el. 22nd April, 1964.

(¢) Yes Sir,

Manufacture of Ships

*1303. Shrl Subodh Hansda: Will
the Minister of Defence be pleased
to state:

(a) whether the proposal for the
expansion of Garden Reach Work-
shops, Calcutta for the manufacture
of ships and other general engineer-
ing equipment hag made any prog-
Tess;

(b) whether Government have en-
tered into any agreement with any
country for ship-building; and

(¢) if so, with which countries and
what are the terms of this collahora-
tion?

The Minister of Defence Production
(Shri Raghuramaiah): (a). The propo-
sal to increase the ship building capa=
city is under consideration of the Com
pany; expansion of capacity for the
manufacture of general engineering
equipment is progressing.

(b) No, Sir.

(c) Does not arise.
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Training in Journalism

*1305. Shri Subodh Hansda: Will
the  Minister of Information amd
‘Broadcasting be pleased to state:

(a) whether there is any proposal
to set up an Institute for training in
Journalism in India;

(b) if so, whether any world orga-
nisation like UNESCO propose to give
help to thig Institute; and

(c) whether the proposal has been
finalised and where the Institute will
oe located?

MAY 4, i1we °
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The Minister of Parliamentary Af-
fairg (Shri Satya Narayan Sinha):
(a) to (c). No, Sir. Based on the re-
commendation of the Mass Communi-
cation Study Team sponsored by the
Ford Foundation which visited India
in early 1963 at the instance of this
Ministry, a proposal to establish a
Centre for Advanced Study in Mass
Communication is, however, under
consideration. The report of the De-
partmental Committee which was ap-
pointed to work out the details relat-
ing to the financial implications, phy-
sical requirements etc. for setting up
the proposed Mass Communication
Centre has recently been received and
is under examination.

Indian Cancer Research Centre

2784. Shri Harl Vishnu Kamath:
Will the Prime Minister be pleased to
state.

(a) whether the Indian Cancer Re-
search Centre, Bombay has conduct-
ed research on the aetiology of can-
cer, and

(b) if so, a resume of the experi-
mentg and results thereof?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes.

(b) A brief note giving the requir-
ed information is laid on the Table
Table of the House. [Placed in Lib-
rary. See No. LT-2848/64].

ESL Scheme in Kerala

2785, Shri A, V. Raghavan: Will the
Minister of Labour and Employment
be pleased to gtate:

(a) whetger the Employees' State
Insurance  Scheme could not make
much headway in Kerala during 1963-
84 for want of qualified medical and
para-medical personnel;

(h) if so, the steps taken to fill up
the postg lying vacant; and

(c) the amount sanctioned for 1963-
64 and the amount spent that year
under the E.S.I. gcheme in Kerala?
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The Deputy Minister in the Minis-
try of Labour and Employment and
for Plamning (Shri C. R. Pattabhi
Raman): (a) During 1963-64, the
Employees’ State Insurance Scheme
wags extended to 10 more centres in
Kerala covering 32,250 more employe-
es and medical benefit was extended
to 27,000 more family units. The ex-
tension was not, however, upto the
Plan targets because of paucity of
medical personnel.

(b) The position regarding avail-
ability of medical personne] has im-
proved and arrangements are being
made by the State Government to
extend the Scheme to further areas.

(c) Estimated Expenditure approved
on Revenue Accountg during 1963-64—
Rs. 49,39,700.

Actual Expenditure on Revenue Ac-
count during 1963-64—Rs. 46,43,9817.
(This figure ig subject to adjust if any
on the clogure of final accounts.)
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Indian High Commission in UK.

2787, Shri S. N. Chaturvedi: Will
the Prime Minister be pleased to
state:

(a) whether Government's attention
has been drawn to the summary of an
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interview by Shri Donald Groom pub-
lished on page 24 of ‘Bhoodan Yagya'
dated 27th December, 1963 in which
he has stated that enquiries regar-
ding Khadi and Bhoodan and Gram-
dan Movements made from India
House, London, elicit the answer that
they have no intimation on the sub-
ject, and that India’s case has suffered
by default in regard to India<China
dispute; and

(b) if so, Government's reaction

thereto?

The Prime Minister, Minister of
Extermal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The Government
of India is aware of the publication
of an interview by Shri Groom, but
the allegations made in the article
have no substance and are contrary
to known facts.

A number of enquiries have been
answered by the High Commission in
London about Khadi, Bhoodan and
Gramdan Movements. There is also
a considerable amount of literature
in India House Library which is ac-
cessable to visitors and is examined
by them frequently. As regards the
India-China dispute, the Government
of UK. is well aware of the position
and considerable publicity has been
given to the Indian point of wview.

Import of Contraband Goods along-
with Army Mules

J Shri Ram Sewak Yadar:

2188. 3 shri V. B. Deo:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that ships
carrying cargoes of mules meant for
the Armed Forces from abroad have
been bringing consignments of contra-
band goods also during 1963-64;

(by if so, the details of the articles
seized; and

(c) the action taken
persons concerned?

against the
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The Minister of
Y. B. Chavan): (a) to
complaints

Defemce (Shri
(c). Some
of smuggling have come
to the notice of Government. In one
case during December 1963, the fol-
lowing articles were seized by the
Customs Authorities from one of the
ships which carried a cargo of mules
for the Armed Forces:—

(1) 8 woollen blankets

(2) 24 bottles of special brandy
(3) 72 bottles of beer

(4) 4 magnetic tapes

(5) 4 neckties

(6) 1 Parasoi

(7) 7 pieces of crockery

The ownership of the abowve articles
valued at Rs. 572 could not be estab-
lished and these were confiscated by
the Customs Authorities, In the cir=-
cumstances, the question of taking
action against any person does not
arise.

Navy Helicopter

2789. Shri P. C, Borooah: Will the
Minister of Defence be pleas:d to
state:

(a) whether an Indian Navy heli-
copter attached to INS Vikrant dit-
ched into the Ernakulam channel
on the 4th April, 1964;

(b) if so, in what circumstances;
and

(c) the damage caused due to the
incident?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(p) The aircraft was on routine
reconnaissance work over the Naval
Base at Cochin.

(¢) There were no casualties nor
was there any damage to civil pro-
perty. The damage to the aircraft
was, however, hcavy and the aircraft
is considered ‘teyond econcmical
Tepair.

MAY 4, 1964
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Border Clashes in Jammu and Kashmir

2790. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state how many persons have so far
been killed and injured in  Jammu
and Kashmir in border clashes with
Pakistan, since the signing of the
cease-fire agreement in that area, both
on Indian and Pakistan sides?

The Minisier of Defence (Shri Y. B.
Chavan): The figures of casualties in
the border/CFL incidents in Jammu
& Kashmir are not available prior to
the year 1959. The figures of casual-

ties from 1959 onwards are given
below:—
Casualties
Indians Pakistanis
Killed Injured Killed Injured
1959 4 12 Dot known
1960 5 11 35 5
1961 5 17 34 27
1962 5 10 6 10
1963 9 17 13 18
1964 25 15 6o 16
(upto
25th
April)

Sainik School in Assam

4791 / Shri P. C. Borooah:
"9 Shri Liladhar Kotoki:

Will the Minister of Defemce be
pleased to state:

(a) whether the Sainik School pro-
posed to be set up in Assam has
since been established;

(b) it s», the number of students
admitted therein;

(c) whether any seats have been
reserved for the Union  Territories
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of NEFA, Nagaland and Manipur and
Tripura; and

(d) the medium of
the school?

instruction in

The Minister of Defence (Shri Y. B.
Chavan): (a) The School is proposed
to be opened in the middle of July,
1964

(b) It is proposed to start the School
with about 80—100 boys.

(c) There will be no specific reser-
vation of seats for any Union Terri-
tory. But all boys from the territories
mentioned in the question, who are
selected for admission and express a

perference for this School, will be
admitted.
(dy Medium of instruction in the

Sainik School in Assam will be Eng-
lish as it is in other Sainik Schools,
and Hindi will be taught as a compul-
sory subject,

Visakhapatnam Port

2792, Shri P. C. Borooah: Will the
Minister of Labour amd Employment
be pleased to state:

(a) whether the winchmen and
signalmen of the Visakhapsainam port
went on a strike recently thus para-
lysing the work there;

(b) if so, what were their demands;
and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi Raman):
{a) Yes.

(by The immediate cause of the
strike was allotment of one winchman
per crane hook and one reliever for
every six or less number of winch-
men in crane-fitted vessels as against
the previous practice of alloting two

winchmen per crane-hook, The
workers had however, some other
demands also which are mentioned

in the statement laid on the Table of
the House. [Placed in Library, See
No. LT-2846/64).
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(c) On the imtervention of the Cen-
tral Industrial Relations machinery a
settlernent was reached and the
working at the Port was resumed
with effect from 19-4-1964. Accord-
ing to the settlement, demunds men-
tioned in the attached statement were
to be considered at a special meeting
of the Dock Labour Board.

Project “Phoenix”

Shri D, C., Sharma:
2793. {Shrl P. C. Boroosh:

Will the Prime Minister be pleased
to state:

(a) whether the Atomic Energy
Establishment at Trombay has comp-
leted its project “Phoenix”, a plant to
extract plutonium from  waste fuel
elements from the three atomic reac-
tors at Trombay; and

(b) if so, the details of the project?

The Prime Minister, Minister of
Extermal Affairs and Minister of
Atomic Energy (Shri Jawaharlal

Nehru): (a) Yes.

(b) A statement giving the requir=
ed information is laid on the Table of
the House. [Placed in Library, See
No. LT-2793/64].

Training for Apprentices and Instruc-
tors in Industries

2794 Shri Ram Harakh Yadaw:
Will the Minister of Labour and Emp-
loyment be pleased to state:

(ay whether Government propose
to introduce a new pattern of train-
ing for Apprentices and Instructors
in industries in the Fourth Five Year
Plan; and

(b) if so, the outlines thercof?

The Deputy Minister of Labour and
Employment and for Planning (Shri
C. R. Pattabhi Raman): (a) Certain
proposals for reorganisation are under
the consideration of the Central Ap-
prenticeship Council and the National
Counecil for Training in Vocational
Trades and have not yet been refer-



14055 Written Answers

red to Government for their consi-

deration.
(b) Does not arise.
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Protest Note to Pakistan

2796. Shri R. Barua: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Government of India have lodged a
protest with the Pakistan Govern-
ment regarding the publication of a
malicious report in Dawn, of Karachl

about ‘Murder Plot against Sheikh
Abdullah, ; and
(b) if so, whether any reply has

been receivel from the Pakistan Gov-
ernment?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir, Our High Com-
mission in Pakistan lodged a protest
with the Pakistan Government regard-
ing the publication of a report In
‘Dawn’, Karachi on April 14, 1064
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under the banner headline “Murder

plot against Abdullah.”
(b) No, Sir.
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East Pakistani Hindu Girls in Middle
East Countries

[ Shri Hari Vishnu Kamath:
| Shri Hem Barua:
Shri Prakash Vir Shastri:
Shri Onkar Lal Berwa:
Shri P. R. Chakraverti:
Shri Subodh Hansda:
Shri S, C. Samanta:

Will the Prime Minister be pleased
to state:

279,

(a) whether his attention has been
drawn {1 a report published in :ae
Amrita Bazar Patrika dated the 1wth
April, 1964 caplioned “East Pakistan
Hindu girls for Middle East harems”;

(b) whether any inquiry has been
made in the matter by contacting the
said Dr, Arun Ganguly; and

(c) it so, with what result?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Emergy (Shri Jawaharlal

Nehru): (a) to (c). Yes Sir, Dr. Arun
Ganguly was contacted on the 2lst
April, 1964 and he gave out that he
had come across the alleged abducted
girl in Damascus in the summer of
1962, and that the girl concerned was
now living the life of a prostitute.
The Government are naturally not in
a position to say whether the alleged
information given to Dr. Ganguly is
correct. The incident relates to a
period well before the recent distur-
bances in East Pakistan and cannot,
therefore, be said to be related to
such disturbances.

Government have no reason to
believe that there is any regular
traffic in girls of the Minority Com-
munity from East Pakistan to West
Asia.

Publication of Journals

J Shri Subodh Hamsda:
1\ Shri 8. C. Samanta:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the names of the Ministries
which publish journals at present;

2800.
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(b) the number of journals publish-
td by each Ministry;

(c¢) the amount spent by each Minis-
try for publication of journals; ana

(d) the total expenditure per annum
for these journals?

The Minister of Information and
Broadcasting (Shri Satya Narayan
Simha): (a) to (d). The information is
being collected from the wvarious
Ministries and a statement will be
laid on the Table of the House, in
due course.

Trespassing by East Pakistani Rifles

f Shri Onkar Lal Berwa:

Z801. 3 Shri P. C. Borooah:

—

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a band
of Pakistanis accompanied and aided
by East Pakistan Riflemen trespassed
into the Indian border village of

Paglimar and raided it on the 18th
April, 1964;
(b) if so, the extent of damage

caused by the raiders; and

(¢) Government's reaction thereto?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) On April 18, 1964, some
15/16 Pakistani nationals armed with

fire arms and other lethal weapons
trespassed into Indian territory n_t
village Pagliguri, P. S. Sitalkuchi,

District Cooch Behar (West Beng_al)
and raided the house of Indian

national.

(b) The Pakistani miscreants de-
camped with cash, ornaments etc.
valued at about Rs. 400.

(c) A protest has been lodged by
the Deputy Commissioner, Cooch
Behar, with the Deputy Commissioner
Rangpur (East Pakistan), against the
criminal activities of the Pakistani
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miscreants. The matter is also being
pursued by the Government of West
Bengal, at the State level.

Army Ordnance Corps

2862, Shri P, C. Borooah: Will the
Minister of Defence be pleased to
state:

(2} whether it is a fact that full
service of the extra-temporary ecivi-
liais staff of the Army Ordnance
Cc¢ .5 for the period prior to 1st
flg.. ., 1949 has not been taken into
account while merging their services
with that of the temporary civilian
staff of that corps;

(b) if so, the reasons therefor; and

(¢) whether there has been any
change in the nature of the duties
performed by them on the merger of
the two categories and if so, what?

The Minister of Defemce (Shri ¥. B.
Chavan): (z) Half the service render-
ed on Extra Temporary Estabp.ish-
ment prior to 1st August 1949 has

been taken into account for purposes
of seniority, etc.

(b) and (c). The service rendered
by these personnel prior to 1-8-1949
was in appointments which were sanc-
tioned from month to month and from
year to year and not in any regular
Establishment. These employees
were generally on daily rates of pay,
which was usually higher than those
payable to similar categories on the
regular establishment, They were
recruited on local basis and were not
liable for transfer -to any other
Defence Installations. Originally no
portion of the ET.E service rendered
prior to 1-8-1949 was taken into
acrount for purposes of determining
seniority in the regular Establishment,
ete. Such service was not considered
1w be equivalent in all respects to the
dervice rendered on the regular
Establishment. The distinction made
is on account of difference in the
terms and conditions of service and
not in the nature of dutics.
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I\mployment Targets

2804. Shri Vishram Prasad: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) the figures of the employment
target by the end of the Third Plan
period;

(b) whether employment is lagging
behind; and

(c) if so, whether factors contribut=
ing thereto have been examined and
it so, the nature thereof?

The Deputy Minister im the Minis-
try of Labour and Employment and
for Planming (Shri C, R. Pattabhi
Raman): (a) The Third Plan employ-
ment target is 14 million jobs (10.5
million in non-agricultural occupa-
tions and 3.5 million in agriculture).

(b) and (ec). Yes. As mentioned in
the ‘Third Plan Mid-Term Appraisal’,
some of the factors responsible for
slow growth of employment opportu-
nities are (a) set back in agriculture
(b) spreading the execution of big
plan projects over a period longer
than contemplated in the Plan (¢)
smaller availabilities of materials and
(d) generally slower pace of imple-
mentation of the plan.

Theft of Ammunition from Train

f Shri 8. N. Chaturvedi:
e, 1 Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether any theft occurred in
a parcel van carrying ammunition
despatched by the military authori-
ties from Deogarh to Siliguri on the
9th April, 1964;

() if so, the details thereof; and
(¢) whether any clue of the cul-
prits has been found?

The Minister of Defence (Shri Y.
B. Chavan): (a) No theft of ammuni=-
tion despatched to or by military
authorities took place on the 9th

April, 1964.
(b) and (c). Do not arise.
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Radio Station in Bastar District

2806. Shri Wadiwa: Will the Min-
ister of Information and Broadcasting
be pleased to state;

(a) whether it is a fact that there
is a scheme to set mp Dandak Radio
Station in Bastar District of Madhya
Pradesh; and

(b) whether there is any proposal
to shift thig station to Koraput Dis-
trict in Orissa?

The Minister of Parliamentary
Affairs (S4ri Satya Narayan Sinha):
(a) No, Sir.

(b) Does not arise.

Jawans in Operatiomal Areas

2807. I Shri Rajdu‘: Singh.:
' Shri Balkrishna Singh:
Will the Minister of Defence be
Pleascd to state what period a Jawan
or an officer gets to be with his fami-
ly after his return from the Field
Area before he is again posted to an
operational area?

The Minister of Dcfence (Shri Y.
B. Chavan): The general policy is that
Army personnel, whether individual-
ly or on a whole unit basis, should
serve a tenure of three years in an
operational area and three years in
a peace/family station in  rotation.
However, it has not been possible to
adhere to this policy in practice for
-operational reasons and the average
'stay of an individual in a peace|family
station after return from a field area
and before reposting to a field area
is about two years.

‘Scholarships in Sainik Schools

2808, Shri Rishang Keishing: Will
the Minister of Defegce be pleased
to state: L

(a) whether it is a fact that one
hundred scholarships have been
created by the Central Government
for the students of the Union Terri-
tories studying in Sainik Schools;

508 (A LSD—3.
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(b) if so, the criteria being follow-
ed in the award of the scholarships;

(c) the Territory-wise number of
scholarships awarded so far; and

(d) how far the scholarships are
found adequate to meet the reqiire-
ments of the Union Territories?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Ministry of Home Affairs in con-
sultation with the Ministry of Exter-
nal  Affairs have instituted 150
scholarships for boys belonging to
the Union Territories for their cduca-
tion in the Sainik Schools from the
vear 1964.

(b) Scholarships under the Central
Government Scholarship Scheme .ins-
tiuted for the Union Territories are
awarded on the merit-cum-means
basis to boys who qualify for udmis-
sion to Sainik Schools through the
All-India Entrance Examination held
by the Board of Governors, Sainik

Schools. The Central Government
Scholarship Scheme is re-produced
below:—
Income Rate of Amount of
Scholarship Scholarship
and Clothing
Allowance
Rs. per
month
o—soo  lull scholarship  Rs. 1900-p.a. plur
plus clothing Rs. 300/- for
allowance. clothing gllow-

ance in the first
year and Rs./
150/- in  the
subsequent
Years.

501—750 3/4 scholarship Rs. 1425 p. a.
plus clothing plus  Rs. 300/=
allowance. for elothing al-

lowance i the
first year and
Rs. 150 in  the
subsequent

Years.

Half scholar-
ship.

Rs. 950/- per

annum.

751-1000

1/4 scholarship Rs. 475/- per

annum.

100I—
1200
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by the Iron Ore Mines Labour Wel-
fare Fund.

(c) 32 boys have been selected from
the Union Territories to whom Minis-
try of Home Affairs Scholarship
Scheme is applicable. Their distribn-
tion is as under:—

(b) Medical facilities, adult educa-
tion, community centres, housing etc.

Delhi . . . . 23
Himachal Pradesh . . 2
Andamans & Nicobar 3
Islunds.

Manipur . 2
Pondicherry . 2
Total . . . 32_-

The names of 30 boys have heen
furnished to the Ministry of Home
Affairs and names of two boys io the
Ministry of External Affairs for the
award o' Central Government's
Scholarships to these boys.

(d) No difficulty is envisaged in
awarding scholarships to all wvoys
coming from the various Union Terri-
tories who have been selected for
admission and who qualify for a
scholarship on the basis of the neans
test.

Labour Welfare Measures in
Orissa

2809. Shri Mohan Nayak: Will ihe
Minister of Labour and Employment
be pleased to state:

(a) the amount of money which
has been allocated in Orissa for im-
plementing labour welfare measures
during 1964-65; and

(b) the nature of various mocusures
for which money has been aliolted?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman);: In case the information
wanted is abqut allocation from cen-
tral funds, then the details are as fol-
lows: 1

(a) Rs. 841,050 by the Coal Mines
Labour Welfare Fund & Rs 3,50,000
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Alleged Air Violation by Burmess
Plane

2812. Shri Rishang Keisking: Will
the Ministcr of Defence be pleased
to state:

(a) whether it is a fact that a figh-
ter plane and a heucopter of Burma
Air Force flew over Bongmal valley
in Tengnoupal Sub-division of Mani-
Pur on the 25th March, 1964;

(b) whether on the same day about
the same time about 700 hostile Nagas
with 340 porters entered the area;
and

(c) whether any protest has been
lodged to the Government of Burma
about the violation of Indian space?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). No, Sir.

(c) Does not garise.

Electronic Equipment for Defence

2813. Shrimati Renu Chakravartty:
Will the Minister of Defence be

pleaged tn state;
(a) whuther the potentialities of

utilising \he strategic electronic and
other equipment in EM.C. Co. Ltd.,

to Matters of Urgent

Public Imporiance
Jessore Road, Dum Dum for defence
production have been examined; and

(b) whether the Department of
Defence Production is considering to
utilise this factory for defence indus-
tries?

The Minister of Defence Production

in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). The
genvral policy regarding defence

equipment is to supplement the manu-
facture of equipment in Government-
owned factories to the extent possi-
ble bv obtaining components etc, from
civ'l trade.

Within the scope of the policy and
on a survey of the facilities available
at the EM.C. Co. Ltd., Calcutta, some
orderg for supply of components for

ammunition items have been placed
un this firm.
1214 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE
(i) Borag kxrLosion 1N Poowcn Power
House

Mr. Speaker: Shri Hathi will make
a further statement and then I will
allew guestions.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): An
explosion took place in  the early
morn.ng of the 29th April 1964 at
about 5.00 hrs. outside the Police
Station at Mendhar which is  about
34 miles from the Cease-fire Line.
Two bombs had been placed on the
ramparts outside the Police Station,
but only one of them exploded. The
unexploded bomb consisting of about
1 1b. of plastic explosives, 9" long
safety fuse, a time pencil and a de-
tonator, was recovered from near the
site and is under study by Army ex-
perts. It did not bear any marks to
identify its place of origin. There
was no loss of life, but six window

panes in the Police Station were
damaged. Five persons are nnder
interrogation.
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[Shri Hathi]

Another explosion took place at
about 8.00 hrs. on the 30th April, 1964,
near the Power House at Poonch. The
explosive material was placed under
the water pipes feeding water to the
Power House at a distance of about
105 yards from the Power House.
Three water pipes each 6 ft. long
were damaged. Military experts were
called in to inspect the site. Owing to
the rush of water the debris had been
washed away and no material was,
therefore, available for inspection.
The pipes were replaced and electric
supply resumed after about 8 tours
the same day. The case is under
investigation and certain persons are

being interrogated. The Power
House is under police guard.
Shri S. M. Banerjee (Kanpur):

From the statement of the hon., Min-
ister it is clear that the number of
such explosions is rising. Previously
he had said that 72 incidents of cx-
plosions took place. Now the number
has risen to 740 T would like to know
what concrete steps have been taken
to stop this sabotage by Pakistani
spies, because their main targets are
power houses, State Assemblies and
other places of strategic importance.
I want to know what steps have been
taken to tighten up our security
arrangements there in order to avoid
a recurrence of such incidents?

Shri Hathi: The steps that are being
taken, of course, are patrolling and
guarding the strategic points, keep-
ing a watch on the persons who
appear to be of suspicious character,
placing police guard at power houses
and other places where there are
pipes and checking up persons of
doubtful character.

st siige @ d@n (FET)
qifferra avat ¥ qgy o 397 37 F
®1Z FL AT & A7 911 I AT
FFTT T 78 AT oY e qaw §9
#1 F1z 7% fwe Qe F frar s,

anasda capt tavx
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a1 #r aTow & fr @i 97 dav fadw
TerarH gt f v i afwenT e
AT 0T A FT qH 7

At F : T 3T BT T @A
T FT AT AEF 47 1 qgi 97 faagfEy
T qAT AT famr Ay @ W oard
far 7q &

Wt a¥ (FrE) c o#ET aE 99
& Iv g7 & ofr mf o7 467 A1 91 7T
TFFENT & AFZA K1 A77 o T8 TZAT
g R 7 FWT AT T ATE ¥ A7 9T
w1 o qf ey qefr wf ¢ 7

A graYy © Agr w7 gfAe geaeE-
T T TETE 0w A i iy
#q17 g% ¥ 2 Arzfegi w1 gE0-
TUA FET

st Erar fag (77747 ) 0T §TEIT
AT AFAT g HF a3 THr TIERIT
adeaAr ¥ {97 F T a9 REro4r,
T 3T Fi A7 A7 {70 g Bz famr
AT W7 wR AT T A A, A o
ITHRATE VT IAY T AR F ArFAT
o1 7dY a3 !

oAt gAY o aE, WY s & ey
®1 TAT qTH AL FTTE |

Shri Hem Barua (Gauhati): In view
of the fact that the State of Jummu
and Kashmir has of late become a
honey-comb of pro-Pakistani activi-
ties—open sabotage, explosiong ete.—
may I know why it is that the Union
Government have not so far told the
State Government categorically, speci-
fically, clearly and in a brutal way,
if necessary, to use some of its repres-
sive laws—no State in India is armed
with so many repressive lawg as this
State—like the Enemy Agents Ordi-
nance, the Security Act, the Preven-
tive Detention Act etc.? I want to
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know why the Government have not
told them like that, Has the Union
Government Shdicated its right to do
that, although our national security
is threatened—that is the most impor-

tant thing.

Shri Hathi: There is no question of
the Government of India having ab-
dicated anything. The question of
law and order is, ag the hon. Member
knows, primarily......

Mr. Speaker; He wants to know
whether the Central Government
would advise the State Government
to use the extraordinary powers that
are vested with them,

Shri Hathi: The law and order prob-
lem is primarily the responsibility of
the State Government. We hope they
will take all the necessary steps.

Shri Hem Barua: 1 specifically
pointed out that the State Govern-
ment has certain measures—the
Foreign Agents Ordinance, the Pre-
ventive Detention Act, the Security
Act and others. When our national
security is being threatened—it is
the 74th time that this is happening
in the State of Jammu and Kashmir—
here is a Minister who wants to wash
off the entire thing by saying that it
is a law and order matter of the State
and we do not have to do anything.
This is negligence of duty.

Shri Nath Pai (Rajapur): Mr.
Speaker, the relentless regularity
with which these explosions are tak-
ing place clearly establishes the exis-
tence of a well organised espionage
ring. The second point that is clear
also is that these agents are nationals
of this country. In view of these iwo
facts, may I know, why is it proving
so difficult for the Ministry, with all
the powers it has, to track down the
roots of these agents and smash them?
I am sure the Government is not
aware of the danger. He says special
police arg being posted near the police
stations. That is not the point at all.
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This espionage ring consists of Indian
nationals.

Shri Hathi: Government are fully
aware of this. They are taking the
necessary steps. As 1 have mention-
cd, they are trying to find out the
spies and keep a close walch over
them and bring them to book. They
are taking all necessary precautions.

Shri Nath Pai; May I only ask one
more question? Is it not a fact that
80 per cent of these people are Indian

nationals? Could we not track down
even the Indian nationals? In the
case of foreigners of course, they

come across from the other side and
you cannot anticifjate them. But why
can you not track down at least all
those who are Indian nationals?

Shri Hathi: All those who have
been suspected are arrested.
Shri Harish Chandra Mathur

(Jalore): I am asking this question
rot from the viewpoint of law and
order but from the viewpoint of na-
tional security. May I know whe-
ther Government have done any
screening and, if so, what is the result
of that screening? How many people
connected with the spy-ring have
been arrested and whether any blue-
print has been prepared to protect
the essential works?

Shri Hathi: As T have stated, the
checking of infiltration is being done.
Some people, about 24 have been
arrested and a close watch is “ein
kept on some others. ’

Shri Hem Barua; May I submit this
is not a reply—some persons are ar-
rested?

Mr. Speaker: He said 24 persons.

Shri Hem Barua: After the sabot-
age has taken place, our argument
is: why can you not take adequate
precautionary steps by which the
State is made safe for people to live?

Mr. Speaker: Order, order. He can
use his argument op some other occa-
sien. Now Shri D. C. Sharma is not

present. Shri P. C. Borooah is also
not present. We will take up the
next item.
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(ii) SCUFFLE BETWEEN POLICE AND PUB-
LIC 1IN CONNECTION WITH AGITATION

AGAINST RISE IN DTU BUS FARES.

Mr, Speaker: I have received no-
tice of another calling attention no-
tice. Because this is the end of the
session, as a special case, 1 nave
allowed it. Shri Kapur Singh.

Shri S. M. Banerjee: Sir, we have
tabled an adjournment motion.

Mr. Speaker: 1 have now called
Shri Kapur Singh in regard to the
calling attention notice.

Shri S. M. Banerjee: My adjourn-
ment motion is very important, People
have been beaten when there were
demonstrations. Why should we not
get a chance to discuss it?

Mr. Speaker: Because I have dis-
allowed it.

Shri S, M. Banerjee: It is true that
you have disallowed it.

Mr. Speaker: So, a discussion would
take place on the one I have admitied
and not on the one that I have dis-

allowed.

Shri S. M. Banerjee: My submission
ig this. Previously also, when there
was an adjournment motion and a
calling attention notice sometimes you
used to allow the calling attention
notice to be answered.

Mr, Speaker: Has he got the infor-
mation that his adjournment motion
has been disallowed?

Shri 8. M. Banerjee: Yes, it is true.

Mr. Speaker: When it is true, Le
ought not to take it up here in this
manner,

Shri S. M. Banerjee: In regard to
that 1 want to point out....

Mr. Speaker: If he wants to argue
on that, he can come to my cham-
ber; not here. He will kindly re-
sume his geat.
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Shri 8. M. Banerjee: Anything that
happens in the capital is very impor-
tant, !

Mr. Speaker: Order, order. I have
called Shri Kapur Singh.

Shri U. M. Trivedi (Mandsaur):
Sir, on a point of information. Is
the adjournment motion and the call-
ing attention notice on the same sub-
ject?

Mr. Speaker; Both are on the same

subject. I have allowed the :zalling
attention notice and not the adjourn-

ment motion because there is no
failure in this case,

Shri S, M. Banerjee: There is
failure,

Mr. Speaker: Who should judge
it?

Shri S. M. Banerjee: It is my view.
Mr, Speaker: Here it is my judg-

ment that prevails, so far as this is
concerned.

Shri S. M. Banerjee: That is true.
But the question is whether there is
failure or not.

Mr. Speaker: Order, order.
have their duty.

Shri S. M. Banerjee: To beat?
Mr. Speaker: Yes,

Shri S. M. Banerjee: You are giv-
ing your judgment.

They

Mr. Speaker; Order, order. That has
to be decided by me,

Shri Bade: This judgment should

not be given,

Mr. Speaker: I have not given any
judgment. There would be an enquiry
and the results would come. How
can I say anything on that?

Shri Bade: But how can you say
that they are doing their duty and
therefore there was no failure?
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Mr, Speaker: Order, order. I have
already called Shri Kapur Singh.

st adt (fgary) : g7 fawfas
# & Ao FE NG E

weqW AT ¢ IF IET TG A
qaar g | #7141 a7 fyg #1 gaman

A

st amndt oAt &Y A g R
qET |

sreaw ®EYEQ - 9T A & 7€t g
qFar g

Shri Kapur Singh (Ludhiana): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance:

“The scuffle between the police
and the public protesting against
the rise in DTU bus fares in cer-
tain localities of Delhi on Sunday,
the 3rd May 1964 resulting in ser-
ious injuries to about 50 persons.”

Shri Hathi: This incident happened
in Delhi yesterday. I am pained to
find that the agitation has been taken
up in a way in which it should not
have been done.

Shrimati Renu Chakravartty (Bar-
rackpore): Why did you raise the
bus fares?

Shri Hathi: I have not been able to
come prepared because 1 was just
now told about this notice. But be-
cause it is a loca] matter I have col-
lected the information. The facts are
that on the 3rd May 1964 at about
830 am. the Bharatiya Jan Sangh
started an agitation near the Tilak
Nagar bus stand in protest against
the recent rise in DTU bus fares.
Their declared programme was to
send volunteers to squat in front of
DTU buses in order to prevent them
from plying. However, a mob of
over 500 unruly elements of the area
was soon attracted to the spot. This
mob made an unprovoked attack on
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two empty buses of the DTU parked
near the Bus Stop, smashing thelr
glass panes and deflating their tyres.
The mob then proceeded along the
Najafgarh Road swelling to over 3,000
on the way. At Titarpur Bus Stop
they surrounded and attacked eight
DTU buses and a Police Pick-up van.
The DTU buses were badly damaged
and rendered unfit to ply on the
road. When a contingent of Police-
men tried to prevent them, the mob
hurled stones and brickbats (An Hon.
Member: Wrong) at the Police party
injuring 25 Policemen, including two
officers. The Additional District
Magistrate, who was present, declar-
ed the crowd to be an unlawful as-
sembly when he failed to persuade it
to refrain from these acts. They were
then ordered to disperse. Since they
continued to be violent, they had to
use tear-gas. The crowd, however,
pressed on towards Tilaknagar and
attacked and damaged a DTU Re-
covery Van. They also tried to set .
fire to the van with a piece of cloth
soaked in petrol but were foiled in
their attempt by the Police who dis-
persed them.

I4074

An Hon. Member: He is wrong.

Shri Hathi: At about 130 epM. @
mob of about 200 persons again col-
lected at the Tilaknagar Bus Stop.
They pulled down twoe DTU cabins
by the road-side which accommodated
their maintenance depot and an
enquiry office and set fire to their
doors and other goods inside, includ-
ing their records. A number of artl-
cles were looted including an electric
fan and telephone apparatus.

Cases of rioting, damage to public
property, arson and looting have
been registered with the local police.
About 50 arrests have been made so
far.

Orders under section 144 Criminal
Procedure Code banning meetings
and processions for a period of seven
days have been promulgated by the
Additional District Magistrate cover-
ing the Police Stations of Punjabi



- = - —
14075 Calling MAY 4, 1964  Attention to Matters 14076
of Urgent Public
I'mportance
[Shri Hathi] Shri Kapur Singh: The Calcutta

Bagh, Tilaknagar, Moti Nagar, Patel
Nagar and Najafgarh.

Mr. Speaker: Shri Kapur Singh.

Y AWTEY : TEAT AAAT AT HC@AT
e, fFe @iz & v q3am )

Seqe W @ AT AT a my
AW 5T § AT ONqT FeE AT WY
gHiT |

Shri Kapur Singh: May I ask if
there is any other method, except the
Calcutta technique such as has been
practised in this case, to impel our
authorities to be reasonable in their
dealings with the public?

Shri Hathi: What is the question,
Sir?

Mr. Speaker: Is there any other
technique, except the Calcutta tech-
‘migue asg has been used in this case,
%0 impel the authorities to be more
reasonable or reasonable in their
dealings with the public?

8hri Hathi: In fixing the bus fares?

Mr. Speaker: Yes.

Shri Hathi: This decision was
taken by the Delhi Corporation. If
they have any grievance, they have

ether constitutional methods......
(Interruption).
8hri Nath Pai: He does not know

the Calcutta technique.

@ibri Eapur Singh: The Ministers
mever answer our questions; they
sdways go off at a tangent.

Mr. Speaker: He is not reffering,
I suppose, to the rise in the fares; he
m referring to what might be called,

e excesses or force used by the

ice in this case. Ig that the Cal-
outta technique?

Some Hon. Members:

Mr. Speaker: Then,
mderstood it

No, Sir.

I have mnot

technique is that whenever the publie
are of the cpinion that the authorities
are not buing reasonable, instead of
arguing, they take action such as was
taken supposedly by the Jan Sangh.

Shri Nath Pai: Burning a couple
of trams.

Mr. Speaker: I am sorry, I did nct
follow it. Now, he might answer it.

Shri Hathi: I said in the beginning
that it was unfortunate that this
technique should have been resorted
to. That is unfortunate; they should
not have done so.

Shri H. P. Chatterjee (Nabadwip):
Why give a special name to the tech-
nique? . .

Shrimati Renu Chakravartty:
Because Shri Basaml got a beating in
Calcutta.

Shri U. M. Trivedi: On a polmt of
information, Sir. I had also signed.
the adjournment motion. I want only
one information and nothing more,

Mr. Speaker: Later.

ot aaae fag w47 9 A4}
fs qaw 44 froeare 37 far @
g, 717 e 397 ag 7H=1 9 I AT
FAAT FT F15 ARHI TZT AT TEl
qr 1 &1 wAfsamEw  fade
aqT qr g ¥ S96Y &1 TZAH T
& fory g gear & |

Wt gqt : Ag GIATH T & G
&l & | TART F TE TR AT 4T )
FARY AT R At 1 fae v o)
ST AN AT AT A § IT F OAIIAT G|

Shri A. N. Vidyalamkar (Hoshiar-
pur): Is it a fact that while organis-
ing these disturbances, the Jan Sangh
took all the young men and children
from their shakhas that they held in
the morning for this particular pur-
pose?
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s gER AT wFA (309 FE
orEr g g1

w1 WiFTT A A7AT : fAep WA

T g |
S FEI AT FFJIQG . GHT FA

qo9qr |

SEAN WE1IT  TET FA WTAAIT
936 TF A9 & | g% OF FT ATALS
¥ waTe 97 &1 | F4T & IT A7 AR
et & w91 T g |

wft ¥ : WTET KT AT T & |

W AEIAE ;T F 9T Ft qAwT
99 & AT ST § | AA WA 5T
qaATd fF 3T FTHA § | TW TE FI
quer ar TEr gt =gy o

Shri Hathi; T have not got specific
information on this point. But thls
was organised by them.

Mr. Speaker: Shri S. M. Banerjee.
Now he can give vent to all his feel-
ings.

Shri 5. M. Banerjee:
misunderstood.

Mr. Speaker: I have never mis-
understood him.

Shri S§. M. Banerjee: 1 would like
to know whether the hon. Minister is
aware that, apart from this particular
demonstration which was supposed to
be led by the Jan Sangh, there is a
growing discontent in the city about
this abnormal increase in the bus
fares which hag affected the middle
class people below the belt and, if so,
what steps are being taken by them
and whether any judicial inquiry is
likely to be conducted into the police
excesses on this peaceful demonstra-
tion.

I may not be

Shrl Hathi: I do not think there
should be any police inquiry because
the decision to raise the bus fares
was taken by an elected body. There
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was some dispute. It was referred to
the authorities concerned; it was
reviewed again and then it was
further referred back to the Corpora-
tion and they took a decision. If in
these constitutional methods which
the Corporation took, there are agita-
tional approaches, the police hag to
be firm and strong in taking the
action.

Shri 8. M. Banerjee: Sir, it has not
only affected the Jan Sangh. It has
affected all the middle-class people
and particularly about 2 to 3 lakhs of
Government employees who travel
daily on the buses. Is he aware that
there is a discontent....

14078.

Mr. Speaker: The general Question -

of the rise in bug fares is not under
discussion.

Shri S. M. Banerjee: That is there.

Mr. Speaker:
cause,

That might be the

Shﬂ S. M. Banerjee. That ig the
main cause. My Calling Attention
Notice was addressed to the Minister
of Home Affairs and also "to the
Minister of Transport. I expect a
reply from them.

ot Wi ST Avar ;¥ oqrAr
e g s gfer 3 ot sar & qr o s
FTRIT At 9wy e 7 qmr
I IEF A F 97 | I FT 37 AH
TGTHT FATHT [ 3 41 )

WETA FEITT : HTTH1T 72T AU
e & e o Qe aoy T W oy ?
9T A1 37 F oAt a7 & F1E syraedt
F |

oY WIETT AT F7AT | THR ATy
TR . o d7 81 wat G
ar a qt fraT Gfaw3T F 39 7 fa wrer
frar e o By &= 3 ghm,
& AT A1 § 5 frw 3 mrd fea |
qferer F41 7 Gar $& frar »
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WErH WEAG WX W9 JA
HEIRT FT TAF G Al a8 TAOA &Y
§aT 7 grar | Afowege 7 ArS FT AAAT-
F T faar | gfawgz T80 w9 9t )
T FAATHA FAT N & 1% I AN
& g a1 IFA T A7 F F=0AT
¥T F9 13 | ZA0 | AL q7q J AT
& ad

Y AIETT v A AT ¢ AT F AE,
W & A wArT e Wi oy dw
B1er | 37 faa< fame 1 & fag w1
FAE TE w1 WE )

st 7F : FAT AT T AT AL F
gIIWT A 3\ W H AT AT AT
T E 1 Arga K qBAT TEA 10 qw
gz 3t 2 fe Tar foo wegar #1737
F AT AL AWM AN Tq G A AL
gU & | A7 37 F IR T AP AMH

I gL 8

st graY o AT AT WL qATT H
g 7 gryw i woAa o fear g 7117
IgH AT AE

HEQW REAT © UF TF HZA &
fRT # % Fgr o1 TFAT T 1

ot g%a =T wFaw@ - sEar
Tzt § % v ag A a6 foody
aq§ fr w7 fweTar FEMAT OAT 9T Ay
fas=r 1 ATIC F F3I7 AF-7:7 47, ¥
fwz faerar agr & At 1 F16r Ag~IT
RAT & | AT AART BAT ZAT & IH T
gw F % fag froar w1 gAr
g | 37 Wi F1 AF7 fgeAT 17 qaar
7 wzg T forr A7 39 QU ARY
g9 | 7T g 919 7@ & fE Nadaw-
TETT F AET & AT A1 AT |

ot gray o AAY i gwr fr Al
'-t'
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weaw WEET ¢ FIF & ara 35T
FT JY HIT FT = 7T |

ot gwa w wgay: w7 T
T ZA TISAT

weaw wEIEE AN AQIFIT
frgaa g aer i fer ® &)

oft g% W wgATE | AL T T
Ia< faarar srg 1 a8 AT fHar agmr
gt £ AY Far gL A froar s g 51
Fraar g

wege wgEE WA AT
1 =7 Tffa v ons rafafem
FIOTEA 2. £ wiz wemT frm g
FF FIA AT | 47 TR F o TR
foErenr azrar 20 i 3% oEA fenw
fFar 2 1 29 59 4§ gaF® 9 01+
FF AT W 7T FaTA EF 33 ART )
Fr rpfifia sgEE g @ TEE
FrEad . OZT 20

ot FER T wGA@ AT TAT
¢ fr feefr v 3 faos w3 &
fFoar g1 v a foyam # F9
1 mrFTe 1 fae g

W W THE ATAW
gzen Oy 7 mA & g oAt oew
g7 iz & fovmar woad w7 o797

st e anq (W iE)
qAT Wgrag A Wi Grerar 5 =y
SR ¥ AR §4 AW A1 g |
& s g g fF e A
&0 figmd @ W wAdy g T2 #7
A A B, WAL AT WA |

ot gt o jy gfE @ weer
R
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% WA @wer o qfew A
qEl, THY AT (Interruptions)

Y TR ¥AE qIEE : THe WEIET,
¥ a7 qz & 5 St Avn 7g g feat
F faams Jeaq 7 1% 9 ¥T I A3
2T FA AT A= fgma Al
&7 E wrg A7 O IT]T B/ HART
ar wRAT |

ot grar ;AT WA o AB S
g= a‘? AT | (Interruptions)

wew  AgEa #1 gfws &
AT D &YE T omEer # Sy wEsa
T TR g T MEHT T F | W ZT §
ar frad

Wt g 0 AT TAAT E R
{Interruptions)

WEAN WEIA AT qA A K
A AATT I AT Ao

ot oWdEE  gE T T AT
91T 2 | (Interruptions)

st Wiee W™ A7@  oa@ A
A4 AT TEAIT 1 (Interruptions)

weaw wgaw 14 qr TET S
& o oF "qara g oy w7 F g
WERY Fi IAFH AT A AN I qA
EiC il

st ay c od ¥ our g

werR WgEg o o7 &) faer o2
M FM OFT HEA B

W gew @ wgaw o &7 g3
W FT Z@T F TIAT & | gEaT §E
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AT 390 Tifgy A wgiaw w0 @y
T |
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werw AT . 7 WA Aeer
#t 2fza fx 7 frm v 99 f& ag
THT AT T A T

At WIETT qT dTO . VAT F0
Zre 97 777 & Y avg w1 g ad
X A TE @ 1 (Interruptions)

weqR wgREq WL AT 77 A
A XA q0 K Frari T2 w W
TUT MT BT ATE AE I A
g o

qgEA & &A@ - AT A AT
=rfer

weaw WERT - AT fRE AEr )
WIT MT B AMCAT AN FATAT A1 E
AGY fray TFAT | ST IT OF AT A
ey H19 A & TAT AT R 9w
aFT 2w A & Freni @ =
97 |

A qUTR . WA W, S
arwT & Z 8
Bagri.

Shri C, K. Bhattacharyya (Raiganj):
May I make just one observation?

Mr. Speaker: No. I have not called
the hon. Member, He may resume
his seat. I have called Shri Bagri.

it aww - faedT ¥ 3L wEr
g5 o7 oW AL Aq W A9qiEAS
o § #oAT wiw & wifton 3w &
@ TFd ¥, 97 A& g |faqw
gadr #fem7 I &, THY T @
3T A AW 7 W@ gEs fad
I qgx ¥ Afzw T foroam,
AT AAAT AT, AT A AT WA A
@t ay Foe ) 5 IFM SarEdr

Mr. Speaker: Now, Shri
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[sfr am#]
®I B, FORIT UA Fi AAfAAA WK
TF 7 G A1 TF 9T T AZL W A,
& I wawd g2 gar 5 AW |7
ﬂT%fﬁ?‘ta‘T‘raj;;T:ﬁrﬂﬂg
fo or T WT WM OEE

WA HETG | Fi§ HATA AT A
og AT A1 E T |

o . TR A ¥ Az E
faeedi & ==t i fFom & AR 97
SAar § ATreET 43y g owar & 9y
AT Y G Z@ AT wFAr | § A
T g % Fa weT fa=e w7 @0
g & smar WL TG § T
T FAE FO Z AT FIET &
garg % 7 1@ qaw &0 for & F9
7 &% mfa F1 e fawe

SR WERY © ag a1 GAE g

ot wrrgt < §4 qar @ P F A
a9 W o#

weqw Wiww A 4 TRl g
&1 @ FITFT GATT H ALY, AL AT |
qM &3 T |

oY amrr: X
Mr. Speaker: This will not go on
record.

o am o *

Shri H. N. Mukerjep (Calcutta
Central): In view of there being no
legislature for the Delhi region, and
it being the responsibility of the
Central Government for happenings

in Delhi, and in view of the fact that

this kind of incident which has been
consequent upon the rise in bus fares,
the kind of thing which hag been done
repeatedly in the recent past, has led
to this kind of happenings where a
number of citizens as well as police-
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men are injured—it is a very ‘serious
matter—I wish to know from Govern-
ment what tangible steps are being
sought to be taken immediately in
order to see not only that the threat
to peace is overcome but also that the
injustice involved in the increase of
bus fares, which has been felt so
strongly by an extremely conformist
and obedient population that they
have taken to this kind of method, is
eliminated as soon as ever that is
possible.

Shri Hathi: At present, there is a
machinery for determining the rates
of fares for DTU buses, others etc. As
regards the DTU, first it is for the
Corporation to decide. After they
take a decision, it goes to the State
Transport Authority which gees
whether the fares are reasonable or
not. It is after that Authority
approves that these fares are in-
creased. N

Shrimati Renu Chakravartty: Does
not the Government fcel responsible
for checking this spiral of rising
prices in a situation when the Gov-
ernment does not even give an ade-
quate dearness allowance to its own
employees, and the employees are
directly affected by these rising prices
and therefore, the Central Govern-
ment is directly invelved?

Shri Hathi: I do not think that is
a case for this agitation, to stop the
bus services and other things.

Shri Harl Vishau Kamath (Hoshan-
gabad): On a point of order. Who
is ultimately responsible for the
Delhi Administration—this Govern-
ment or somebody else?

Mr. Speaker: So far ag the fares
are concerned, the Delhi Administra-
tion is independent.

Shri Vasudevan Nair rose—

Shri Nath Pai: The Delhi Adminis-
tration is under the Home Ministry.

*Not recorded.
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Shri U. M. Trivedi: Although

prima foo . 0 wopcaes that the DTU
and the Delhi Corporation are res-
ponsible for fixing rates, the ultimate
responsibility for this state of affairs,
which has resulted on account of the
raising of the fares, is that of the
Home Ministry, that is to say, the
Government of India. Is it not in the
fitness of things that in view of the
incident that has taken place where,
according to the Government, some
police constables have been injured
and according {o the public, 57
persons have been injured.. ..

Mr. Speaker; He is arguing a law
point. This is not a law court.

Shri U. M. Trivedi: I will stop it.
I would like to know whether ihe
‘Government has now made up its
mind to look into this state of affairs
and prevent the raising of these fares.

Shri C. K. Bhattacharya rose—
Mr. Speaker: His name is not there.

Shri U. M. Trivedi; There
answer to my question.

is no

14086
the Table

Mr. Speaker: He has made a sug-
gestion. It is for him to consider it.

Shri U. M. Trivedi: What has he
to say?

Mr. Speaker:
the Table.

Papers to be laid on

12.45 hrs.

PAPERS LAID ON THE TABLE

STATEMENTS ON ASSURANCES, PROMISES
AND UNDERTAKINCS

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): Sir, on behalf of
Shri Satya Narayan Sinha, I beg to
lay on the Table the following state-
ments showing the action taken by
the pgovernment on varlous assu-
rances, promises and undertakings
given by the Ministers during the
various sessions shown shown against

each:—

(i) Supplementary Statement No.
1.

Supplementary Statement

No. IV

(ii)

(iii) Supplementary Statement No.
VI

(iv) Supplementary Statement No.
X

{v) Supplementary Statement No.
XII1

(vi) Supplementary Statement No.
XVl

(vii) Supplementary Statement No.
XIX).

{viii) Supplementary Statement No.
XIv.

{ix) Supplementary Statement No.
XVIIL

Seventh Session 1864. (Third Lok

Sabha). 1 &
Sixth Session, 1963. (Third Lok
Sabha).
Fifth Session, 1963 (Third Lok
Sabha).
Fourth Session, 1963 (Third Lok
Sabha).

Third Session, 1962-63 (Third Lok
Sabha),

Second Session, 1962 (Third Lok
Sabha).

First Session, 1962 (Third Lok
Sabha)

Fourteenth Session, 1061 (Second
Lok Sabha),

Twelfth Session, 1960 (Second Lok
Sabha).

[Placed in Library. Set No, LT-2837| 2837|64 to LT-2845[64).
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12.45} hrs. (2) The Appropriation’ (No. 2)
Bill, 1964.
PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, 1 lay on the Table 1246 hrs.

the following Two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 23rd March,
1964:—

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the Sittings
of the House in their Ninth Report
have recommended that leave of
abgence be granted to the following

(1) The Finance Bill, 1964. members for the periods indicated
against each:
(1) Shri Biren Dutta 6th March to 3rd May, 1964
d (Seventh Session).
(2) Shri Dasaratha Deb 9th April to 6th May, 1964

(3) Shri Y. Eswara Reddy
(4) Shri R. Kanakasabai
(5) Shri Mohammad Tahir
(6) Shri Ram Ratan Gupta
(7) Dr. G. S. Malkote

(8) Shri F. P, Gaekwad
(9 Shri A. Jayaraman
{10) Shri Muzaffar Husain
Shri

Dafle
Chodhury Brahm Perkash

(11) Vijayasinharo Ramrao
(12)
(13) Shri Kashi Nath Pandey

(14) Shri Shree Narayan Das

1 take it that the House agrees
with the recommendations of the
‘ommittee.

Shri Hari Vishnu Kamath (Hosh-

angabad): On a point of information
only. While I agree that the leave
asked for should be granted by the
House, in view of the fact that our
good friend here, Shri Shree Narayan
Das—item 14 in the list—is reported
to have met with an accident, could
some details be given whether this
was a serious accident or not?

(Seventh Session).

10th February to Tth April, 1964
(Seventh Session).
26th March to 6th May, 1964
(Seventh Session).
12th March to 6th May, 1964
(Seventh Session).
10th February to 8th April, 1964
(Seventh Session),
12th March to 28th March, 1964
(Seventh Session).
4th April to  20th April, 1964
(Seventh Session).
10th February to 8th April, 1364
(Seventh Session).
14th February to 12th April, 1964
(Seventh Session).
8th April to 1st May, 1964
(Seventh Session).
16th April to 6th May, 1964
(Seventh Session).
21st April to 6th May, 1964
(Seventh Session).
13th April to 6th May, 1864
(Seventh Session).
Mr. Speaker: Could the Chairman

tell us?

Shri Khadilkar (Khed): T have no
Information.

Mr. Speaker: I will make enquiries
end find out.

1 take it that the House agrees with
the recommendations of the Com-
mittee.

Some Hon, Members: Yes, yes.

Mr. Speaker: The members wil}
be informed accordingly.
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1247 hrs.

PAYMENT OF WAGES
MENT) BILL*

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri D. Sanji-
vayya, I beg to move for leave to
introduce a Bill further to amend
the Payment of Wages Act, 1936,

Shri N. Sreekantan Nair (Quilon):
A copy of the Bill has not been
placed on the Table. It is also to be
taken up this session. So a direction
may be given.

Shri S. M. Banerjee (Kanpur): You
remember, Sir, that a question was
put to Shri Mehr Chand Khanna in
regard to house building loans not
being given to some pgovernment
employees only because the same
amount cannol be deducted due to a
restriction under this Act. The hon.
Minister told us that an amendment
is being brought forward. This is a
very minor amendment. It may be
passed within an hour. Otherwise,
3,000 or 4.000 government employees,
whose applications have been pending,

will suffer.

(AMEND-

Mr, Speaker: The Minister of Par-

liamentary AfTairs is not here. I will
ask him.
The question is:
“That leave be granted to

introduce a Bill further to amend
the Payment of Wages Act, 1936".

The motion wus zdopted,
Shri C. R. Pattabhi Raman: I intro-
duce the Bill.

12.48 hrs,
EAST PUNJAB AYURVEDIC AND

VAISAKHA 14. 1888 (YAKAJEd

“Funjoo AJuroeuie
Unani Practitioners
(Delhi Amendment)
Bill
Dr, D. S. Raju on the 1st May 1964,
namely:—

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners’ Act, 1948,
as in force in the Union territory
of Delhi, be taken into considera-
tion".

Shri S. M. Banerjee may continue
his speech.

Shri S. M. Banerjee (Kanpur): Last
time, I was saying something about
the Hamdard Dawakhana and other
Ayurvedic institutions.

While moving for consideration of
the Bill. on Friday, the Minister said
that it would meet the various de-
mands of the students of the Tibbia
College. 1 am told, and most pro-
bably it has come out in the papers,
that a meeting was held of the Delhi
State Ayurvedic Congress and they
said that they oppose this Bill on
the ground that this would not meet
the demands of the Tibbia College

students.

The demand of the Tibbia College
students, in pursuance of which they
built up their agitation—and you
remember that they were mercilessly
beaten by the Delhi  police, and it
was because of the intervention of the
hon. Minister and the Deputy Minis-
ter that the agitation was with-
drawn—wag that the Tibbia College
should be affiliated to Delhi Univer-
sity, like the Ayurvedic College of
Banaras, Agra and other places. 1 do
not know why Government is unable
to affiliate this college to Delhi
University. If it is a gquestion of
standards, the standards of this col-
lege can be raised and brought on
a par with Delhi University. I am
sure the hon. Minister will kindly
give a second thought to this Bill and

UNANI PRACTITIONERS (DELHI  see that the Tibbia College is also
AMENDMENT) Bill—contd, affiliated with Delhi University.
Mr. Speakel_': Further consideration The other day 1 said something
of the following motion moved by about the functioning of Hamdard
*Published in the Gazette of India, Extraordinary, Part II, section 2

dated 4-5-64.
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Dawakhana. The- demanded a piece
of land in Tughlakabad. The hon.
Deputy Minister knows very  well,
better than me, the amount of
service done by this institution both
in the matler of rescarch and in sup-
ply of medicines.

Then I mentioned about Ayurve-
dic institutions like the Shakti Ausha-
dalaya, on whom certain restrictions
have been placed. Alcohol was being
used by them, and excise duty has
been put on that. They went to the
court of law, and some decision was
given, but even in the face of that
decision, that restriction is still there,
with the result that the prices have
gone up. and they have almost stopped
manufacturing certain wvery good
medicines and tonics which  were
quite good for health,

Coming back to the provisions of
the Bill, the new section 31A, reads:

“(1) The Chiet Commissioner
may, by notification in the Official
Gazette, constitute an Examining
Body to be known as “The exa-
mining Body for Ayurvedic and
Unani  Systems of Medicine,
Delhi, for the purpose of holding
qualify¥ying examinations and exa-
minations prior to qualifying
examinations and prescribing the
course of study and training for
such examinations and  other
related matters.”

The Board is also headed by the
Chief Commissioner, and it is the
‘Chief Commissioner who will nomi-
nate the members of the Examining
Body. It is a peculiar thing. I have
never heard of such a thing before.
‘How can he nominate- The head
of the Board is the Chief Commis-
sgioner. There should be some differ-
ence between the members of the
Board or the Chairman of the Board
and the body which is responsible for
.eonducting examinations.

‘It further says:

“(2) The Examining Body shall
e a body corporate with the name

—rhia a4y
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aforesaid, having perpetual suc-
cession and a common seal, with
power i{o acquire, hold and dis-
pose of property and to contract,
and by the said name sue and
be sued.

(3) The Examining Body shall

consist of the following seven

+ members, to be nominated by the
Chief Commissioner, . . ."

I object to this vehemently. Why
should it be left to the Chief Com-
missioner to nominate members?
After all, it is not the Chief Commis-
sioner but either the Deputy Minister
of Health or somebody in the Health
Ministry who should decide who are
the best persons for conducting these
examinations in Unani and Ayurveda.
Otherwise, the Examination Board
will be nothing. All the favourites
will be brought in as examiners, and
it will depend on the sweet will and
discretion of the Chief Commissioner
to bring men of his choice. I do not
impute any motive, 1 have the highest
regard for the present Chief Commis-
sioner. The persons to be nominated
are:

“(a) one member to represent the
Ministry of the Central Gov-
ernment dealing with Health;

(b) one member to represehit the
Medical and Health Depart-
ment of the Administration
of Delhi;

(c) one member who shall be a
Professor of Modern Medicine

or of Ayurvedic or Unani
System of Medicine as the
Chiet  Commissioner may
determine;

(d) one member who shall be a
Professor of Ayurvedic Sys-
tem of Medicine;

(e) one member who shall be a
Professor of Unani System of
Medicine;

(1) a practitioner of repute of the
Ayurvedic System of Medi-
cine; -

A
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(g) a practitioner of repute
of the Unani System of Medi-
cine;"

‘Why should be nominations left to
the Chief Commissioner? There shouid
be some difference between the
Boasd as it is constituted and the
‘body responsible for conducting the
¢xaminations. 1 hope the hon. Mins-
ter will kindly take note of it and try
eiher to justify this with logic and
Teason, or bring an amendment to this,
s that the same Board in a different
form is not responsible for conducting
the examinations.

When we talk of Unani and Ayur-
veda, naturally there ig a feeling in
the country that they are contrary
v Homoeopathy and Allopathy. I
<come from a family of Allopaths, we
hud always faith in Allopathy. We
were quite allergic to Homoeopathy
and we thought only Allopathy was
scientificc. ' T am not a student of
science, but because I was interested
in the other sciences of medicine,
Ayruveda and Unani, I read their
literature, and 1 think they are better
than Allopathy. The extension or
development of thes» systems deserve
attention and they can only be ex-
panded and developed if proper en-
couragement iy given by Government.

In our country it is a peculiar
thing, a tragedy that in Madhya Pra-
desh Homoeopathy certificates are ac-
cepted for all purposes just like
Allopathy, while in U.P, Homoeopathy
certificates are. not accepted, but cer-
tificates from Hakims and Vaids are
accepted. There i no uniformity in
the matter of giving certificates ~ither
to Government employees or others
who want to avail of this.

Summing up my points, my firsi
point is that at present, for registra-
tion a Hakim or an Ayurvedic practi-
tigner has to get a character certificate
or a certificate tp the effect that the
particular Hakim has been practising
Hikmat, from a Member of the Legis-
lative Assembly or a Member of
Parliament. Even yesterday, when
1 was in Kanpur, I had to certify

588 (Ai) LSD—4.
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two or three persons. I know them,
they have been practising for the
last tive years. This is the most un-
fortunate thing in this country that
@ Meber of Parliament has become
a versatile genius or a walking ency-
clopaedia or a jyotishi; he must know
everything in the constituency. We
ceriify to the best of our knowledge,
but this should not be done. Such
certificates should not be accepted,
but a certificate from a known Ayur-
vedic institution or from a Hakim or
Vaid who is in the regular books of
Hakims and Vaids should be accept-
cd.

"Secondly, proper encouragement
should be given to Hamdard Dwakhana
and other known institutions like the
Sadhana Aushadalaya who can con-
duct research, but because of want
of money arc unable to do so. :

Thirdly. I hope Government will
take adequate steps to avoid corrup-
tion or favouritism even in the maiter
of registration.

Fourthly, there is no reason why
Government should deny affiliation of
the Tibbia College with Dethi Univer-
sity. It has been done in Banaras,
Agra and other places, and I am sure
this view of mine will be supported
by the Members of this House who
supported at the time the Tibbia
College students were lathi charged,
and a compromise or understanding
was reached that their demand would
be readily and genuinely redressed.

Shri U. M. Trivedi (Mandsaur):
When I rise to speak at this conside-
ration stage of this Bill, I feel that on
the one side are the two very noble-
hearted, good, hard-working Minis-
ters and I cannot straightaway accuse
them of mala fides, but when I read
this Bill I cannot refrain from saying
that this Bill is not the work of a
gentleman. There is surely some
mischievous element behind it, which
has brought about thig Bill. It is a
novel study for me at least. With
some standing as a constitutional law-
yer, I stand here and say that there is
not a single Bill in the whole world
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on the statute book anywhere, where
two bodies corporate, each independent
of the other, are created by one BilL
The Unani Board is one body corpo-
rate wilh a separate seal, with a right
to sue and be sued. And by the pro-
visions of section 31A which is now
being added, a new body corporate
is being created, and without reading
the pros and cons of it, why this great
hurry about rushing through this Bill?
It he can sit with me across a table,
I can point out to him twenty diffe-
rent difficulties in this Bill. It will
create litigation and nothing else; it
will not serve the purpose for which
the Bill is rushed through. Why is
it pushed through? In the opening
speech the hon. Minister says that this
Bill has been introduced primarily
to meet the demands of the students of
the Tibbia College for better recogni-
tion of the diploma that they work
for. It is the real object? The State-
ment of Objects and Reasons says:

“Experience over all these years
has shown that this arrangement
is not satisfactory.

What is the arrangement?—The dual
function of registering Vaids and Ha-
kims and holding qualifying and pre-
paratory examinations. So, what is
the object in view?

“It is, therefore, proposed to en-
trust the functions of holding ex-
aminations and prescribing
courses to a separate examining
body leaving the board with the
task of registration, recognition
of institutions and other related
matters.”

13 hrs.

Here is a letter which has been sent;
certificate of posting has been obtained
from the post office. All the certifi-
cates are there. The students have
sent their applications; they do not
want any other examining body; they
want this board to continue. In that
case, whom does the Government
want to satiefy? Is it the whim of

MAY 4, 1964
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cerlain bureaucrat or of some
chievous person? Before the incident
took place at the time of the agi-
tation, I received telephone calls after
telephone calls: yet I did not EO to
witness thig agitation of the so-called
students, students who are mere fai-
lures and who never wanted to puss
examinations. But there were other
students who wanted that the exami-
nation should be carried on. But this
agitation brought about a position
where the Government was frighten-
ed beyond its wits and they fell into
the trap of this Bill which was laid
for them. The Board which was tne
controlling body had been persuaded
to hold back the examinations. Now,
is there anything to show in this state-
ment that at anytime the Board had
failed to discharge its duties? Even
if it had been so, the Chief Commis-
sioner had full powers under seciion
A0 to take away the powcrs of the
Board or suspend the powers of ‘he
Board, On the contrary I have got
a copy of a letter written by the
Government wherein a gogl certifi-
cate has been given to the Board. In
a note submitted by Mr. R, K, Baweja,
Secretary Delhi Administration to
Mr. M. K Kutty, Deputy Secretary,
Ministry of Hecalth, New Delhi, he

rays:

mis-

‘T do not think, that it shall be
possible for us to establish any
excess, failure or abuse on the
part of Board in order to attract
the applicability of section 31"

When the conditions are studied, you
will find that any honest man work-
ing will not establish any excess or
any failure on the part of the Board
to attract the applicability of section
31 which reads as follows:

“If at any time it shall appear
to the Chief Commissioner that
the Board has failed to exercise
or has exceeded or abused any of
the powers conferred upon it by
or under this part, the Chief Com-
missioner may, if it considers such
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failure, excess or abuse to be of a
serious character, notify the parti-
culars thoooof to the Board and if
the Board fails to remedy such
default, excess or abuse, within
such time as the Chief Commis-
sioner may fix in this behalf, the
Chief Commissioner may dissolve
the Board ......"

This condition has not arisen. Why
should not the Board examine the
students who learn under that Board
which teaches them the books pres-
cribed. They are being told that there
would be another examining body,
which is to be nominated by the Chief
Commissioner? What is the method of
nomination? Is there any element of
election in it? Are they to be brought
ifrom one place and another place and
put there for the purpose of conduct-
ing examinations?

If the hon. Minister cares to look
into the law, he will find that even
this will not do because at another
place in the law itself, it is provided
that such an examining body cannot
uct unles: it is recommended to be
vonstituteq by the Board. Yet today
such a body is being created which
will have perpetual succession and a
common secal, ete,

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju):
If 1 may interrupt the hon. Member,
perhaps he does not know that in
most of the Stateg there are separate
examining bodies; this is mot a new
innovation.

Shri U, M., Trivedi: As far as )
know, I say this. My knowledge
merely comes from the Universities.
With my experience of universitlies
which conduct examinations, I have
mever come Aacross any provision in
any University Act where an examin-
Ing body is different from and inde-
pendent of the University. If you
have not found anything wrong with
the present board, what is the need
for departing from a practice which
you have been following for the

Practitioners (Delhi
Amendment) Bill

last fiftcen years? The East Punjab
Ayurvedic and Unani Practitioners’
Act came into force in Delhi in 1949.
For fifteen years this Board has been
in existence conducting examinations,
etc. What has been wrong with those
examinations or with this board? If
there is something wrong with it cer-
tainly 1 hold ng prief for them. This
letter shows that there is absolutely
no fault which can be laid at the door
of the Board. May I place it on the
Table of the House, Sir?

Mr. Speaker: He can if he wants to.

Shri U. M. Trivedi: I lay it on th~
Table of the Houge [Placed in Lib-
rary. see no, LT-2866-64]. The stu-
dents do not want to have a separate
examining body., There is ahsolutel»
no justification for saying that there
should be a separate examining body.
Therefore, I fec] that ine amendments
which I have moved only as an al-
ternative, must be taken into full
consideration. There should not be
any hurry to rush through this Bill.
The examinations have been postoon-
ed and even by passing this Bill, you
will not be able to conduct the ex-
aminations. The difficulties are very
many. Simply becausc there would he
a1 p'ethora of petitions agamnst you,
compelling the Government, bv writ
of mandamus, that the particular ex-
aminationg should be held, whv do
vou want to fall into this pitfall of
conducting examinations?

As T said in the beginning—I will
repeat it again—in my opinion, tha
hon. Minister—both of them—are
good; they are honest; they are not
moved by any consideration, but it ap-
pears that whosoever has sponsored
this Bill, whosoever has draftzd this
Bill, and whosoever wants to rush
through this Bill, has not doae the
right thing. 1 was surprised when
this Bill wag introduced because when
I read through the bu:iness of the
House as given in the agenda, 1 calcu-
lated that this Bill cou'd not have
come in, but I find that suddenly it
is put through on the 2%1h here, it is
on the anvil of the Heuse and then
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immediately on the 4th, foday, it has
come up. Why has the necessity arisen
at all for rushing through this Biil?
Therefore, I feel that all the aspects
of drafting have not besn realised by
those who have tried to put th:s Biil
through; it will create difficulties for
them for all time to come.

Then the other thing is, why is the
Thief Commissioner being given this
power to appeint an examining body
Ts he such an expert? Is he a person

‘who is so  omniscient us 1n  know
evervtning  ahout raedicine—Unani
medicine. Ayurvedic  medicine: who

are good Ayurvedic doctors and who
are good hakims and who are good
vaids and who arc persons of repute”
He will simply chonse <hem and he
wil!l be able to apoomt them: How is
it that such power ‘s being niven and
the power ic being 1aken away from
the persons who are evperts in doing
1t? Therefore I wil! =av, let the hon.
Minister examine this aspect; it is not
too late for h:m tn examine it See-
tions 31A (1) is a sertion which will
make corruption possibic or feasible
nnd it will not satisfv the candidates
who take the ~xaminations, and it will
not be possible to satizfy the exa-
minees. Sub-clause (3) of thi: clause
provides for one membes to represent
the Ministry of the Central Govern-
ment dealing with Health. Is there
any qualification to be atlached to that
gentleman? None. Nothing at least in
the law. Then, “one mumber to re-
present the Medical and Health De-
partment of the Administzation of
Delhi.,” Who shall represent it? Will
it be a clerk or a superintendent or
a Secection Officer who will represent
the Administration? Nothing is indi-
cated. Then. one member who shall
be a Professor of Avurvedic System
of Medicine, or- of Modern Medicine
or Unani System of Medicine as the
Chief Commissioner may determine.”
The determining nower is again there.
The Chief Commissioner may appoint
only an allopathic doctor to the ex-
amining body. Then, ‘“one member
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who ghall be a Professor of Ayurvedic
System of Medicine” Fiom w!ere?
From Madras or Calcutta or Bombay?
Nothing to indicate it is there. Then,
“one member who shail be a Protes-
sor of Unani System of Medicine.”
From where? Agan, ‘a practitioner of
repute of the Ayurvedic System
of Medicine.” What  is this
repute business? Does i1 mean those
who give mere advertisements—"You
take such and such medicine and you
will have no chidren--Kaviraj so and
50?7 Will such advertisements do for
having a practitioner of repute? Then
“a practitioner of repuie of the Unani
System of Medicine.”  So. these pow-
ers that are being given to appoint
the members to this examin'nz Lody
are likelvy to create  maore mischiet
than offer any remedy or rclicf which
is being sought or for the state of
affairs which are desirel  to be re-

medied. T very humbiy submit to the
fion. Minister 1o conzider my Sug-
gestion, 1 do not know whether he

will take courage in both his iznds
and coms round and say that he will
withdraw the Bill.  Yet, T will ask,
| will persuade him to realise that ne
should not rush throuah .thics Bl X
hope he will examine the lezal as-
pects there and also the moral aspects
thereof.

If he goes through the provisions,
he will find that his amendments be-
come superfluous when in the maln
Act there is already section 31 which
empowers the Chief Commissioner to
dissolve the Board if the Board fails
ta exercise or has 2xceeded or abused
any of the powers. You are not going
to do that, and you have not done
that. If you have not done that, why
should there be this overlapping pro-
vision such as section 31A for having
a new examining body? What about
the moral undertaking that you had
given to the students who joined the
college, who studied in the college,
who have undergone the study of
medicine according to the course of
study prescribed for them? Having
come to the end of their study. they
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are being told, ‘you will not be ex-
amined.” Thercfore, vou have already
caused a loss of s'x montins' ime which
you will never be able to rectify, and
in many casos, the futare of sume of
the boys who were studicus and who
wanted to study well and pas:s has
been marred. Whal iz the justificas
tion for pushing through such a mea-
sure as this?

Then, the last aspect  which struck
me as the most didicuious is this. The
total zrant that has been made to this
Board up-to-date was only Rs. 20,000.
And now, in the Financial Memoran-
dum, it is stated that the Government
is going to contribute Hs. 30,000 to this
examining body itself: So, the total
amount comes to Rs, 50,00¢ Is it out
of very charitable desire that this
money is being spent” Why was this
money not spent earlicr? Why had
the necessity to spend it not arisen
all these vears when the Board was
working? The Board was starved,
and the Board was not given sufficient
funds to carry on with the things
which they wanted to, and then sud-
denly, one fine morning, the agita-
tion starts. It is this agtation. and
it is the yielding to the agitation
which ig a very bad precedent. We
are known all over tne world to be
persons who always yielg to goondas.
But let us not at home yield to
goondas. We have yie!ded to goondas
in the foreign countries, but at least
at home, let us not yield to them. Tt
is those people who created mischief
and thev want to reap the benefit of
this mischief, and thev want to take
advantage of your kindnes; or good-
ness, to the detriment of those who
were studious, to the detriment of
those who wanted to study and pass
their examinations.

in the end, I will say that the Gov-
ernment will do well to study the
implications of this Bill. The Bill
thev have presented is full of defects,
full of drafting errors and full of
inconsistenicies, apart from the fact
that there is no legal justification no
moral justification and no finaneial
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justification for the Ril: I request

the hon, Minister to withdraw this
Bill.

Shri A. T. Sarma (Chattepur); Mr.
Spmker. Sir, from  the statement
given by the hon, Deputy Minister of
Heait™ it scems that this Bill has
tome as a consequence of the hunger
stirke in the Tibbia College: to remedy
the grievances, this Bill has heen
drafled. But really if vou iook 1 the
section and clauses of the Bil, vou
will find that it does not fuliil the
demand of the hunger-strikers. Their
demand was for twn things: lo raise
their status, and to afliliete their ing-
litution to a university, say the Delhi
University. First of all, regarding the
status of the Tibbia Coilene, we do
not know how far it is aporeciated
by the other States. It was {heir
grievance  that their degree is not
recognised by other States. So, to get
their degree recognised, some sort of
institution must be established. Simp-
ly by providing an examining body,
this cannot be achieved. The degree
awarded by the examining body may
not be recognised by other States.

There is no standardisation of the
Ayurvedic education in India at all.
Unless we have a standardised equi-
libirum in the ayurvedic education,
nothing can satisfy  them. So, to
have standardised education, we must
establish some institution or univer-
sity. There js a demand for the
establishment of an ayurvedic univer-
sity. So, unless we establish a uni-
versity for all the States to standardise
the avurvedic or unani education, we
cannot fulfil the demands of the stu-
dents. Besides, there-is no standardi-
sation at all in all the States. The
standard in onc State varies from the
standard in another. Here it is a
course for four years and in another
State it is for 5 or 6 years. Even in
the curriculum, there is a vast differ-
ence. Some include allopathy to the
extent of 50 per cent and some to the
extent of 60 or 70 per cent. Soma
have pure ayurvedic system. How
can there be standardisation of edu-
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cation unless we have rfome institu-
tion for that? By this Bill, the Minis-
try is not in a position to salisly the
students. So, I suggest that the
Ministry may take steps to establish
an ayurveda university i{o hzave stand-
dardised education throughout India,
so that the demands of the students
would be fulfilled thereby.

13.22 hrs,
[Mr. DePUTY-SPEAKER in the Chair]

Simply by establishing a university,
the standard would not be enhanced.
We do not know what nappens in the
Tibbia College. In the third Plan,
there is a provision of Rs. 10 crores.
But till now only Rs. 33 lakns have
been spent in three years. So, if the
Health Ministry is sincers  about
improving ayurvedic system, let it
establish a full-fieldged ayuvrvedic uni-
versity, Let Tibbia College be turned
into a university with ~ full-fledged
teaching section and ang - full-fledg-
ed indoor hospital. That also ghould
be considercd along with {the demands
of the students. T think if out of the
provision of Rs. 10 crores, the T:bbia
College is turned into 2 full-fledged
institution on the lines of the All-India
Institute of Medical Sciences, the
demands of the students would be
fulfilled to some extent. That is my
first humble suggestion znd 1 hope the
Health Ministry woulq consider this
question favourably und try to turn
the Tibbia College into an all-Tadia
‘nstitution of ayurveda and unani
sciences and establish university of
its own to have standardised educa-
tion throughout India.

Let me examine the provisions of
this Bill. At present we have a
repres-ntative board. repersented by
the 2000 vaidas of the Union Terri-
tory of Delhi, Now tne Bill has been
so drafted as to take out the power
of that board, which is a representia-
tive one, and assign the same power
to a nominated board consisting of 7
members. It is called the examining
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body. Ag a member of the Board of
Studies, the Academic Council. The
Syndicate and the Senate of both
Utkal and Andhra Universities, I say
that there is vast difference between
an examining body and an examina-
tion board. There are two functions:
One is the prescription of textbooks,
which is assigned to lh> Board of
Studies. The second is the conducting
of examinations, which is assigned to
the examination board, Now the Bill
seeks to establish an examining body,
which is authorised to handle both the
functions, namely, prescription of
textbooks and holding of examinations.
So, there is vast difference beiween
an examining body and an examina-
tion board. The examination board
may have both function, but the func-
tion of the examining body is confined
to conduct of examinations only.
Unless we speéifically mention that
this body will have the power io pres-
cribe textbooks, nothing can be done
for that. Generally this examination
function is kept confidential in al] the
institutions, But we have a Bill for
which there is no cround at all. Gene-
rally professors who reach a subject
are not allowed to set guestion papers
in anv uuniversity. But here that
power has been given to the teaching
staff. This examining body will kave
7 members, out of whom a Professaer
of Modern Medicine or of Ayvurvedic
or Unani System of Medicine, a Pro-
fessor of Ayurvedic Syslem of Medi-
cine and a Professor of Unani System
of Medicine shall be momkers.

Dr. D S. Raju: This cxamining body
will appoint a panel of examiners—
about 30 or 40—who wil) ret the
papers.

Shri A. T. Sarma: It does not ap-
pear like that from tht wording of
the Bill. If the examining body is
free from the function of setting ques-
tion papers and wvaluing the answer
papers, then I have no objection. But
that is not mentioned in this Bill I
have no objection to an examlning
body of this type if it does not set
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papers and value she answer-books; I
will appreciate it, But it must be
mentioned in the Bill jtself. From the
wording of the Bill, it appears that it
will conduct the examination, pres-
cribe the text-books, set the question
papers and also value the answer
books. That is most objectionable.
Nobody will appreciate it The Minis-
ter must specifically mention that it
will be free from setling question
papers and valuing answer.books.
Then 1 welcome the Bill.

Another objection I have is against
the nomination. Nowadays we have a
fully representative body. We are dep-
riving that body from discharging
these functions and we are having a
nominated body consisting of 7 mem-
bers only, who are not concerned with
the subject at all. One will be nomi-
nated by the Chief Commissioner 1
do not know what will be his qualifi-
cations or administrative capacity or
experience. Out of the remaining six,
one will be from the Health Ministry
and another from the Health Depart-
ment of the Delhi Administration. The
other three are professors. Generally,
to pet our degrees and diplomas re-
cogniserd, we have persons from out-
side our jurisdiction, Even in the uni-
versities they appoint examiners, es-
pecially in the medical department,
from outside, Not a single man is ap-
pointed from the university jteelf. That
is the experience, Here we are naving
people from our own jurisdiction. By
entrusting them with this power,
there may be corruption in this mat-
ter. Such a method should not,
therefore, be adopted.

The hon, Deputy Minister has saia
that thig body will be free from con-
ducting examinations, setting question
papers and valuing answer books. If
that is the case. I nhave no objection
and T support the Bill. If this budy
will he free from conducting exami-
nations, settinm question papers and
valuing answer hooks and if our
sincere aim is to have a university for
evpansion of ayurvedic .and unani
edneation, I have no objection and I

support ¢he Bill.
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Shrimati Rajyalaxmi (Aurs ngabad):
Mr. Depuly-Spoaker, Sir, 1 sk to say
a few words on the Eas Punjab
Ayurvedic and Unanj Pracutioners®
(Delhi Amendment) Bill.

India is a vast country with a popu-
lation of 440 million. Our country 1s
under-developed and still, though two
Plans have already heen completed
and the Third Plan is half way
through, nearly 78 per cent of the
people are illiterate. Our people in
general, and the rural population in
particular, are arthodox - and they
have certain strong beliefs and con-
victions which it is not very easy to
do away with.

Before the introduction of the
modern  system of medicine, our
people, in a way, were less healtheir
and more diseased as compared to
the incidence now. They knew noth-
ing beyond the ayurvedic and unani
system of “medicines. These people
continue to hold belief in the indi-
genous system oand are not attracted
very much to the modern  svstem.
This is specially true in the case of our
rural population. Moreover, T am con-
vinced myself that our indigenous
medicines are safer to prescribe even
by less qualified people as compared
to the modern system in which case
a slightly wrong prescription can do
incalculable harm. In the case of our
indigenous medicines, if they do not
react positively, at least this much is
sure they would not cause any harm
to the patient. Cure of an ailment is
possible to some extent if the patient
has a belief in the doctor and the
medicinel because it has a great psv-
chological effeet Our people belicve
in the indigenous medicines and lence
they are not likelv 4o react positively
as coripared to the modern medicines.
Moreaver, in the face of our depleted
economy, it iz feasible to have more
dispensaries of inaigzenous medicines
as compared to the mode'n medivines
where you need huge cxnenditure.

Keeping all this in view, Sir, I am
constrained to peint out thas the



14107 East Punjab

[Shrimati Rajyalaxami’
Government has not done much in

the development of our indigenous
system of medicines. In the Third
Plan, against the total outlay of

Rs. 341'80 crores for public health,
only Rs. 982 crores have been assign-
ed for the indigenous
medicine. Very discourag.ng indeed.
And, see the actual expenditure in the
first year of the Third Plan. Only
Rs_ 0'89 crores, I fail to understand
what is preventing the Government
from giving more incentives to our
own system of medicine by way of
researches, more hospitals, more col-
leges for-training doctors ete.

I, therefore, rise to support this
Bill as it contemplates giving addi-
tional facilities for the development
of our system of medicine in the
Union Territories. Sir, I must sug-
gest to the hon, Health Minister that
every effort should be made to deve-
lop the ayurvedic and unini gystems.
At least a balanced allocation should
be made in favour of the indigenous
system as compared to the modern
svstem of medicine, Up till now the
indigenous system has been getting
a step-motherly treatment at the
hands of our own Goverrment,

We cannot forget our culture ovel-
night. I dare say that our culture is
involved in our system of medicine.
We must preserve it at any cosl.
Moreover, it is in the interest of our
teeming millions.

Shri A. N. Vidyalankar (Hoshiar
pur): Mr. Deputy-Speaker, to me,
this Bill appears to provide conclu-
sive proof that the Government of
India, especially the Ministry of
Health, zo far as the indigenous sys-
tem of medicine is concerned, is exa-
mining the problems related to it in
a very perfunctory manner. The Bill,
it appears to me, has been drafted
and presented under certain pres-
sures. The whole concept of educa-
tion of ayurvedic and unani system
of medicines has been ignored or s
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not clear to the Ministry. After all,
we should first know what is our
attitude to the indigenous system of
'medicine. We should know what
we want, what place we want to
give to this system.

Here, Sir, we are setting up a
Board. That will prescribe the
courses of study, control examina-

tions, prescribe qualifications and all
that. Practically, the future pf this
entire system of ayurvedic and unani
system of medicine has been left (o
this Board. It is left to this Board
to decide what researches would be
made, what attitude the students
would adopt and all that. In the
present scientific atmosphere, it ap-
pears that the Ministry thinks that
ayurvedic and unani system of medi-
cine can live an isolation and in &

stagnant condition. They cannot
grow. If a system remains isolated
from the modern scientific atmos-

phere, it eannot grow, it cannot make
any progress. Those who love the
system, those who have some regard
for the system, they consider that
some researches should be made,
modern scientific methods should be
adopted and the modern scientific

atmosphere should be imported into
these institutions.
What are we doing here? The uni-

versity is the seat where the modern
research is to be conducted. This
Board has been set up to practically
detach these ayurvedic and unani
systems from the university atmos-
phere and keep them absolutely iso-
lated from the modern system of
medicine. Therefore, first of all, we
are fundamentally concerned with the
aims and objects. What is our aim?
What is our concept of indigenous
system of medicine?

1, therefore, think that it requires
a lot of re-consideration and re-exa-
mination. We should first clarify our
concept. Therefore, in the present
form, I agree with one or two hon.
friends who preceded me, that this
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Bill should not be rushed through.
We should know, before passing this
Bill, what our aims are. What is
our objective? If we want this
system to grow, some kind of scienti-
fic method should be imported. Either
the institutions that are imparting
training should be affiliated to a uni-
versity and the university should be
given charge of training or a separate
university for the indigenous gystem
of medicine should be created and
there all arrangements should be
made for further research. For the
last 15 or 16 years after independence
we have set up no institution worth
the name for scientific study and
research of these systems of medicine,
I feel that this education should not
be entrusted to a separate board, as
the Deputy Minister has just now
suggested, under the Chief Commis-
sioner of Delhi. If that is done, who
will lay down the standards in other
places? Perhaps, no one has consi-
dered that aspect of the matter,

There should be certain standardi-
sation, certain uniformity of teaching
courses and qualifications. How can
the board set up by the Chief Com-
missioner of Delhi ensure uniformity
of standards all over India? In other
areas some other courses would be
adopted and different qualifications
would be prescribed. In this Bill
there is no provision for any kind of
standardisation or for any system of
integrated courses.

I do not think it is fair that the
indigenous system of medicine should
be absolutely isolated from modern
methods of research and modern sys-
tems of medicine. Since all the sys-
tems deal with the human body, the
medical systems are not absolutely
separate, Therefore, research in diffe-
rent systems cannot be geparated into
water-tight compartments. Other-
wise, these systems will remain in
isolation, they will be g¢tagnant and
shere will be no progress. If we want
all the systems to progress, we must
have regard and respeet for all the
systems.

Pracittioners (Dellu
Amendment) Eill

Though our Vaids and Hakkims go-
on prescribing the old medicines, they
do not adopt any system for proving.
the efficacy of these medicines. They
dd not know how the medicines affect
the body, We ure ignoring all that
in the present Bill. [ do not know
whether the Minister in charge of this
Bill believes in these systems of
medicine and has some regard for
them and feels “these are systems
which have remained in India and
practised for thousands of years, let
us apply modern mesegrch methods
and see how far these systems are
good and how far they can make a
contribution to the scientific know-
ledge™” or simply because of pressure
of public opinion he wants to give
some recognition in some corner  to
these sysf@€ms. In my opinion, that
broad concept is absolutely absent and
they have brought forward g kind of
routine Bill in order to satisfy some
agitation or some pressure here or
there. This Bill has been brought for-
ward only in order to satisfy those
elements that are pressurising this:
Ministry,

We are expected to pass this Bill
somehow or other. But I feel that
unless we are clear as to what is the
concept behind it, what is the idea
behind it, what are the aims- and
objects and what place government
wants to give to these systems, it is
very difficult for this House to decide
whether to pass this Bill or not. Now
the entire education of these two
systems is sought to be placed in
charge of a small body under the
Chief Commissioner of Delhi. As this
subject requires further consideration,
I would reguest the Minister to re=
examine it in the broader perspective.

Dr. U. Misra (Jamshedpur): Mr.
Deputy-Speaker, Sir, the limited ob-
ject that has been mentioned in this
Bill or stated by the hon. Deputy
Minister, namely, satisfying certain
sections of the students of Unani and
Ayurved, will not be served by this
Till, not to speak of the larger public
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interest. Evepn now, a considerable
number of our people depend upon
unani or ayurved systems of medicine,
In spite of our colleges of modern
systems of medicine, these two sys-
temg are still popular with our peo-
ple. The scientific content of these
systems has not yet been destroyed.
But, because of lack of official patro-
nisation, they continued to suffer from
inferiority complex. For example,
during the British days, there ~ were
two types of doctors—licentiates and
graduates. The licentiates were meant
to serve the natives and the graduates
were meant to assist the old IMS
people. This inferiority complex went
on for some time, there was agitation
on the part of the licentiates to have
one standard or type or doctors and
that was done,

Now, even though this Bill is meant
to satisfy a certain section of the
disgruntled students, it will not serve
the purpose because the examining
body which is contemplated here,
being a nominated body with hand-
picked persons from the Health Min-
istry and professors or ayurvedic
practitioners, will not be competent
enough to set up g standard course or
examine and certify people to be
entrusted with the life of our people.
So, in my opinion, what is necessary
is to make this a proper recognised
system co-ordinated with the other
modern systems of medicine.

Instead of hurriedly passing such
a Bill, we should withdraw jt. I feel
that a proper Bill should be brought
forward after consideration of all
aspects. Let there be co-ordination
of wnani and aywrved with the modern
systems of medicine and let the pri-
mary part of the teaching be done in
the medical colleges.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Would that
not create confusion? Would it not
be better to have separate education
for them?
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Dr. U, Misra: The teaching of the
primary portion like anatomy, Physio=
logy and the primary sciences should
be ocommon irrespective of whether
it is ayurved, unani or the modern
system, If there is co-ordination of
all systems of medical education and
the primary part is commonly taught
to all the stndents and then bifurcatec
either to modern system or unani or
ayurved, the inferiority complex from
which the ayurvedic vaids and unani
practitioners are now suffering will be
climinated. They will get proper
scientific training an® after that, that
is, in the clinical part, they may prac-
tise either in the modern system of
medicine or in Ayurvedic or Unani
system. My suggestion is that those
who have got proper knowledge of
Sanskrit can go after the primary
education in medical science, that is,
after the second year, to the Ayur-
vedic side and those who have got
proper knowledge in the other lan-
guage in which TUnani books are
available may go to that side. So, a
proper system of co-ordination should
be there; otherwise, this examining
body will not enhance the guality of
the doctors practising in Ayurvedic
or UUnani system.

Then, what is the guarantee that
this will be accepted in other colleges
when different gtandards exist in dif-
ferent States? So, it is only to satisfy
a section of the people who agitated
or to have control so that such
agitations do not arise. Bills should
not be brought forward with this
limited vision.

I have nothing more to add and I
sugpest that this should be withdrawn
and a proper Bill for education in
Unani and Avurvedic medicine should
be drafted afterwards after consider-
ing all these things.

wr smin fag fegret (as97) -
T IUerE werd, w9 ¥ e
# wqaz o gaer fafear o
¥ o fMagmsm IR g &
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T W17 1 A %7 faear 2, A i
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fefmr-monfaat ®t Sremzr 273 &
friat #t @=r oy 2w oo Emy
T #Y gfE T o

foe amw & &7 swroew e an,
T T F7 T § AW FAE | 47
fafeaar w1t gy e & waerET-
WATH & AT, T@9(19 ghI HAHT @&,
#Y ofax mfx & 1 oo fag 7w *r
9T Wienegs fagqr wrar =rfam | ey
giemEl @t faeett famafaaem &
HIT & weaar 41 Wy w7 fuerdai
&1 AT ywTOr oF f27 AT, 9T F1 W &
T TAT H RTGAT ATR Z1 | TR A
& A&t A1 FE feeiwdia ® fa
famr s o s o) fass A
gfee & sawt gz W faar 9y o

Shri Chandrabhan Singh (Bilaspur):
Mr, Deputy-Speaker, Sir, the discus--
sion which has gone on has been very
amusing. Those who have taken part
in the discussion have more or less
projected their whole viewpoints,
but the real matter which is under
discussion has not been touched upon
by any one of them.

One thing has become quite clear
that every hon. Member is very care-
ful and very anxious that Ayurvedic-
Sidh, Unani and Tibbi system must
come to their own place. There is no
doubt about it. So far Ayurveda,
Unanj and Tibbi have not come to
their own place. That has been the
complaint—and a cofimon complaint—
against the Government by everybody
everywhere.

14 hrs.

Not gne hon. Member has, so far,
brought out the method by which
Ayurvedic, Unani and Tibbi can be
brought to their own proper place.
I feel that we have lost the wvery
important point about this. Now, how
can Unani, Tibbi and Ayurveda come
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‘to their own places? So far, every
province, every institution and every
individual has developed these sys-
-temy in their own manner. After the
-o0ld rishis, Charaka, Susrut, Bagbhatta,
Nagarjuna, Sukmai and Hakim Ajmal
Khan, the system has not made any
rcal advancement. While medical
-science has advanced very very fast,
these systems have remained as they
were. What has happened is this. If
a student wants to take tg medical
profession, his first choice is to take
to, so called, alopathy. If he does not
succeed jn allopathy, he then takes
to veterinary science and if he does
not succeed there, he take to Ayur-

veda or Unani or Tibbi or even
homoeopathy. That is the present
pattern. The hon  Deputy Health
Minister mentioneq that the cause

for bringing this change was the pro-
paganda made out by the Tibbia Col-
lege students last vear. He probably
knows that cuch propaganda is nol
only in Tibbia College here but it is
all over the country. There are ex-
amples of that in Lucknow, Banaras.
Apra and so many other places.
There. the students have gone on
strike where the State Governments
have evolved formula of the integrat-
ed system of medicine. All this has
heen going on all these years. So far,
I am sorry to say that no one has
hrought out a real advancement in
these sciences. To my mind. the
proposed amendment will not serve
our problem. The Deputy Health
Minister was kind enough to zay that
it will solve the problem to some ex-
tent. But I feel that it will not solve
‘the problem.

There was a meeting of the Delhi
State Ayurvedic Congress in Delhi
itself. They met yesterday and decid-
ed that this amendment will not solve
‘their problem. The Times of India
news item this morning records thatl
‘the demand of these students is to
‘tacilitate affiliation to and recognition
of the Tibbia College by the Univer-
sity of Delhi. Now, how can this be
done by these amendments? There
are only three methods. Let there be
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an all-India body like that of the
Medical Council of India, ‘That all-
[ndia body will be representative of
A}'urveda_ and Unani and it will lay
down the various methods of admis-
sions, courses, {eaching, researches
and all that. Every system or Every
college or every institution which
vepre.ents the system can apply to
that body and that body will send
inspectors and after the inspection is
done, then only it will be recognised.
That is one method. The second
method 1s to have in the University
an examining body, a faculty of
Ayurveda and Tibbi. What has hap-
pened in Lucknow? In Lucknow, as
it s very well-known, thcere was
the integrated system of medicine,
that is, in the first and second year,
the student used to learn, more or
less, anotomy and physiology and in
the third. fourth and fifth yecar, he
learned, what they called, the com-
bined system. And the result was the

award of B.MB.S. degrec by the
Universitv. Thatl too was a miserable
failure  there. Now, the Lucknow

University has. what is called, Sudh
Avurved and awards the degree of
Avurvedacharyas. The same thing
happened in Banaras. Yoff, know that
in DBanaras University there was a
great hue and cry and the students
of Banaras Ayurvedic College were
responsible for making a lot of
troublc for appointment of a Principal
and that the trouble was so serious
that ultimately a Principal was select-
ed who was a nominee of the students
and that happened to be Dr. Udupa.
Dr. Udupa was so tactful that he actu-
ally converted the whole Ayurveda
College into a Medical College under
the name of College of Medical Science
with sprinkling of Ayurveda here and
there. Now., you must have read in
papers that the Ayurveda College in
Banaras is being attached to Sanskrit
Universitvy of Banaras. All that
cshows that therec is a lot of trouble
in the country. This has happened in
the Tibbia College in Delhi itself. T
sugeest that let there be a faculty of

Indian system of Medicine in the Uni-
versity of Delhi itself. Let there be
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a facully and that faculty will lay
down the rules and regulations, the
types of courses and training, appoint-
ment of teachers and their quaifica-
tions and the students who are to be
selected and all that. Let that be done
by the University. Then and then
alone the students’ cdemand will be
met and that of the public at large.
Everybody complamns that the Go.-
ernment 1s pot giving proper place to
the Ayurvedic physicians or the Unani
physicians, that their pay scales are
less and all the rest of it, What 1s
all thiz gbout? Remember one thing
more that the training and teaching
programme is entirely different. If
you want Ayurveda pcople to come
up, they must go through a good
training and course. 1 can tell you
one thing more. Ayurveda had a
much greater zdvancement in time
gone by. Now Ayurveda has not
made much progress. If you want
Ayurveda to come to its own place, it
must be given a skeleton of modern
medicine. When I say this, I mean
that the anotomy, physiology, phar-
macology and pathology must be on
most modern lines. On this skeleton
you can build Ayurvedic medicine,
Tibbi medicine, and all that. That
will become a modernised system of
_Indian medicine. 1 f{eel certain that
the time will come when it will be a
modern system of medicine in this
country. It will be modern in the
sense that all the best in the pharma=~
cology of Ayurveda or Tibbi or even
homeopathy will be combined in one
Indian pharmacopoeia of medicine.
That pharmacopoeia will be common
and utilised by every student of medi-
cine everywhere.

So, there are these points which
must be kept in mind while consider=
ing this, First of all, you should think
of forming an all-India body. That
is a very important point. 17 years
have passed and there is a lot of
complaint in this country and the
Government must think about it. The
Health Minister should be bold enough
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and lake a stand for starting an all-
India body on the lines of the Medical
Council of India. That iIs very
important. Immediately what can be
done is that the students of Tibbia ang
other colleges here can claim for a
faculty of Indian System of Medicine
in the University of Delhi. That
faculty will lay down tfe rules and
1egulations and will decide who will
be admitted, what should be the
method of teaching and training, what
chould be the method of examination
and all that. Then only our purpose
will be served. The slipshod manner
in which the Deputy Health Minister
has brought forward this Bill will not
serve our purpose. On these grounds,
I feel he will look into the matter and
1 suggesit let him take two months
more and bring in a new scheme, a
new Bill, in which all these points are
incorporated. As it is, this is a very
defective Bill. I oppose this Bill on
these fundamental grounds. I hope
he will look into the matter and help
the cause of Ayurveda and Tibbi by
thinking aloud and bringing all these
points in the Bill

st amdt (feeme) o ow faw &
M or=AFEE 0e T §, TAEr wmA
# g gwar @ fw o gAY ardt ot
it Tore? w7AY 9w AT ot
AT @t wa W £ I UF AT qTE
e st Aif graerT famy w0
# ot FTm e § fn goer arer
1 pEE AFr N ik foweT oY
AT 4 IEY T FH T 34T GrAT o7 -
W@ g, T AT § w7 @ sfoargar
gfesi=e g€ & o zq o @S &
TIAVAEAT WEHH F ww g, A
I aTEY ¥ T A9 F 19 F1 G
7% 7@ A arey §) fear o TE g,
4 7 7€ ardr F) #few g% &
AT ArgE E vE R 7 s Ay
Tog ¥g & f& & gqody dr 41, 9
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guAT AT AT THED FEAGEI T
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Shri Sham Lal Saraf: I have heard
1wo speeches from two venerable doc-
‘tors, particularly from Shri Chandra-
‘bhan Singh and from my other hon.
friend, Loth of whom are practitioners
wof the al:opathic system of medicine.
I am very happy for the first time to
‘sec allopathic  doctors lending  so
much of support to Ayurveda.

In spite of the fact that we have
been free for the last seventeon yvears,
Ayurvedic education, Unani education
and also the treatnent under both
these systems of medicine are wvet to
find a place side by side with the mo-
dern system< ¢ ireatment. Ever since
I have come to this Parliament 1 have
on many an occasion raised by feeble
voice in favour of giving a suitable
piace to these two svstems of medi-
«cine. In spite of the fact that to start
with, although two doctors were in
charge of the Health Ministry, the
treatiment given to these two systems
was not very encouraging, I am glad
to say that now the attention given
by both of them is very encouraging.
1 congratulate them wvery much on
their having realised the gravity of
the situation and coming forward with
measures whereby they are trying to
help both these systems of medicine.

So far as this Bill is concrned, 1
fee] that it is not a practical mea-
sure. When all of us are agreed that
the Unani and Ayurvedic systems of
medicine should receive proper treat-
ment at all hands and should get their
proper place in the country, I fecl
that this is not the way how the ad-
ministrafion is to be run. As far uas
the Chief Commissioner or, for the
matter of that, any administrative offi-
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cer is concerned, he is very much
overburdened with a number of other
exccutive matters. So leaving techni-
ca: matters, more particularly a mat-
ter that concerns the health of the
nation and that concerns the Ayur-
vedic and Unani systems, in hig hands
will not help in properly implement-
ing the provisions of this measure the
hon. Minister has placed before us.

Besides what my other hon. friends
have said about Ayurvedic and Unani
education and the need to give a
proper shape and place to both these
systems,—my hon, friend Shri Chan-
drabhan Singh has ably made this
point—I would say that this Bill
should be withdrawn, and a body
should be created tn deal with these
two syvstems of medicine on the pat-
tern on which a body exists for the
allopathie system of medicine.

For instance, now, it s left to the
Chief Commissinner—whnioever  ne
may be: he may be a very big man
otherw se—to seleet o persen.

Dr. D. 8. Raju: He is our represen-
tative. The Chief Commissioner is
the representative of the Government
of India and the Ministry of Health.
He acts under our advice and guid-
ance.

Shri Sham Lal Saraf: I realise that
But T may tell you what actually hap-
pens. Some of these people have
worked with me also sometimes, and
they would only have to do what I
used to din into their ears, and they
wou'd have no choice of their own.

Actually, a system should be so
evolved whereby the technical men
and the experts who can really help
and guide and contribute to the main
cause should pet the opportunity of
helping to achieve the desired end,
or the desired objective for which this
Bill has been placed before us.

From experience, I can say that our
exccutive officers, particularly the
deputy commissioner and the com-
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missioner, have a hundred and one
jobs to do. They have a number of
irons in the fire at the same time;
their duties are absolutely of a varied
nature already. If they could be left
alone to do those duties and if they
were able to do well those duties
themselves, then I would say that
they would have done a good job for
the country, and especially for the
down-trodden and the poor. There-
fore, I would submit that to entrust
the work of organising medical aid
and education under the Ayurvedic
and Unani systems of medicines to
these officers would not help us very
much, Therefore, I would suggest
that first of all a selected and elected
board of experts should be set up on
the lines suggested here, but let it
be an autonomous board or some au-
tonomous authority and let the Minis-
tries of Health at the Centre and in
the States deal —directly with that
body and get things done.

Personally, I do not agree to the
argument put forward by the hon.
Minister that the Chief Commissioner
is the Central Government's represen-
tative. That may be technically cor-
rect, but the question here is one of
laying down the policies and carrying
out the policies. Therefore, I would
ask why the Ministry should not have
taken up this work themselves, to lay
down rules and regulations on the
same pattern as for the allopathic
system of medicine in the country. If
they could do that, that would help
these systems very much, and that
would help in giving a proper place
to these twg systems. That is the
pious and sacred wish of everybody
in this House,

Therefore, I would submit that this
Bill should be withdrawn, and a new
Bill should be brought forward which
would be more helpful in serving the
purpose which is in view.

With these words, I hope that the
hon. Minister will give full attention
to the points that I have raised.

588(Ai) RSD—3.
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Mr. Deputy-Speaker: What time
would the hon. Minister require for
the reply?
Dr. D. S, Raju: About 20 to 25 mi-
nutes.

Shri Gauri Shankar Kakkar (Fateh-
pur): I also would like to speak.

Mr. Deputy-Speaker: We have to
finish with this Bill, including the
c.ause-by-clause consideration and the
amendments, by 3.30 p.m.

Dr. M. S. Aney (Nagpur): This Bill
‘has been brought forward for a limit=
ed purpose. In the Statement of Ob-
jects and Reasons, it has been stated*

“Expereince over all these years
has shown that this arrangement is
not satisfactory. It is, therefore, pro-
posed to entrust the functions of
holding examinations and prescrib-
ing courses to a separate Examining
Body leaving the Board with the
task of registration, recognition of
institutions and other related mat-
ters.”.

This means that there is already a
body which is in charge of this work
of Ayurvedic education ete. in the
Union Territory of Delhi, and it has
been doing its work. But, for some
reasons, Government fuel that its
functions should be bifurcated, and
the board should deal with registra-
tion, recognition of institutiong etc.
only. while the functions of holding
examinations and prescribing courses
etc. should be entrusted to a separate
examining body who will examine
the boys and award them diplomas
etc. These two duties are now done
by one and the same board, It is stated
that certain complaints have been re-
ceived about the working of the Board.
I do not know what the nature of
those complaints are. My hon. friend,
Shri U, M. Trivedi, said something
about that, agitation of the students
and so on.

The point ig this. There is an Act
under which this old body has come
into existence. In that there is a
section which entitled the Chief Com-
missioner to use the power of dissolv-
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ing the Board even if its working has
been. found by him to be not conduct-
ed on proper or satisfactory lines, In
the relevant section are listed various
defects  which, according to  him,
should be the main grounds for pas-
sing the order of dissolution. Before
coming to this House with g Bill of
this kind, it was necessary, in my
opinion, for Government to see whe-
ther the Chief Minister hag not used
these powers for dissolving the Board
or taking other action as is contem-
plated under thag section, and if not
why he has not done so. I say this be-
cause then Government would have
been in a better position to plead that
there is no other way out. But to
rob this Board of some of itg func-
tion and create another Board and en-
trust it with those functions is a pro-
cess under which you are creating two
bodies instead of one, the old body
which is not proper. Yet thig is what
i envisaged under the proposed ser-
tion 31-A.

I have got nothing to say about the
Chief Commissioner’s impartiality or
competence in the matter ot seleetion
of members of this Board. But in my
opinion, the procedure followed in
this matter should be something like
that in the case of a universitv. In
the University, they run the colleres,
train the boys, set the curriculum and
also examine them. All the work is
done by the same body, It is enlv pro
per that this should be so because
those who set the curriculum and
train the boys should be the persons
who should examine them at the end
of the vear and decide whether thev
have received sufficient training or
not and can or cannot be considered
fit for the conferment of diplomas
and degrees. Those who have got no-
thing to do with the educational sys-
tem, the training of students and so
on should not have anvthing to do
with the work of education at all. To
ask six or seven other persons, each
in charge of a subiect to examine
these bovg and decide is, in my opi-
rion. a dangeramg thine from the point
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of view of the boys. This work should
be done by those who are experts in
their own subjects in which the boys
arc trained. Whether they belong to
that particular institution or not is
another matter. But the Board should
be given the power to appoint a
board of examiners, making their own
choice, instead of taking this power
away from the Board and vesting it
in a new Board.
-
Coming to the Chief Commissioner,
what will he do? He will have to con-
sult his Secretary or somebody else.
Although the Chief Commissioner is
a knowledgeable person, he is a very
busy man; ag Shri Saraf said, he has
to attend to a number of things. That
being so, he will not be in a position
to make the choice of those members
himself, He will depend upon on other
persons who may have their own way
of making selections. Thus it mav be
tliat the Board as constituted may not
command any confidence.

1 do not know what were the com-
plaints as a result of which there was
agitation. T am one of those who are
nof the opinion that in malters con-
nected with teaching, the students
have no right to say that and agitate
that they should not be examined in
a particular subject or by a particu-
lar officer. I do not like that kind
of indiscipline. T will not tolerate it.

Only this morning I received a re-
presentation by certain persons, I
found that there were a number of
boys trained in these institutions who
were in favour of the pld Board conti-
nuing to do this work. I am told there
are about 6 or 7 persons who are mem-
bers of the Board who are entrusted
with the work.

The mechanism suggested here, of
creating a new examining body and

investing the power of cons-
tituting the Board solely with
the Chief Commissioner, who

will carry on this institution unaided
even by members, is mot a very good
thing, There will be no co-ordination
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between the two bodiess. They may
carry on their work in a spirit of ri-
valry and that will destroy co-ordina-
tion of work and create troubles also.

There are other points touched by
other friends. No doubt in the old
days when countries were separated
from one another by long distances
and there was the barrier of moun-
tains and seas, in different parts of the
world knowledge in various branches
grew and developed in its own way.
There used to be a western science of
medicine, 3 western science of astro-
nomy, a western science of chemistry
and so on. Similarly, there was an
eastern science in these matters. Now
because of the availability of communi-
cating with one another, exchanging
ideas and comparing developments in
various parts, there have been many
common factors evolved. From this it
is possible to evolve a new system in-
corporating all the good points of
the various systems. This sort of thing
was not possible in old days. But now
it is. We are living in a new world.

Therefore, I want that every system
should be given a proper chance.
Some arrangement must be made to
bring all these systems together, be-
cause after all, what are these various
systems of medicine for? They are for
the health, happiness and welfare of
man, to prolong his life, to make him
more happy and comfortable. ‘Ayur-
veda' means the science of life. All
these systems which are preva.ent in
our country should be allowed 1o grow
in their own way, making proper ar-
rangments for training and so on. But
there should be one common institu-
tion where research could be carried
on, comparisons between different
systems made, assimilation and ab-
sorption are done and a system evolv-
ed which will have the good points of
all, a common system for the promo-
tion of the health of all in this coun-
try. That will be a big thing to be
done, I am sure that if those allopathic
doctors who are truly interested in
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this work are careful and try to
evolve a system like that, an experi-
ment of that kind is likely to be suc-
cessful. But that is a matter for a
big programme which so far as the
present Bill is concerned is not con-
templated.

I hope the Ministry will have some
concrete ideal bofere it and when it
comes before the House next time will
come with some kind of 4 scheme
which shall aim at a co-ordination
of this kind to be evolved, a com-
mon science of medicine for the gsake
of the country which gshall embody
in iy the best points from all, and
therefore there will be onc science
in this way. But that is a malter to
grow and evolve. But that ideal
should be kept before themselves by
the Ministry of Health, in my opinion.

So far as the present Bill is con-
cerned, I am not satisfied with the
change that is made. Probably it may
not serve the purpose for which it has
been brought. But I leave it to the
hon. Minister to think over the mat-
ter, and if he finds that it is not sa-
tisfactory, he may withdraw it, and
bring a better Bill which will work
better.

Mr. Deputy-Speaker: Shri Gauri
Shankar Kakkar. Five minutes.
Shri Gauri Shankar Kakkar: Mr.

Deputy-Speaker, Sir, once for all the
Health Ministry has finally to make
up its mind whether they are sincere
in encouraging these unani and ayur-
vedic  systemg of medicine in  the
country at all.

Keeping in view the majority of
persons getting cheap treatment under
the ayurvedic and unani systems of
medicine and side by side keeping in
view the budgetary allotment to {hese
systems of medicine.. ...

Mr, Deputy-Speaker: Order, order.

Shri Gauri Shankar Kakkar: ..., it
ig manifest that the Government of
India is simply playing with the ayur-



14131 East Punjab

iShri Gauri Shankar Kakkar]

vedic and unani gystems of medicine
and meting out a step-motherly treat-
ment to them, I wonder why up to this
time, when the healthof every citizen
in the country is a primary matter,
in peace period and more especially
in war period, the Government has
not yet made up its mind to encourage
these two systems which are very be-
neficial to the common man ag they
are cheaper in comparison to the allo-
pathic system of medicine. I wonder
why there are different systems and
there are different regulations and
rules with regard to the ayurvedic
system of teaching in different States.
Why should the Government of India
not come forward to have a common
board, ag is the case with the allopa-
thic system of medicine, so that the
ayurvedic and unani systems of we-
dicine may be governed by the same
board and so that there may be a uni-
versal course and there mav be a sci-
entific approach everywhere. I find
that in U.P. they are actually play-
ing with the ayurvedic and unani
systems of medicine. Applications are
invited for registration and the only
requirement is this. If two practising
Vaids or Hakims certify thata person
has been dealing in the ayurvedic or
unani system of medicine for the last
seven or eight years, he gets register-
ed. In this manner so many persons are
getting registration and these persons
are springing up. There is absolutely
no scientific approach.

I am very sorry to say that even
after seventeen years of independence
our Government, and the Health Mi-
nistry especially, has totally ignored
the indigenous systems of medicine,
ayurveda and unani. I wonder why
the Government should not come for-
ward to explore the resources, There
should be a scientific classification and
research of these systems of medicine.
There should be a common board,
and the whole thing should be reorga-
nised, and the Health  Ministry
should assess ag to what percentage
of the citizeng are actually being ad-
ministered under these two systems
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of medicine and what are the basic
reasons why these systemsg are chea-
per in comparison to allopathy.

With regard to thig Bill I have to
make only one comment. [ wonder,
even the Government of Indig is com-
mitting the same mistake which is
being committed by the State Govern-
ment. I mean to say, the district offi-
cer or the collector is thought to be a
panacea for all ills, It is presumed
that a district officer or a district
commissioner, whatever he may be at
the district level, he is expected to be
well versed in medicine and all other
things! I wonder how in this case the
commissioner hag been authorised to
supervise the body. What sort of
knowledge can he have of these sys-
tems of medicine?

I would submit that this is a mis-
conceived attempt on the part of the
Health Ministry, and 1 repeat that
after the whole assessment and reor-
ganisation the Health Ministry should
come forward with a comprehensive
Bill which has to give sincere en-
couragement to these indigenoug sys-
tems of medicine, namely, ayurveda
and unani, and they should for God's
sake discontinue playing with these
systems while still saying that they
are encouraging them, whereas they
are doing absolutely nothing of that
kind but meting out a step-motherly
treatment to them.

Mr. Deputy-Speaker: Shri
Sharma. Five minutes.

Shri D. C, Sharma
want ten minutes.

D. C

(Gurdaspur): I

Mr. Deputy-Speaker: Dr. Sarojini
Mahishi.
Dr. Sarojini Mahishi (Dharwar

North): Mr. Deputy-Speaker, Sir, in
reply to an Unstarred Question re-
garding her reaction with reference to
the progress of medicine and research
therein in the USSR, the hon. Minis-
ter of Health said that much atten-
tion is being paid towards herbal me-
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dicines and towards the development
of ayurveda in USSR, I was really
surprised to note that. because in our
country which is the source of all
these ayurvedic medicines, much at-
tention is not being paid by the Gov-
ernment even after our getting inde-
pendence. I wag therefore rather sur-
prised that USSR is paying so much
attention to the development of
ayurvedic medicine.

Anyway, out of Rs. 10 crores ear-
marked for the progress and develop-
ment of indigenous medicines during
the Third Five Year Plan, only a
verv small amount has been utilised
for this purpose which shows that the
amount has not been utilised in the
way it ought to have been utilised,
and the full amount has not been uti-
lised, the resu.t of which is that peo-
ple in this country are deprived of
such of the medical facilities which
they could have got if the whole
amount had been utilised.

Last year the House passed a parti-
cular Bill, the East Punjab Ayurvedic
and Unani Practitioners (Amendment)
Bill which extended the peried of
registration to such of the unani and
ayurvedic practitioners who had no
qualiiications but who wanted 10 get
themselves registered but who could
not do so during the particular period
due to some misfortune, This is how
it was described. What I mean is
that bit by bit this piece of legis.a-
tion in the field of ayurveda and unani
ig being introduced in this House, and
the whole thing is a heterogeneous
mass and not a homogenous mass.

Today this particular Bill deals
with the constitution of an examining
body. 1f the Minister has got the in-
tention of giving better facilities to
the students of a particular co'lege
and giving better recognition to the
examinations that are held by such of
the institutions, I do not think that
this Bill will be able to fulfil this
particular object in view. It has been
mentioned in the Statement of Objects
and Reasons to thig Bill:

‘It is, therefore, proposed to en-
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trust the functions of holding exa-
minations and prescribing courses
to a separate Examining Body leav-
ing the Board with the task of re-
gistration,  recognition of institu-
tions and other related matters”,

This particular examining body, as
can be seen from this particular pro-
vision, has to deal with prescribing
courses of study and training
for such  examinations and  other
related matters, “for the purpose of
holding qualifying examinations and
examinations prior to qualifying exa-
minationg and prescribing the courses
of study and training for such exami-
nations and other related maters”.
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Prescribing courses may include the
duties of the board of studies also. The
hon., Minister was kind enough to
mention: here ig g distinction with the
separate body which functions as
board of studies, and this is only an
examining body—which means it
deals with the administrative part of
it and does nothing else,

I am not advocating the cause of
the original Board, but if the original
Board could function well conduct
examinations and also do the admin-
istrative work, what was the necessity
of creating this particular examining
body. The name Examining Body
gives a misleading conception. Any-
way, the Chief Commissioner has
been entrusteq with the duty of fram-
ing the rules and he can, by notifica-
tion, constitute this Examining Body,
the members of which will be nomi-
nated, as contrasted with the repre-
sentative character of the ariginal
body which did all these things. A
body representing the different insti-
tutions of Ayurveda and Unani and
other ndigenous systems in the coun-
try has got more importance as con-
trastedq with this particular body
which is only nominated.

As Dr. Aney pointed out, we need
not doubt the bona fides of the Chief
Commissioner in this respect, but
anyway it gives greater scope for un-
desirable things, and I am rather
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doubtful whether the pious intention
with which this Bill is being passed
will be achieved.

If this Examining Body is to do
only administrative work, it is not at
all necessary. If it is only the inten-
tion of the Ministry to please some
sectiong of the society, and if it is
only for that purpose this is being
constituted, I do not know how far all
sectiong will be plcased with this pro-
vision. The Bill ought to have been
more comprehensive, mure exhaustive.
As one of the hon, Members pointed
out, the Ministry could have consti-
tuteq a Counci] on the model of the
Indian Medical Council for Ayurveda.
As matters stand now, with reference
to Ayurveda there is no such Coun-
cil, no Drug Research Institute, no
particuiar pharmacopoeia. This in-
tegrated course js also bringing all
sorts of misunderstandings in its wake,
It is giving greater scope for preju-
diceg with reference to Ayurveda also.
At one stage we say that the integrat-
ed vourse is not useful; at  another
staje we say there must be some as-
similation, the student of Ayurveda
must also be taught some goocd things
of Allopathic medicine.
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Of course, nobody is worried by
what system the patient is cured, so
long as he is cured. So, medicine,
whether brought from animal, mineral
or herbal sources must be according
to a particular pharmacopoeia, and
proper research should be carried out.
Ayurveda had once deep roots in this
coantry, and it shoulq again take deep
rot. The ancient Sanskrit texts of
Ayurveda cannot be read and under-
stooq in the present period, and a lot
of research can be undertaken there-
In. 1 hope Government will pay more
attentl'm to this, utilise the whole
amount ssnctioned for research, and
also sanction more amount for this
purpose and encourage the indigenous
systemg of medicine for which Indla
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has really got a fascination, and which
can be cheaper and serve the people
in a better way,

14.43 hrs.
RE: MISTAKEN ENTRY QF RAJYA
SABHA MEMBER INTO LOK SABHA
Shri Gauri Shankar Kakkar (Fateh-
pur): I want to raise a question. When
[ was speaking, some intruder enter-
ed  this House, I am informed. I
want to ask how he entered this
House and was here. I am confident
he was not a Member of the Lok
Sabha. It is a case of an offence, and
I woulqd invite your attention to go-
into that matter and see who that
gentleman was who entered the
House, When [ was speaking, he was
standing in front of me.

Mr, Deputy-Speaker: I will make

enquiries.
oY aEmaT smest (fawd)

# T 1 AAT FOEATIT & T 0T
e wew ¢ fe o3 F ks g &
% w10 4§ 4 & swvar fa vz @
W) AT FF A0 F mrs ag g A H
oTdr # CEA 97 T = fF SR AT
AR AT AT A7 @ AT qg TWIT FAT
§ T 2| ag T A0 I W, 95E
fqaz &3 o7 59 MO | FT AE THTFT
15 A4 wRTAIEY & 99 T & f
FIE qE4 FT AGHT Tl YT AT HT
a1 sy ¢

Shri U, M. Trivedi (Mandsaur): It
is a matter of privilege.

Mr. Deputy-Speaker: I will ask the
office to make enquiries,

Shri Bade (Khargone): He was

standing in front of Mr. Gauri Shan-
kar Kakkar,

Mr. Deputy-Speaker: I thought he
was a Member of thiz House,
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EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERS' (DELmt
AMENDMENT) BILL—contd,

Dr, D. S. Raju: I would like to
thank hon, Memberg for expressing
their views so frankly ang so freely,
but I must confess there iz some con-
tusion in their minds. It might be due
lo their not paying enough attention
lo the clause; of the Bill or my in-
ability to put the facts before them

very clearly. I may explain some
of the points,
First of all, ] may refer to Shri

Trivedi's comments. There is a terri-
ble confusion in the hon. Member's
mind about the functions of a univer-
sity and a registering council. Uni-
versities are academic bodies, they are
only concerned with the standards of
examinations, ang registiration is done
by the State Councils. That is so
far as the modem system of medicine
and their respective universities are
concerned, but we are now dealing
with the Ayurveda and Unani sys-
tems. The universities have nothing
to do with them, except one or two
which have faculties for Ayurveda
and Unani. They have got their
Boards, State Boards, which are con-
cerned with registration of the qua-
lifieq Vaidyas and Hakims, 1t is not
a new innovation. - The functions of
the Board have already been sepa-
rated long ago in many States. There
is an examining body, or academic
counci] which deals with the exami-
nations. Even in Punjab, as late as
August, 1963, they separateq the
functions of examination and regis-
tration.

The scope of the Bil] is very lmit-
ed. It only applies to Ayurveda and
Unani systemg of medicine, ang only
applies to the State of Delhi. But
most of the hon, Memberg have cover-
ed g wide fleld ang suggested im-
provements to the Indegenous sys-
tems of Medicine. I appreciate their
viewpoint, and also agree that the
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syslemg need much more encourage-
ineny ang development. There is nc
d spute aboug that.

why dud we come forward with
01s separaidop of the funcuons ot
wne Board of indian Medicines, Delui?
i1t 1= nol, ag some Members have said,
under uuress Or any compuision or
because of the fact of any strike that
we have resorted to this amending
Bill. 1t is true that some strikes
have taken place, a lot of confusion
has arisen. The students struck
work, they dig not go to the college,
the Tibbia college was closeg for a
couple of months, and so examina-
tiong had to be postponed. After
some time, at the intervention of my-
self and the Mayor of Delhi and a
few representatives, we discusseq the
matter with the students, they agreed
to abide by our advice; we told themn
we would consider al] reasonable de=
mands, ang they agreeq to attend the
college. But they attended college
for a few days and then they again
struck work. When the college re-
opened, out of 603 students none
attended, not even one single stu-
dent attended, although they were
told that examinations coulg be held
for those who wished. Therefore, the
fact falsifie; the impression given to
Shri Trivedi. It is true that there
are some students who subsequently
sajq that they qid not like the new
Board, that they would like the old
Boarq to continue, but our informa-
tion is that very few of them are
real'y anxious to take examinations
under the old Board.

Shri U. M. Trivedl: Now you have
got a list of more than 200.

Dr. D, S. Raju: The other list came
to 550 or 600, Out of those who
wanteg no change, why did not a
single student attend the classes when
thev were given the choice,

But the decisions which we have
taken are not ag a result of duress or
anything like that We wanteq to0
study the question we have studieq it,
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and this problem was discussed, 1n
the presence of the Home Minister, the
Mayor of Delhi, the Chief Com-
missioner and Health  Minis-
ter, this was discussed at great length,
and ultimately we have decided to
separate the functions of thig Board.

As I have said, there are Jots of com-

plaints from the students. They have
got to be investigated. At one slage
they made a list of complaints, but on
examination it was found that there
was no primg facie case, because the
complaints were vague, So, we re-
jected the allegations. We tolq the
students that if there were specific
complaints, they woulq be investigat-
ed, not otherwise, Subsequently, they
have given a list of specific complaints
against the Board, and they are being
investigated now. Several hon.
Members said that the powers of
the Chief Commissioner were ar-
bitrary. Now, how are the seven
people who are tp constitute the ex-
amining body going to be selected?
One would be the representative of
the Health Ministry—one of oqur very
topmost experts on indigenous sys-
tems of medicine, adviser to the
Health Ministry. ... (Interruptions.)

Shri U. M. Trivedi: That is a matter
of detail,

Dr. D. 8. Raju: He is not going to
be a clerk or a section officer, It is
absured; he could not be a clerk.

Shri U. M. Trivedi: Absurdity is in
the law; I do not say that you will
act absurdly.

Dr, D. 8, Raju: Thank you, The
Director of Medical Services of the
Delhi Administration wil] be one of
the members; he is an expert in that
line. The rest are very reputed peo-
ple. Ome is an ayurvedic professor, a
reputed professor; another a very re-
puted unani professor: one very noted
representative, who would be a private
practitioner of ayurveda and one, an
equally noteq unanj private practi-

. A
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tioner. Now, this board consisting of
seven persons will be constituted
under the authority of the Chief Com-
missioner. Who is he? He is the re-
presentative of the Government of
India and acts under our direction and
guidance,

Shri Sham La) Saral: Why burden
him with this additional work?

Dr. D. S. Raju: He is not uverbur-
dened; he can still cope with this
amount of work. There are quite a
few subjects and this Board will
appoint a panel of examiners,
one¢ external examininer and one
internal, for each subject, Rough-
hly the total number of examiners
will be 38 for ayurveda; 34 for
unani. They will examine the students,
The examining body will also pres-
cribe syllabus, standards and courses.
To a large extent they will be under

the proper guidance of the experts
in the respective flelds.

Shri D, S. Patil (Yeotmal): Many
States have accepted the diplo-

mas but Maharashtra has not accept-
ed. May I know why?

Dr. D. S. Raju: There are certain
rules and regulations for reciprocal
recognition; they send their represen-
tatives to the university or college and
they study the courses available, teach-
ing facilities, the standards, etc. and
then they give reciprocal recognition.
We are also trying to get it and pro-
bably they may accept it.

Some hon. Members said that this
Bill doesg not satisfy the requirements
of all the students, They wanteq re-
cognition from the Delhi University.
But it is an autonomous body and we
could not compe] that body to recog-
nise the Tibbia College,

They wanted a few other conditions
to be satisfied: improvement of college
and hospital renovation of the hostel,
abolition of the night classes, etc. All
those have been accepted ang imple-
mented, As I said we have no control
over affiliation with Delhi University.
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The students have also said that their
status should be improved. That ig a
question to be decided by the Central
Council of Health. It is an all India
problem and there are 30,000 integrat-
ed doctors in the country practising
today. It will have to be decided at
the all India ]level. But the State Go=
vernments themselves can take up this
question and give them the status
which they deserve, and to employ
them in their gispensaries, hospitals,
etc. I was informed that in U.P. the
Government has accepted the integ-
rateq doctors to be absorbeq into pro-
vincial medical service as Class II
employees.

Some Members ask: why don’t you
give adequate attention to ayurveda?
We are trying to do our best. Both
my senior colleague and myself prac-
tise the modern system of medicine
but as scientists we keep an open mind
and wherever ang whenever we find
some good theory or method or prac-
tice or approach, we would like to
encourage that After all ayurveda
was closely interwoven with our civi-
lisation and culture; it was also a
scientific system. Unfortunately, due
to historica] and other reasons, it has
fallen under a debris; we woulq like
to clear the debris but it could not be
done in a day, There is no standard
in ayurveda. The text-books, the syl-
labus, standards, etc. of ayurveda vary
from State to State; the ayurvedic
pharmacopoeia is not completed, W=
are doing our best to encourage it
but it will take some time before some
tangible results to come out.

Mr Banerjee referred tp Hamdard
Dawakhana although it is not aquite
relevant to the Bill. I agree with him
that it is doing good and humanitarian
service; it is not only a commercial
institution, They treat about 300-400
patients every day with unani drugs.
I had occaslon tg visit this dawakhana
also; 1 was impressed with the work.
They applied for three plots of lands—
about 200 acreg of land for their her-
barium on the Tuglakabad Road. That
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land happens to fall in the green belt
area of Delhi Administration, The
Delhi Administration could not accede
to that request. They requested them
to purchase it from the owners; they
are free to do so. They need a second
plot of 35 acres for their factory and
another 90 acres for the institute on
history of medicine, The Delhi Ad-
ministration have fixed 3 price of Rs.
36,000 per acre and Rs. 5 per acre as
ground rent, The Hamdary manage-
ment want the price to be reduced
ang it is g question of mutual adjust-
ment and negotiation and I hope it
wi]] be settled favourably.

Mr. Banerjee also referred to MPs,
MLAs being requesteq to give certi-
ficates about the practitioners of ayur-
veda, unani medicines before they are
registered, Actually, there gre three
categories of ayurvedic ang unani
practitioners: firstly, qualified doectors
such as BAIM, GCIM, DMIS,
etc. legally qualified doctors com-
ing wunder category A; there is no
difficulty about them. They are re-
gistered under part I. Then there is
the second categor doctors, who have
the second category of doctors, who
have the second category of doctors,
who have ten years’ experience and
who can prove to the satisfaction of
the registrar that they have practised
for ten years and then thEy are also
entitled to be registered in part Il of
the Act. These two categories are of

registered practioners; they are
covered by the Act.
15 hrs,

Then there is a thirg category, that
is, those who are not either qualified
or hag ten years’ experience, but
thase who were at least practising at
the time of the Gazette notifi-
cation. If they can prove to the
satisfaction of the Registrar that
they were practising at the mo-
ment, they are entitled to be enlisted.
Now, I have mentioned the three
tvpes or categories of Ayurvedic or
Unani practitioners. It is probably
this last group of doctors who out of
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respect for the MPs and MLAs re-

quested them to give them cer-
tificates. They are not authoris-
ed to give certificates, as Shri

S. M. Banerjee said, but they can
give conduct certificates. Probably,
that is the reason why these doctors
approached the MPs for conduct cer=
tificates. That might help the Regis-
trar.

Dr. Mahadeva Prasad (Maharaj-
ganj): A certificate to the effect that
they have been practising for so many
years.

Dr. D, S. Raju: That will not be
valid. As a conduct certificate, it wili
be valid. But the Registrar must be
satisfied that they haq been practis-
ing at that moment. They may be
petty, very small practitioners eking
out their humble livelihood, We do
not want to prosecute them. Other-
wise, they will be hard hit. We do
not like to punish them. So, this pro-
vision of the Jaw was made, pnamely,
of having three categories. If they
contravene the provisions of the law,
they will be fined. If they are not
registered or enlisted, they wil] be
fined Rs, 200 for the firs; offence ana
Rs. 500 for the second offence,

I think I have covereq almost all
the points raised by the hon. Members,
I hope they will give consent for the
Bil] being passed.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners’ Act, 1949, as
in force in the Union Territory of
Delhi, be taken into considera-
tion.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion. There are no amendments to
clauses 2 to 8. The gquestion is:

“That clauses 2 to 6 stand part
of the Bill.”

£ N
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The motion was adopted.
Clauses 2 to 6 were added to the Bill.
Clause 7— (Amendment of section 30).
Shri U. M. Trivedi: I beg to move:
(i) Page 2, line 25— '
after “may"” insert—
“on the recommendation of the

Board and” (1)

(i) Page 2,—

omit lines 29 tg 31. (2).

(iii) Page 2, line 35—

add at the end—
“as hithertofore”. (3)

1 will only say this: that the hon.
Minister may kindly look into these
amendments. These are verbal
amendments which are of a nature

which will help the Administration.
Under clause 30, sub-clause (b) says:

“The Examination Body may,
with the previous sanction of the
Chief Commissioner, make regula-
tions for:--

the courses of study for training
and qualifying examinationg in-
cluding the course of training and
examinations prior to qualifying
cxaminations;”

Will it be possible, in view of the
present law, to make such a re-
commendation? The constitution of

the examining body can be under the
recommendations of the Board. If
it is not with the recommendation of
the Board, can this examining body
do it only by the previous sanction
of the Chief Commissioner? It will

come in conflict with the law as it
stands. That aspect has to be con-
sidered. That is why, “the courses

of study for training and qualifying
examinations including the course of
training and examinations prior to
qualifying examinations” should re-
quire re-thinking. I do not know how
far the hon. Minister has looked into
my amendments.

Then sub-clause (e) says:
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“the conditions under which
students shall be admitteq to the
diploma, licence or -certificate
course and to the qualifying and
prior examinations;"

In other words, if this is not amend-
ed, this will take away all the powers
of the Board; the Board will have
absolutely ng power.

Dr. D. S, Raju: It will be a regis-
tering body and deal with ethies and
conduct. That is the function of most
of the State Councils. They are only
rcgistering bodies, not anything else,
It is happening all over the country.

Shri U. M. Trivedi: My whole diffi-
culty is this. If today 1 point out to
you how this can come into conflict
with the law, you will be surprised to
find that this will not work. I do not
know. There has been no motion to
refer the Bill to Select Committee,
No time had been given, and the Bill
is now on the anvil. If you read the
provisions that already exist in the
Act, you will find that this can come
into conflict with those provisions.
That is all.

Dr, D, 8, Raju: Both these functions
are so far being done by the Board of
Indian Medicine. We are only sepa-
rating the functions and making the
work lighter for the Board. T do not
see any difficulty and I do not know
why the hon. Member is not able to
appreciate my point of view.

Mr. Deputy-Speaker:
them to the vote?

Does he pres:

Shri U, M. Trivedi: No, Sir,

Amendments Nos. 1 to 3 were, by
leave, withdrawn,

Mr, Deputy-Speaker: The question
1s:

“That clause 7 stand part of the
Bill.”

The motion was adupted.
Clause 7 was added to the Bill.
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Clause 8—(Insertion of new section
31A).

Shri U. M, Trivedi: I beg to move:
(i) Page 3, lines 19 to 21,—

jor “and prescribing the courses
of study and training for such
examinations and other related
matters”,

substitute—

“but shall not prescribe the
courses of study and training for
such examinations” (4)

(ii) Page 3,—
omit lines 22 to 25, (5)
(iii) Page 3, line 27—
omit “to be nominated by the
Ch:ef Commissioner”. (6).
(iv) Page 3, line 29,—
add at the end—

“to be nominated by the Chief
Commissioner”. (7).

(v) Page 3, line 31,—
add at the end—

“to be nominated by the Chief
Commissioner”. (8).
(vi) Page 3,—

omit lines 32 to 34. (9).

(vii) Page 3, line 36,—
add at the end—

“from an institulion recognised
by the Board and on the recom-
mendation of the Board”. (10).

(viii) Page 3, line 38—
andd at the end—

“from an institution recognised
by the Board and on the recom-
mendation of the Board”, (11)

(ix) Page 3,—
for lines 3% and 40, substitute—

“(f) the President of the
Board;" (12).
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(x) Page 4,—
for lines 1 and 2, substitute—

“(g) two members of the Board
elected by the Board by bal-
lot;” (13)

(xi) Page 4, lines 3 and 4—

for “the Chief Commissioner
shall nominate one of the mem-
bers to be the Chairman of the
Examining Body",

substitute—
“the President of the Board
shall be the Chairman of the

Examining Body" (14)

(xii) Page 4,—
for lines 32 to 37, substitute—
“(9) The Registrar of the Board

shall act as secretary of the
Body." (15)
(xiii) Page 5—

omit lines 1 to 3. (16).

I am suggesting the deletion of

clause 8(2):

“The Examining Body shall be
a body corporate with the name
aforesaid, having perpetual suc-
cession and a common seal, with
power to acquire, hold and dispose
of property and to contract, and
shall by the said name sue and
be sued”.

This comes into conflict with the
general provisions of the law; that
body corporate can be created by a
law as it is. This law itself has creat-
ed the Board of Ayurvedic and Unani
Systems of Medicine, a body corpo-
rate, and that is in the law in which
you are making this amendment, In
other words, twg body corporates are
being created by the same law. Let
there be an examining body; let it not
be a body corporate under the same
law. It will come into conflict with
the provisions of the law and it will
be very difficult to have two corpo-
rate bodies or body corporates, under
the same law. That is why I suggest
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that “the examining body shall be a
b.dy corporate ...... ' should be tak-
en away. It should not be a corporate
body in itself. It should be a body
secondary to the Unani Board, and
when you say that it will be on the
recommendation of the Board that the
people will have to be appointed, that
the courses of study will be by the
Board and the expenditure will have
to be by the Board, how can a second
body, a body corporate, remain? I
therefore say that this portion should
be deleted,

Then it says that the examining
body shall consist of seven members
to be nominated by the Chief Com-
missioner. I would suggest that the
words “to be nominated by the Chief
Commissioner” should go. Why I am
suggesting this is for the following
reason. It is quite true that the hon.
Minister has just now said that they
are going to appoint the learned men
and so on. But even if they are learn-
ed men, the absurdity of the law is
there, in the sense that you do not
put any limitation as to who is going
to appoint the men. The qualification
of the men is not also mentioned.
What is mentioned is, “one member to
represent the Ministry of the Central
Government dealing with Health”.
You do not say that that member
should be a qualified man, or a man
of Unani medicine and so on. You
have not provided any qualification for
him. That is why I went to the other
extreme of saying that you will ap-
point a Section Officer. What pre-
vents you from appointing him? Of
course, in your generosity, in your
wisdom, in your prudence, you may
not appoint him. But it becomes an
absolutely absurd law it  the
qualification is not prescribed. That
is why I suggest that th's must be
circumscribed. The law itself must
not be vague and indefinite; it must
be certain and must be available for
the interpretation of every prudent
man. That is why I suggest there
must be some limitation to be put
upon who is to be appointed.
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Clause (c) gays:

“one member who shall be a
Professor of Modern Medicine or
of Ayurvedic or Unani System of
Medicine as the Chief Commis-
sioner may determine;”

After having appointed two men un-
der (a) and (b) ot your choice, why
should there be a Professor of Modern
Medicine or of Ayurvedic or Unani
System of Medicine? Why is such
a wide window being provided? After
all, this examining body is being
created for ayurvedic and unani sys-
tems of medicine, If you have al-
ready appointed an allopathic man
under (a) and also under (b), if
you appoint a third allopathic man
under (c), it will go into the hands of
those who have no knowledge of
ayurveda and unani systems. Why
leave it in the hands of such persons?
It is quite true that with the very libe-
ral attitude. that the present Minis-
ters have got in these affairs, things
may not come to that. But you are
leaving it open for anybody to exer-
cise it in such a manner as to create
trouble for the future. That is why
I say that this law is not proper,

Clause (f) says:

“a practitioner of repute of the
Ayurvedic System of Medicine.”

1 remember a man who was practising
ayurveda. [ used to be a tutor at his
house for some of his children. He
used to admit to me that he had stud-
iea cnly up to the second standard
and he did not know how to write his
nwy, name, He use to earn Rs, 4009
to Rs. 5000. That man was a man of
repute, but he was wuseless for all
rraciical purpose. It was his luck pro-
bably which made him earn such huge
sums. In India we have got people
vhe are always attracted by those
who can put up a big show and who
do not care for the inherent value
of a man. That is why I say, instead
of saying a person of repute, you may
say, a man holding qualifications of
this nature. That must be the thing.

VAISAKHA 14, 1886 (SAKA)
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There must be something to indicate

that he is a qualified man recognised

by the Board of Unani Medicine.

Unless that is done, this will create

an absurdity in itself,
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Actually I may tell the Minister that
I am not actuated by any desire to
obstruct this measure at all. Study-
ing it as a lawyer, even now I am not
satisfied with the way this Bill has
been drafted. If he can agree with
me, well and good. Otherwise, T do
not wish to press it.

Dr. D, 8. Raju: Regarding
clause (c¢) which says:

“One member who shall be a
Professor of Modern Medicine. . .”,

the word ‘Modern Medicine' has been
used because the system is still an
in_tegrated system. The whole thing is
il in a nebulous state. As long as
this batch stays in the college, until
it completes the course, one Professor
of Modern Medicine must be there.
That is why that term has been put
there. As soon as the integrated 5ys-
tem has been removed, the other peo-
ple, namely, Professor of Ayurvedic
System and Professor of Unanj System
will remain there.

The hon. Member has taken objec-
tion to the word “repute”. I (hink
it has got a very wide coverage, which
may be interpreted in many ways. I
can assure the hon. Member that it
will be used in a very sensible manner
which will benefit the examining body.

Regarding the legal aspects, I do
act wish to cross swords with the hor,
Member, who is an expert constitu-
tional lawyer. I would only assure
him that we have gone into this
question thoroughly and there is no
conflict between these two Acts. So,
I would request the hon. Member not
lo press his amendments.

Mr. Deputy-Speaker: Does he want
to press his amendments?

Shri U. M. Trivedi: No, Sir.

Mr. Deputy-Speaker: Has he the
lcave of the House to withdraw his
amendments?

sub-
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Some Hon, Members: Yes.
Mr. Deputy-Speaker: The amend-

ments are withdrawn by leave.

Amendments Nos. 4 to 16 were. by
leave. withdrawn.

Mr. Deputy-Speaker: The question
is:
“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Clause 9, Clause 1, the Enacting For-
mula and the Title were added to the
Bill.

Dr. D. 8. Raju: I beg to move:
“That the Bill be passed.”

) Mr. Deputy-Speaker: The yucstion
is:

“That the Bill be passed.”

The motion was adopted.

15.16 hrs,

DELHI (DELEGATION OF POWEES)
BILL

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Sir, I beg to move*.

“That the Bill to provide for
the delegation of certain powers
vested in th: Administrator of
the Union Territory of Delhi be
taken into consideration.”

This is a simple Bill which seeks to
delegate certain appellate and reve-
nuc powers exercised by the Chief
Commissioner to other authorities
such ag the Chief Secretary and the
District Judge. The Chief Commis-
sioner exercises these powers in &
number of cases including the five
mentioned in the schedule to the
annexures, namely, Punjab Land

1964 (Delegation of

Powers) Bill

Revenue Act, UP. Land Revenue
Act, The Bengal Sales Tax
Act—all these three Aets as extended
to Delhi—Delhi Land Revenue Act
and Slum Areas (Improvement and
Clearance) Act.

14152

The Chief Commissioner has on an
average to hear about 400 such appeals
and revisions in a year. As the Chief
Commissioner has other administra-
tive duties to perform, he does not
have sufficient time to attend to
these appeals anq revisions, with the
result that gisposal of these appeals
get delayed.

It has, therefore, been thought nece.
ssary to delegate the powers to other
officers so that they might lighten the
burden of the Chief Commissioner.

Under the Land Revenue enact-
ments, the Chief Commissioner exer-
cises certain appellale powers over
the orders of the Deputy Commis-
sioner and therefore, the Chief Secre-
tary is sought to be authorised with
these appellate powers.

In regard to the Bengal Sales Tax
Act, he exercises appellate powers
over the orders of the Commissioner
of Sales Tax, It has been decided on
principle to set up a Sales Tax Appel-
late Tribunal in Delhi, consisting of
the District Judge. That will need
separate legislation. Meanwhile the
authority is being delegated to  the
Disrtiet Judge to hear appeals from
the orders of the Sales Tax Commis-
sioner,

As regard the Slum Areas (Im-
provement and Clearance) Act, the
Chief Commissioner exercises appel-
lat, powers over the orders of the
“competent authority” staying exe-

cution of decrees of eviction passed by
the Civil Court. So far as Delhi is
concerned this authority is exercised
by the Commissioner of Delhi Muni-
cipal Corporation. While exercising

*Moved with the recommendation of

the President.
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these powers, namely, staying of de-
crees of eviction from civil courts,
the competent authority is mainly
guided by the fact whether such evic-
tion would cause harassment or
severc hardship to the slum tenants.
Thus he functions here more in the
nature of an administrative authority
than a purely judicial authority.

In the Slum Areas (Improvement
and Clearance) Amendment Bill which
is also before the Parliament and being
sponsored by the Ministry of Works
and Housing, it was provided that
these powers should be exercised by
the District Judge according tg the
Joint Select Committee’s report on
that amending Bill.

This matter was discussed in the
last meeting of the Delhi Advisory
Committee of the Home Minister and
it was unanimously decided that these
powers of staying eviction should not
vest in a judicial officer, but with an
administrative authority because the
judicia] officer would be handicapped
by the judgment passed by the higher
civil courts, Accordingly the matter
was discussed with the Works and
Housing Ministry and the Minister,
Works and Housing agreed to have the
provisions in their Bill also amended
so that instead of the “District Judge”
the “Chief Secretary” would be the
appellate authority. The question was
raised whether parallel provisions are
necessary both in the Delhi Delega-
tion of Powers Bill and the Slum
Clearance  (Amending) Bill, The
delegation in the latter Bill iz also
prospective and so cannot cover
appeals now pending with the Chief
Commissioner, Delhi. In our Bill, the
Chief Commissioner is empowered (a)
to transfer all pending Bills to the
Chief Secretary and (b) where he
considers it necessary to withdraw
any case from the flle of the Chief
Secretary and dispose it of himself.

We have also provided that these
appellate powers may also be exercis-
ed by any other officer notifled by the
Delhi Government, if considered neces-
sary,

VAISAKHA 14, 1886 (SAKA)

(Delegation of
Powers) Bill

Shri Gauri Shankar Kakkar (Fateh-
pur) Mr. Deputy-Speaker, Sir. it is
really a very short Bill, but I fail to
understand one thing. In the Statement
of Objects and Reasons it is mentioned
that the Chief Commissioner has been
over-burdened with work and he has
to dispose of 400 appeals or revisions
in a year. That would mean, just to
lighten the work of the Chief Com-
missioner this provision has been
made,

I have got my objection to this Bill
on two grounds. If the Chief Com-
missioner is over-worked, how can
it be expected that the Chief Secretary
has time to dispose of these appeals.
At least in the Delhi Territory, under
the Government of India, there should
be a sincere attempt to separate the
judiciary from the executive. How
can the Chief Secretary be termed or
called in an official manner an officer
entertaining appeals and revisions? It
has been provided in the Schedule-
that the Chief Secretary has the dele-
gated power of the Chief Commis-
sioner. Only in one case I find that
the District Judge has been given the
delegated power of the Chief Com-
missioner. Therefore, my first objec-
tion is that on the very basis given
in the Statement of Objects and
Reasons, that the Chief Commissioner
cannot afford to dispose of at the rate
of 400 appeals in a year because he
has to look to other things also, the
position of the Chief Secretary is much
more over-burdened with work than
the Chief Commissioner. How can he
be expected to be able to do justice
in the disposal of these appeals and
revisions? Of course, as I said, it is a
very small provision, but it is a funda-
mental duty that once for all, when
the policy of the Government has been
that there should be separation of
judiciary from the executive, a judi-
cial officer is provided.

I fail to understand why in this Bill
under 3(1) it has been said:
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“Any power, authority or juris-
diction or any duty which the Ad-
ministrator may exercise or dis-
charge by or under the provisions
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of any enactment mentioned in
colump 1 of the Schedule may be
exercised or discharged also—

(a) by any officer or autho-
rity mentioned in relation there-
to in column 2 of the said Sche-
dule:lr

I think this clause should not have
been there, Sub-clause (b) says:

“by such other officer or autho-
rity as may be specified in this
behalf by the Central Government
by notification in the Official
Gazette”

I welcome this, Once the powers are
delegated, I find no reason why they
should go to the Chief Secretary.
There should be an officer, as is men-
tioned in sub-clause (b).

Again, in the Financial Memoran-
dum it is said that if the work is being
pursued by the Chief Secretary and
the District Judge there would not be
any additional financial burden and
it would be there only in case a new
officer is appointed,

In the end I have only to submit
that at least the Government of India,
while making such measures, should
once for all make a definite provision
that there is a separate judiciary and
a separate executive and the appellate
or revisional powers are entrusted with
such officers who are really judicial
officers in name, in designation and
in work as well. How can a Chief
Secretary be termed as a judicial offi-
cer? If at all the Chief Commissioner
is over-burdened with work and if at
all any measure is required to dele-
gate powers, it should be delegated
to an officer appointed by the Central
Government ag provided under 3(b).
I have very serious objection to this
delegation of powers to the Chief
Secretary as provided in the Sche-
dule.

With these words Sir, I oppose the
Bil] in itg present form.

Shri U M. Trivedi (Mandsaur):
Mr. Deputy-Speaker, Sir, this piece of

MAY 4, 1864 (Delegation and Powers)
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legislation, on the face of it, appears
to be innocuous, but in the end it will
prove to be very mischievous. I find
in clause (2) the word “District Judge”
means the District Judge, Delhi, and
i.ncluldes an Additional District Judge
Delhi. Why has the Government not
thought it fit to delegate these
powers of the Administrator to the
District Judge by providing for it in
the Schedule and has burdened the
Chief Secretary with the powers of
appellate court?

15,28 hrs,
[SHRI SONAVANE in the Chair]

Sir, T have gone through the Pun-
iab Lang Revenue Act, the United
Provinces Langd Revenue Act, the
Bengal Finance Act, The Delhi Land
Revenue Act and the Slum Areas Act,
In each case judicial functions will
have to be exercised, In none of
_these cases it can be gaid that those
judicial functions of determining im-
partially the particular provisions
should be vested in merely an execu-
tive authority.

If you look at the provisions of the
Punjab Land Revenue Act, under sec-
tion 13 it provides:

“(i) when an original order is
confirmed on first appeal, a fur-
ther appeal shal] not lie;

(ii) when any such order is
modified or reversed on appea] by
the Collector, the order made by
the Commissioner on further
appeal, if any, to him shall be
final.”

Under section 16 it says:

“(1) The Financia] Commis-
sioner may at any time call for
the record of any case pending be-
fore, or disposed of by, any Re-
venue Officer subordinate to him.

(2) The Commissioner or Col-
lector may call for the record of
any case pending before, or dis-
posed of by, any Revenue Officer
under his control.”
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In both these cases, under sections 13
and 16, I find that judicial determina-
tion hag got to be made.

Similarly, in the United Provinces
Land Revenue Act it is said:

“(1) Appeals shall lie under
this Act as follows:—
(b) to the Commissioner

from orders passed by Assistant
Collector or Tahsildar;"”

In the Bengal Finance Act also simi-
lar provisions exist, Under Chapter
VI of the Delhi Land Revenue Act
also it is said that an appeal shall lie
to the Chief Commissioner from
orders passed by the Deputy Confmis-
sioner, Additional Collector, Settle-
ment Officer or Record Officer, It is
the appeals which are put here, If
appeals are to be heard, I fail to un-
derstand why a judicial determination
is not to be made and only an execu-
tive determination is to be made,
Are we ourselves, sitting here as the
august body and making laws for the
whole of India, to suggest that we
have no faith in the judicial determi-
nation to be made by our judicial offi-
cers, who have got some protection in
regard to their appointment under
the Constitution itself? The district
judges are protected and even their
appointments are suggested in the
Constitution, Also, ultimately many
of the district judges rise to the
Bench and become judges of High
Courts. Are we here to suggest that
we cannot put faith in them or are we
funked of their judicinl sutlook? Is
it suggested by the government that
these judicial officers will cause
trouble to the povernment? I should
say that better take that risk and give
a chance to the poor man who has got
to make an appeal of getting it judi-
ciously and honestly determined, Why
do we keep a man in the hands of the
executive where we have seen that,
however good an executive officer may
be. he alwavs looks to the government
for the favours that he is likely to
get. If he is dependent for his future
career upon the good wishes of the
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government and not upon the merit
that he possesses, certainly justice
cannot be done by him. Therefore,
when there is an opportunity, when
we are making thig law, when the
doors are quite opep today, when
clause (2) provides that you could
delegate this power to the district
judge or an additional district judge,
why not create a new post of district
judge or additional district judge
having the same powers in the terri-
tory of Delhi and invest him with
powers or delegate to him powers
which you want to delegate to the
Chief Secretary under this Bill? If in
one instance you can delegate the
power to the district judge or addi-
tiona] district judge, why cannot that
be done in the case of the other four
laws?
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Therefore, 1 say it is high time that
the Government makes up its mind,
rises high above, puts faith in the dis-
trict judge, puts faith in the judiciary.
People have already got some faith
in the judiciary. Let the people be
satisfied with the hope that govern-
ment also reposes faith in the judi-
ciary. Let the judiciary determine the
right between government and a pri=-
vate person. No harm would be don+
by this. On the contrary, you will
rise high in the eye of the public, It
will be to your advanlage if you re-
pose confidence in the judiciary They
are not very much different except
they are so trained, they are so de-
tached in outlook that they are able
to do justice between the mighty and
the low, Let that principle be accept-
ed and if at all delegation is necessary,
let that delegation.be to the district
judge rather than to the Chief Sec-
retary,

Shri L. N. Mishra: Mr. Chairman,
Shri Trivedi raised the question of
separation of the judiciary from the
executive. T think this Bill has noth-
ing to do with that question, which is
n broader question. Here the ques-
tion is limited to delegating some
powers on behalf of the Chief Com-
missioner to the district judges and

the Chief Secretary. As I have said
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earlier, this has mainly to do with
revenue matters, and revenue matters
are dealt with by revenue collectors.
Therefore, the Chief Secretary has
been put as the appellate authority.

As regards sales tax appellate tri-
bunal, there is a district judge. Then,
regarding the delegation of power by
the Chief Commissioner to the Chief
Secretary, I may inform the hon,
Members that there is already a pro-
vision to delcgate the powers to other
authorities as and when necessary.
Therefore, there should not be any
fear on that account also.

Shrimatj Renn Chakravartty (Bar-
rackpore): But he has not replied to
one point, The Administrator can
even withdraw and dispose of by
himself any appeal in revision. That
is to say, he can do almost anything,
He may delegate his powers to any-
body he likes and he may withdraw
them when he likes,

Shri K C. Sharma (Sardhana): It
is implied.

Shrimati Renu Chakravartty: He
can do anything, whether it is slum
clearance or any other subject. He
becomes all in all.

Shri L. N. Mishra: Even at the
moment he is all in all. This Bill
provides for the delegation of powers
to other authorities, At the moment,
the Chief Commissioner has got much
bigger powers in the sense he cannot
delegate any power. Now, after this
Bill ig passed, he wil] be delegating
his powers to some other authority
also, There should not be any appre-
hension on that score,

st Wieww  dow (FT) ¢
stag, gea ¥ =ow Ag g1 'R
I ZMT AT
Mr, Chairmam: The bell is being

rung....Now there is quorum. The
question is:
“That the Bill to provide for

the delegation of certain powers
vested in the Administrator of
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the Union territory of Delhi be
taken into consideration.”

The motion was adopted.
Mr, Chairman: The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bili”.

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1.— (Short title and extent)

Shri L. N, Mishra: I beg to move:
Page 1, line 4,—

for “1963" substitute 1964" (2).

Mr. Chairman: The question is:
Page 1, line 4,—
for *1963" substitute “1964".

The motion was adopted.

Mr. Chairman: The question im:

“That clause 1, as
stand part of the Bill”,

amended,

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,—

for “Fourteenth” substitute
“Fifteenth” (1).
(Shri L, N, Mishra).

Mr. Chairman: The question is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
Shri L, N. Mishra:

“That the Bill, as amended, be
passed.”

Sir, I move:
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Mr. Chairmam: The question is:

“That the Bill, as amended, be
possed.”

The motion was adopted.

12,42 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL

Mr. Chairman: Dr. Sushila Nayar.

The Depuly Minister in the Minis-
try of Health (Dr, D. S. Raju): Mr.
Chairman, Sir .

Shri U. M. Trivedi (Mandsaur): On
a point of order, Sir, H¢w is this
Bill being moved for consideration?
There is no certificate attached to it.
This requires a certificate from the
President, Where is that certificate?

Mr, Chairman: A certificate has
been issued by the President and it
has been embodied in Bulletin—Part
I1 dated Saturday, the 2nd May. It

reads: — .

“Copy of letter No. F. 1-10/63-
D, dated the 29th April, 1964 frcm
Dr. Sushila Nayar, Minister of
Health to the Secretarv, Lok
Sabha.

The President having been in-
formed of the subject matter of
the Drugs and Cosmetics
(Amendment) Bill, 1964, ag passed
by the Rajya Sabha recsmmends
under article 117(3) of the Cons-
titution the consideration; of the
saig Bill in the Lok Sabka.”

Shri U. M, Trivedi: 1 would like
to know why this certificate was not
attached to the Bill itself. Under the
rules it requires to be attached to the
Bill. Why was it not attached?

Shri Sinhasan Singh (Gorakhpur):
[ wish to raise another point of order.
My point of order is not about the
President’s recommendation for the
consideration of the Bill, but my point
of order is about the Bill's introduc-
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tion and passage in the Rajya Sabha,
Under article 117(1) read with arti-
cles 109 and 110, this Bill, which 1s
here as passed by Rajya Sabha, should
not have been introduced there, Arti-
cle 109, clause (1) specifically lays
down:—

14162

“A Money Bill shall not be in-
troduced in the Council of States”

Therefore there is no question of their
considering and passing it. Article 109,
clause (1) definitely lays down that
Money Bills shall not be iatroduced
there, but it has been introduced
there. So, my basic objection is that
this Bill which is a Money Bill could
not have been introduceq in the
Rajya Sabha and could not have been
passed there,

Shri U, M. Trivedi: That is all
right. This is not a Money Bill, But
was there a certificate for the Coun-
cil of States under article 117(3) and
why was the certificate not attached
to the Bill itself?

1545 hrs.

[Mr. SPEAKER in the Chair]

Shri Sinhasan Singh: Sir, I was
raising my point of order angd the
question that T have raised is, per-
haps, being explained to you, There
are certain Bills which relate to
money matters and this Bill, the
Drugs and Cosmetics (Amendment)
Bill, 1964, as passed by Rajya Sabha,
which is here could not have been
introduced there in view of article
117(1), read with articles 109 and 110,
of the Constitution. Article 109(1)
reads: ’

“A Money Bill shall not be in-
troducedq in the Council of
States.” :

What is a Money Bill? A long
definition of a Money Bill is given in
article 110. It goes on to enumerate
several kinds of Bills which will be
construed to be Money Bills. In the
present Bill clause 5 and other claus-
es relate to the appointment of the
Board of Directors and inspectors
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which will entail drawing upon the
Consolidated Fund of India or with-
drawing money from there. There-
fore, this is a Money: Bill as laid down
in article 110(1) (c) which says:

“the custody of the Consolidat-
ed Fund or the Contingency Fund
of India, the payment of moneys
into or the withdrawal of moneys
from any such Fund;”

Then, sub-clause (g)
clause says:

of the same

“any matter incidental to any

of the matters specified in sub-
clauses (a) to (f)."
Please mark the word ‘incidental'.

If even incidentally any of the sub-
clauses (a) to (f) are covered, no
such Bill could be introduced in the
Council of States.

specifically

Article 117(1) lays

down:

“A Bill or amendment making
provision for any of the matters
specificd in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced or moved ex-
cept on the recommendation of
the President and a Bill making
such provision shall not be intro-
duced in the Council of States:”

Again, here also, this fact is reiterut-
ed, namely, that any Bill making any
guch provision shall not be introduc-
ed in the Council of States. Here
also a Money Bill has been defined in
clause (2)—this is only an exceplion—

“A Bill or amendment ghal] not
be deemed to make provision for
any of the matters aforesaid by
reason only that it provides for
the imposition of fines or other
pecuniary penalties, or for the
demand or payment of fees [for
licences or fees for services rend-
ered, or by reason that it provides
for the imposition, abnlition, re-
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mission, alteration or regulation
of any tax by any local authority
or body for local purposes.”

Then, clause (3) is about the con-
sideration and passing of Bills. That
also cannot be done without the pre-
vious sanction of the President. This
point was raised here, namely, that it
does not have the reccmmendation of
the President and now it has been
stated that it is here; so, I am not
raising that point.

Mr. Speaker: We have got the re-
commendation under article 117(3).

Shri Sinhasan Singh: You have got
the recommendation for consideration
here. Originally, the Bill was iutro-
duced in the Rajya Sabha. My point
is, it could not be introduced there.
Ever the President could not permit
introduction there. My point is not
that here it cannot be considered. My
point is, at the initial stage when the
Bill was introduced in the Rajva
Sabha....

Mr. Speaker: He means to say that
it is a Money Bill falling under sub-
clauses (a) to (f) of article 110, This
i3 his contention, But Mr. Trivedi
says, it falls under sub-clause (3) of
article 117. Mr. Sinhasan Singh does
not agree with him. His contention
is that it falls under article 117(1)
and that it is a Money Bill. Now,
what particular sub-clause of article
110 does he refer to? There are sub-
clauses (a) to (f) in article 110.

Shri Sinhasan Singh: I refer you to
article 110.

Mr. Speaker:

clause?

Under which sub-

Shri Sinhasan Singh: Article 110 is

a very wide article,

Mr. Speaker: He might refer to the
particular sub-clause.

Shrl Sinhasan Singh: Sub-clause
(¢) of article 110 says:
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‘the custody of the Consolidat-
ed Fund or the Contingency Fund
of India, the payment of moneys
into or the withdrawal of moneys
from any such Fund;”

Mr. Speaker: Now, he must also
pay his attention to article 110(1).
which says:

“For the purpose of this Chap-
ter, a Bill shal]l be deemed to be
a Money Bill if it contains only. ..

—the most important word here is
‘only’'—

“,...provisions dealing ‘with
all or any of the following mat-
ters...."”

If it contains any other provisions
also, then the things become diffar-
ent. So far as this Bill is roncern-
ed, it has many other provisions also.

Shri Sinhasam Singh: It has. But
then, Sir, you look to the sub-clause
(g) which says:

“any malter incidentul to
of the matters....”

any

Mr. Speaker: That means just con-
nected with them, not any other thing.

Shri Sinhasan Singh; If it was not
a Money Bill, the President's sanc-
tion would not have been necessary.
The very fact that the President’s
sanction is necessary: here at the con-
sideration stage....

Mr. Speaker: There are two -ecom-
mendations and they are distinct, one
is under artiele 117(1) if it is a Money
Bill and the other is under article
117(3) when it is not a Money Bill.
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But the effect of it is the expenditure
from the Consolidated Fund of India.
Therefore, this falls under irticle
117(3) as has been argued by Mr.
Trivedi.

Shri Simhasan Singh:
objection to that.

I have no
That is there.

Mr. Speaker: If it falls under crti-
cle 117(3), then we have got the re-
commendation here and then it could
be introduced in any of the Houses.

Shri Sinhasan Singh: My point was
this. There are two stages for a Bill,
First is the introduction stage and
the other is the consideration stage.
Article 117(1) refers to the introduc-
lion stage and sub-clause (3) refers
to the consideration and passing
stage. The question is, we cannot
pass any Bill which involves any ¢x-
penditure even at the consideration
stage without the previous sanction of
the President. Sub-clause (1) refers
to all the Bills which are covered in
anyr way under article 110.

Mr. Speaker: Only the crucial point
would be whether it is a Money Bill
or not. If it is a Money Bill, *hen it
must have been introduced only here

in this House and not in the other
House. This is the first thing.

Shri Sinhasam Singh: The word
‘only’ is there. I agree. But sub-

clause (c) of article 110 says:

“....or the withdrawal of
moneys from any such Fund;"

Mr, Speaker: The word ‘only" covers
all other provisions that come after.

Shri Sinhasan Singh; It is any with-
drawal from the Consolidated Fund
of India. That amounts to a Vioney
Bill. /

Mr. Speaker: Does the hon. Minis-
ter want to say anything about it?
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Dr. D. 8. Raju; I am entirely in

your hands. This is a legal and cons-
titutional point. I am entirely in
your hands,

Mr. Speaker: Not in my hands.

Shri Nambiar (Tirucherapalli): If
the House so desires, he will get it
passed.

Shri Morarka (Jhunjhunu): It is a
constitutional point.

Mr. Speaker: Mr. Sinhasan Singh
has raised it earlier also. He believ-
es in that contention of his. But 1
cannot agree there. If it were a
Money Bill, then, of course, his objec-
tion was quite all right. But this is
not a Money Bill in the definition that
is given there from (a) to (f) of
article 110, It falls wunder article
117(3). The effect of it might be the
expenditure from the Consolidated
Fund of India. But il does not only
provide for the withdrawal or for
taxation or other things that are des-
cribed there. We have got here, for
consideration and passing, the recom-
mendation under article 117(3). We
have got it all right. Therefore, I
fee] that we can proceed with it.

Shri U. M. Trivedi: You have said
that we have got the recommenda-
tion. [t has becn read out also. What
| say is this that in each of these
Bills—several are here before me
even today—a certain recommenda-
tion is with the Bill. But in this
particular instance, 1 do not know
why this recommendation is not
there with the Bill

Mr. Speaker: It is an omission, of
course. It ought to be there. It
ought to be printed on the Bill. I
agree with the hon. Member. 1
hope in future it will be kept in mind.
It ought to be on the Bill The re-
commendation should be printed -witih
it.

Shri S. M. Banerjee (Kanpur): Has
it been obtained?
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Mr. Speaker: It has been obtained.

I am told that when it has been
passed by one House, then it comes
separately and that it cannot be
printed on the Bill. When it is pass-
cd by one House and it is transmutted
to the other House, then a separate
recommendation comes.

Shri U. M. Trivedi: In that case
even, the recommendation ought 1o
have been communicated to the
House.

Mr. Speaker: It has to
arately.

come sep

Shri U. M. Trivedi: Even if it is
scparate, it ought to have been cum-
municated to the House.

Mr. Speaker: We will see whether
it is possible to print it again. But
ordinarily, when it is passed py one
House, we do not have it printed
again unless there are great many
changes made. Because it is not
printed again, that recommendation
alsp cannot be printed. Now, we can
proceed with it

Dr. D, S. Raju: I beg to move:

“That the Bill further to amend
the Drugs and Cosmetics Act,
1940, as passed by Rajya Sabha,
be taken into consideration.”

Mr. Speaker, Sir, The Drugs and
Cosmetics (Amendment) Bill, 1964,
as passed by the Rajya Sabha is now
before the Members of this honour-
able House. The Drugs and Cosme-
tics Act, 1940, as it exists, does not
apply to the drugs of indigenous
system of medicine, namely . . . Unani
and Ayurveda. Now, Sir, this
amending Bill which has gone through
the Select Committee and which has
been recommended by the Select
Committee has made certain amend-
ments so as to bring the drugs of
Ayurveda and Unani under the pur-
view of this Act. The reason is this.
The manufacture of Ayurvedic medi-
cines has become a major industry.
So far, Ayurvedic and Unani drugs
were manufactured by wvaids and
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hakims for their own patients. It
used to be on a small scale. Now,
since it has become a major industry,
millions of patients are using these
drugs and so naturally it is necessary
that Government should exercise the
greatest care and take precautions so
as to safeguard and protect the
health of the people.

Sir, it has been brought to our
notice several times, on several occa-
sions, that most of these modern
drugs, such as asperin, sulpha drugs
and acromycine and other drugs are
mixed with Ayurvedic drugs and sold
as Ajyurvedic medicines or distribut-
ed as Ayurvedic medicines so much
80 they are not protected or covered
by the Drugs and Cosmetics Act. In
this way, they escape. That is a very
dangerous thing. Also, according to
the Udupa Commitiee, most of the
Ayurvedic drugs which should con-
tain some very valuable ingredients
such as gold, arsenic, copper, saftron
and musk etc, actually do not contain
them. It has even been reported
that gold which goes into some pre-
parations like makaradwaje and other
things is taken out of it, and so, what
goes out is only mafaredudja minus
gold. Thess are the things which
have been brought to our notice. So,
it became imperative that we should
bring forward this amending Bill be-
fore this House.

16 hrs.

Shri S. M, Banerjee: Are we get-
ting pure gold in mubaradwaja  at
least?

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): 14 carat,

Mr. Speaker: Is the hon. Minister
likely to take some more time?

At 4 pm, we have to take up an-
other discussion.

Dr. D. 8. Raju: If you could give
me five or ten minutes more, I can
introduce the ‘Bill for consideration.

Shri S. M. Banerjee; Let him conti-
nue tomorrow. If the hon. Minister
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wants to take ten minutes more, that
should not be deducted from the half-
an-hour allotteq for the half-an-hour
discussion to be raised by me. If
the hon, Minister takes ten minutes,
then Shri Harish Chandra Mathur
would get one hour for the discussion
that he wants to raise, which would
mean that my half-an-hour discus-
sion would start at 510 pm. So,
either the House may sit up to 5.40
p.m. today, or the hon. Minister may
continue tomorrow.

Mr. Speaker: The hon. Minister
may continue his speech tomorrow.

16.02 hrs.

DISCUSSION RE: INDIAN REPAT-
RIATES FROM NEWLY INDEPEN-
DENT COUNTRIES OF AFRICA

Shri Harish Chandra Mathur
(Jalore): I beg to raise the discussion
standing in my name, on the question
of the Indian repatriates from the
newly independent countries of
Africa. I hope the House has got a
ful] conception of the magnitude of
the problem.

We have more than 3 lakhs of
Mdians and persons of Indian origin
in these newly independent East
African countries. Even in Zanzibar,
we have got about 18,000 persons of
Indian origin; 350 of them are Indian
nationals. In Tanganyika we have
got about 87,000 Indians, that is, per-
sons of Indian origin; 5,000 are Indian
nationals. In Kenya, we have got
more than 1,80000; about 7,650 of
them are Indian nationals.

When we speak of the Indian re-
patriates, we speak with a certain
background. To a person like me it
is almost inconceivable why lhere
should be conditions in which Indians
should feel compelled to leave a
country which they have adopted, to
leave a country where they have gone
and settled and contributed a con-
siderable lot. India's association with
the African countries in their free-
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dom fight and in securing social

justice has deep roois and is of a
unique nature. The Father of the
Nation, the man of the century, got
stirred and inspired by conditions in

Africa and - gave inspiration and
leadership to that country first and
only secondly to this country. Our

interest in Adfrican people, their wel-
fare, prosperity and progress is of an
abiding nature, and we feel so much
at one with them in their sentiments,
feelings and  aspirations. India
blazed the trail of the fight for {ree-
dom against colonialism. Even to-
day, in Africa if there is anything
which stirs the people, it is that feel-
ing of the fight against colonialism.
Naturally, there was a tremendous
goodwil] and respect for India and
her leaders in that continent. But
it appears that there has been a great
corrosion in that goodwill and frater-
nal feeling, Government owe an
explanation to this country and to this
House as to why that is so, and what
the factors which are responsible for
this corrosion in the goodwil] which
had been generated through the joiunt
effort of this entire country and her
leadership and by the assistance and
sympathy and support which was un-
hesitatingly and unqualifiedly given
to that great country and to the
people of that great country, are.
Will the hon. Minister deny the fact
that there has been a corrosion? Is
it not due to a lack of understanding
on the part of Government to keep
the fire on and to maintain public re-
lations in such a manner as they
ought to be maintained? Govern-
ment owe a satisfactnry answer and
explanation to this House on this
subject,

Have Government not taken Africa
for granted? We are fully aware
that other countries which had =nard-
ly any goodwill and which were
hardlyy known in African countries,
such as China and Pakistan are very
active with their propaganda and ~ul-
tivating the people there =at all
different levels but we who had that
tremendous goodwill have not been
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able to maintain that, leave alone the
question of further cultivating and
trying to understand their problems.
and trying to understand the pro-
blems of the Indians who have
settled there.

Jt is in this context that [ am speak-
ing. A large number of people had.
to leave those countries. What has
happened in Zanzibar? There, it was
the High Commissioner for the
United Kingdom, who helped all the
nationals who were whites, whether
they were the British or the Gerinans
or the French, but the Indians were
given a cold shoulder, and there was
no arrangement from our side to take
good care of the people there and to
Eive them salace and security. Our
representative in that country, name-
ly, the Indian High Commissioner
there, had stated on February 24ih,
that there were about 400 I!ndians
destitute in Zanzibar. They ap-
proached him for a free passage from
that country. Why is it that those
conditions were there? They want-
ed certain relaxations, but there was
nobody to look after them.

It is in this context that I wish to
refer to the speech made by the hon.
Minister of State in the Ministry of
External Affairs here almost at the
same  time, Shrimati Lakshmi
Menon, Minister of State in the Minis-
try of External Affairs, put the hlame
for the difficulties of overseas Indians
on those Indians themselves. She
hag said that the ordinary Indian in
pursuit of wealth is not progressive
and is completely devoid of any feel-
ing that free India had generated
those Indians abroad still think in
terms of the antiquated customs and’
practices that prevailed in India
years ago causing a great concern to-
the Government; and she went casti-
gating the people there and saying
that they were responsible for their
own difficulties.

14172

I cannot recall any instance in the:
history of the world where a Minis-
ter or a high official in great autho-
rity had talked about his own teople
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country or about the people of his
own country in such terms; instead
of trying to help them, instead of
trying to give them proper advice
and instead of trying to have some
diplomatic activity in those countrics
where those Indians are and instead
of trying to see that their difficult-
ies are resolved, our Minister makes
this self-righteous speech in a bra-
vado spirit which the Prime Minister
condemns so much when somebody
else speaks with that; anyway, this is
the attitude which the Minister of
State in the Ministry of External
Affairs has taken, and I take strong
exception to the manner in which she
has treated this problem and made
some generalisations and remarks.
She has not tried to help those
Indians who are therec. She has
only tried to complicate the problem,
and she has only created more diffi-
culties.

We are entitled to know what steps
the Government of India have taken
in those countries, what steps they
have taken to cultivate the relation-
ship and to understand the ditfecuit-
ies of thosc people. There are hund-
reds of people who are In service,
and therc are thousands of pecple
who are in the trade. Whether they
are feeling secure or not, whether
they are having the same and equal
rights of citizenship there or not,
whether they are being discrimmated
against or not are the vital quesiions
which are exercising our minds and
about which we are feeling concern-
ed. The law and order situation in
certain parts of those countries is
such that even people who are devot-
ed to those countries do not feel
secure. It was for the Government
of India to tel]l those people, and to
tell us and also to take np with the
Heads of those States or -with the
people in authority there, the difficult-
jies which the Indians who have set-
tled there and who are now the
nationals of those countries are
facing, what the law and order silu-
ation is, whether they feel safe or
not, whether they are being given a
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treatment of equality or whether

they are being discriminated against.

I am not one who would like that
everybody from there should come
over here. But we must definitely
see that the climate and the condi-
tions are created in those countries
for them to. dontinue peacefully
there. This should not at all be diffi-
cult in view of the very friendly
relationship which we have with
those countries.

She also said that these Indians
who have settled there have not jden-
tified themselves with those countries.
It is reallyl unfortunate that such a
statement should have been made. It
is common knowledge with most of
us that those people who have set-
tled there, who had money, have
helped most of the political leaders
who are now at the helm of affairs;
they helped them not only with
money but in more than one way.
Instead of bringing those things out,
such sort of statements may create
difficulties for the more than 3 Iakh
people who are settled there.

It should also be understood that
there were no organised political
parties there which the Indians could
have joined. There were certain par-
ties which were underground. A
party like the Mau Mau—they could
not have joined it. Still in more
than one way, the Indians had in
every respect indentified themselves
with the aspirations of those people,
as this country and the people of
this great country have identified
themselves with the great aspirations
of the African countries. Even today,
it is almost a passion, that whenever
we talk of Afyica, we feel as if we
are members of one family. This is
particularly so in the case of Africa.
But unfortunately the position today
is deteriorating. It is a failure of
the External Affairs Ministry at the
diplomatic level. Those people who
are at the high level live in ivory
towers there. They do not mix
with the people. They do not mix
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with the people at the cutting level,
at the ground level. We have not got
good public relations at the lower
level. Even the delegation of MPs
which had gone there very recently
and toured those Fast African coun-
tries have conveyed to me such sort
of feelings.

Unfortunately, my hon. friend who
has to reply/ to this debate happens
to be junior to the person whom I
am criticising and so he will be left
with no alternative but just to sup-
port what she had said. I wish it
would have been better if the senior
Minister had been here and if he had
been able to take a broader view of
the entire situation and try to under-
stand the difficulties instead of trying
to justify the mistake that they have
made and what they have done in
this matter.

17.14 hrs,
[Mr. DepUTY-SPEAKER in the Chair|

Let us understand the situation.
When the Indians had gone there, it
was all one commonwealth there.
The genesis, the background and the
history should also be taken into
consideration. 1 agree that the people
who had gone there had not gone as
missionaries. That is quite true. But
they had a great spirit of adventur-
ousness, a greater spirit of adventur-
ousness than the Minister who criti-
cised them at least. They have con-
tributed to the welfare and well-
being of the people of those countries.
1 hope this will be realised and proper
treatment wil] be meted out to them.

In the end, my request is two-fold.
First, we should take it up at the
diplomatic level. We must strengthen
our relations there and we must
strengthen our public relations at the
lowest level. We must try to create
conditions there to see that our peo-
ple in those countries feel safe. There
is no reason why any man who has
gettled there would like o get up-
rooted and come over here. So I do
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wish that they will take it up at the
diplomatic level and see that there is
equality of treatment, that they feel
secure, that there is no law and order
problem for them,

I am glad that the hon. Minister
has come at the right time, thougn
he is a little late, because my whole
submission was that it is no use justi-
fying the bravado spirit in which she
has made these castigating remarks,
most uncalled for remarks, most un-
fortunate remarks against our peo-
ple, something unknown in the history
of any country—such a statement
made by any person in authority and
responsibility. 1 do hope now they
will strengthen their Missions there,
they will take it up at the diplomatie
level with the heads of depantments
to see that the life and property of
the people who are settled there are
safe, and they continue there. I wish
they will also try 1o understand the
difficulties of those people who want
to come away from there, and create
cerfain facilities which they demand,
so that they may fcel that they have
a place to come to.

About repatriation. I do not know
what has been done. I was told that
certain steps had been taken. but we
would like to be enlightened, and
those people should be assured that it
is our desire, it is our policy, that
they should settle down there; they
should give prosperity to that country
and prosperity to themselves, and
they must give the fullest support to
the aspirations of these emerging
countries. But those people who,
under certain circumstances, under
compulsion, have to come here should
he afforded all the facilities for re-
patriation.

Shri Igqbal Singh (Ferozepur): 1
fully agree with what Shri Mathur
has said. The plight of the Indians
in Africa, particularly the East Afri-
can countries, should not be made
more complicated by statements like
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that made by the Minister of State for
External Affairs. It is regrettable that
these feelings have been generat-
ed there. Whether freedom has been
achieved or there is upheaval in those
countries, we should also Lry to adjust
ourselves to that, and not give a hasty
opinion which will not solve any
problem, which does not help anybody.

Apart from that, even more Indians
are coming from Burma. If people of
Indian origin in the East African coun-
tries have played a large part in their
fight for independence, Indians in
Burma have played no less a part in
the fight for the freedom of Burma
and India, but now 80,000 persons are
coming from there. And what is the
reply of the Ministry? It is that it
is the creation of the Indians them-
selves. I submit that the whole con-
{ext should be revicwed. There
should be some re-thinking in  the
External Affairs Ministry, particularly
because these people can be helpful,
they are helpful. At the time of
Chinese aggression, they rose to the
occasion. In East Africa and else-
where they played their part, and
played it well. So, we should not
make such statements about the peo-
ple living in these countries and doing
useful work not only for the better-
ment and independence of those coun-
tries but for this country also. Every
businessman living in East Africa
is not the type depicted in the state-
ment. So, this type of statement,
especially from the Ministry of Ex-
ternal Affairs, and that is a sensitive
Ministry, should not come, that is my
submission.

Secondly, whatever the difficulty,
we should try to solve it through the
External Affairs Ministry, but most
people in the Ministry do not take a
liberal view of things, or a sympa-
thetic view. That is the main problem
and difficulty. This is the last subject
which our diplomats abroad generally
touch: they think this is the most
unimportant subject. That should not
be so. Whatever their difficulties we
should try to solve them.

In that statement. the Minister has
gaid that they should not be allowed
to bring the money. If they are not
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allowed to bring the money, if they
are not shown any sympathy, where
should they go? The Government of
India should take a more liberal view
of the situation in which Indians in
East Africa and Burma find them-
selves. Steps should be taken so that
they feel that those in the mother
country take a sympathetic interest in
their welfare,

Shri Indrajit Gupta (Calcutta South
West): Mr. Deputy-Speaker, I am very
glad that Mr. Mathur has introduced
this motion which relates to a very
important subject now and which is
likely to assume even more import-
ance in the coming days. I am one
with Mr. Mathur when he says that
it is the duty of the Government to
render all possible assistance and faci-
lities to those Indian settlers in these
African countries who either wish to
come away now to India for whatever
reasons it may be or who are com-
pelled by  certain circumstances to
come away, I agree that the Govern-
ment has done very little and cer-
tainly the attitude of the Government
deserves to be criticised for not being
sympathetic enough in that direction.
I also hold no brief whatsoever for
the statement of the hon. Minister of
State which had been referred to here.
I feel inclined to agree that bLeing a
Minister that sort of a public state-
ment should have been avoided and it
was not very helpfu] in the circums-
tances,

But having said that, T am afraid
that I cannot agree entirely with the
approach which my hon. friends Mr.
Mathur and Mr, Igbal Singh have
taken. Some amount of sentiment
and emotionalism may tend to obscure
our vision of this problem correctly.
It is one thing to talk about the atti-
tude that those countries have to-
wards India but that should not ne-
cessarily be equated with the attitude
towards Indian settlers in those coun-
tries. This matter has to be viewed
in its corect and higorical perspec-
tive and for this reagon it is of ut-
most importance that the relations of
this country with those developing

14178



Discussion re:

14179

[Shri Indrajit Gupta]

nascent nations of Africa are not
impaired or harmed in any way; that
is of much bigger interest for our
country than any other thing . ., (In-
terruptions).

Shri U. M. Triveal (Mandsaur):
When they are driven out. . . ,

Shri Indrajit Gupta: If they are
driven out on grounds of raciai dis-
crimination or as a result of the
development of any unhealthy,
chauvinistiec,  anti-Indian  practices
there, I would certainly be the first
to condemn those countries.

Shri U. M. Trivedi: But what else is
it?

Shri Indrajit Gupta: I know thut
all these sentiments of emotionalism
can be worked up from below. . . . .
(Interruptions.) Facts are bitter some-
times. 1 am not yielding.

Shri U. M. Trivedi: I wou!ld like
to know. You are an hon. Member of
this House. We would like to know
from you what is the difference bet-
ween the emotional feelings that we
express and the emotiional feelings
which they express? Do they not
drive them out?

Shri Indrajit Gupta: Have you [inish-
ed?

Shri U. M. Trivedi: Go ahcad.

Shri Indrajit Gupta: Sometimes it
is good not to indulge so much in self-
richteousness but to adopt a self-
critical attitude; it will do us guod.
There are three reasons, they are {acts.
I am not blaming anybody but they
are facts. 1 do say that there is
nothing wrong in Indian settiers
having gone there to do business. But
the fact remains that on the eve of
independence of these East African
countries the way in which the African
population has seen these settlers was,
what may be called as if they were
the ‘haves’ while they were themselves
the ‘have-nots’; they have amassed
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quite a lot of wealth. I am not blam-
ing them for this wealth but that is
how facts existed . . . (Interruptions.)

Shri Harish Chandra Mathur: What
about order there and security for
them?

Shri Indrajit Gupta: That is a diffe-
rent question and I am coming to that.
Therefore, economically those coun-
tries were very backward, undevelop-
ed, poverty-stricken,” and much less
mature than India was on the eve
of her independence. Even we prided
ourselves; in the early years and the
first flush of independence we were
very much exercised over the question
of Indianisation of services; wo want-
ed to Indianise everything that we

can. It is a healthy national senti-
ment. Sometimes we could not pro-
ceed. ... (Interruptions.) In Africa

almost the entire business had pgone
into the hands of not only Indians but
other Asians also, and that did pro-
duce a certain reaction. I do not scy
that justifies driving people out. There
were also a large number of Asians
and Indians in the civil services; they
were in Government jobs. Who does
not know that when Uganda was on
the eve of her independence, a large
number of these Asians and Indians
submitted their resignations en masse,
and what were the issues at dispute?
The issues were whether they will be
able to preserve those service facili-
ties and privileges which they had
shared with the British at the time
of the British raj in those countries:
the overseas leave facilities, special
housing conditions and special allow-
ances which they had enjoyed at that
time they were certainly in danger
of being withdrawn. Because the new
Governments in Africa had said that
though they were not going to practise
any racial discrimination, bhetween
Africans and non-Africans, neverthe-
less, they wanted these people to ac-
cept the similar type of conditions
which the Africans were going to have,
whereas they were standing for the
continuanca of the privileges which

-
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they had  earlier got during the
British regime. Angd rightly or wrong-
ly, whoever has followed these things
knows that this action in Uganda
which was followed by mass resigna-
lions by about 1400 other officials,
belonging to the African Common
Services Association, was interpreted
in Africa as a sort of an act of pres-
sure, of political blackmail. It is very
unfortunate, but it is a fact. I agree
with Shri Mathur that our Govern-
ment, by other means—representation
at the proper quarters and by keep-
ing themselves more alert and more
inforined and acquainted with the
developments that were happening
there—could have taken up meny
things. Perhaps even informally,
they could thave represented many
matters, which they failed to do.
But these things did take place,

Though Shri Mathur says that
Indians in all these countries have
played a part in the freedom move-
ment of these countries—] agree—one
cannot lump all the Indians together
and all the Asian settlers there to-
gether. The poorer sections, I think,
have certainly played a creditable
role and they have always identified
themselves with the poorer Africans
but there is a section there, economical-
ly better off, who have become a sort
of local leaders. When I criticise the
Government, 1 equally crilicise the
local Indian leadership there,—Ileaders,
mind you, and I am not condemning

Indians. Shri Mathur mentioned the
Mau Maus. It is a fact that when
the British  suppression movement

against the Mau Mau was going on, a
small, handful of the wupper class
Indians there who locally called them-
selves the leaders of the Indian com-
munity, had gone round to the British
authorities begging them to allow
Indians to be recruited into the secu-
ritv forces which was suppressing the
Mau Mau. Tt is a fact that the mass
of the Indian settlers there probahly
disassociated  themselves from this
thing.

Shri Warish Chandra Mathur: We
are talking about the masses. (Inter=

Tuption).
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Shri Indrajit Gupta: Secondly, in

Uganda, when the Kabaka of Buganda
was restored to his throne, it was a
day of great rejoicing throughout
Africa, but we know that when the
Kabaka of Buganda went back from
exile and was restored to the throne
and when he was driving through the
city, which was decorated with flags
and banners—all the population was
out rejoicing and celebraling—I have
only newspapers reports to go by—it
seems the Indian community was con-
spicuous by its absence at  these
celebrations.
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Such things have happened. There-
fore, I would say in the first flush of
independence, we  should be patient
about it and we should not condemn
outright all these African countries as
though they are following a delibe-
rate, anti-Indian racial policy. I do
not believe that that is so.

An Hon. Member: Condemn the
Government.

Shri Indrajit Gupta: Yes; I am also

condemning the Government. I think
the Government  should have been
much more alert. But I could not

follow, and I am confused at one
thing. How are they to intervene in
matters affecting the people who are
not Indian citizens? How will they
deal with people who have gither
become citizens of those countries or
who, by the thousands, have applied
for British citizenship? On the eve
of independence, all these have queued
up, applying for British citizenship
papers, not for Indian citizenship or
the citizenship of those countries. How
is our Government to intervene direct-
ly? They can do something indirect-
ly—I agree—which they do not do.

Shri Harish Chandra Mathur: It
may also be a diplomatic failure.

Shri Indrajit Gupta: It mayv be, I
do not hold any brief for the Govern-
ment, For example, T think these
things can be dealt with in a much
broader perspective. There are Afri-
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can students who stay in our country.
If all of us together make an effort to
have closer relationship with them and
remove their complaints also, that
would help also the relationship in
Africa towards Indians and so on.

There are so many things which
need to be done. But I think that
those Indians who are wanting to come
back to this country, for whatever
reason it may be, or who have been
compelled by some economic circums-
stances to leave, should be provided
with all possible failities of repatria-
tion and given all facilities to bring
away whatever money they have earn-
ed. I am told in many cases, they
cannot. The Government should do
everything for providing transit faci-
lities, for allowing them some relaxa-
tion of the normal customs regulations
and all those things. These things
should certainly be done.

In conclusion, I agree that Mrs.
Menon, being a Minister, need not go
round the country making publie
statements like this. Especially at
that juncture, I think it was inadvis-
able.

Mr. Deputy-Speaker: How long
would the Minister take to reply?

Some Hon. Members rose—

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): About 15 minutes.

Mr. Deputy-Speaker: Under the rule,
those who have given previous notice
only can speak. I have not received
any previous intimation except from
Mr. D. C. Sharma.

Shri Sham Lal Sarat (Jamnmu and
Kashmir): Sir, while the debate is on,
certain questions are raised and they
should be clarified. Mr, Gupta has
raised certain points, whicn must be
clarified.

Mr. Deputy-Speaker: Shri D. C.

Sharma.

MAY 4, 1964

Indian Repatriates
from newly Independent
Countries of Africa

14184

Shri D. C. Sharma (Gurdaspur); Mr.
Deputy-Speaker, Sir, one of the mis-
takes that our Ministry of External
Affairs makes is that it creates arti-
ficial walls of isolation between Indian
nzationals and persons of Indian ori-
gin. I think for legalistic and other
purposes, this may be useful and
necessary and may be taken to be
valid. But I must say that from the
broad angle of Indian nationhood,
from the broad  perspective of our
country, this kind of distinction is
working the greatest harm to our
country here and is doing the greatest
damage to our countrymen abroad,
whether they are our nalionals or
whether they are settled somewnere
else. Therefore, the Ministry of Ex-
ternal Affairs should take upon itself
the principle that any person of Indian
birth who was born in India, is one of
their charges. The degree may be diff-
erent in the case of those who are
Indian national and those who are
nationals of some other country.
But they should first of all realise that
it is their duty to be the guardians
of all persons who are born Indians,
whether they are our nationals or not
That is the first mistake that our
Government is making.

When 1 go to other countries, say,
America, I find persons of German
origin, Irish origin, French origin and
other origins in America and they
make friends, fraternise and become
popular with the persons who are
there. They do not make a distinc-
tion as we do in our country.

Shri Shinkre (Marmagoa): They

are Americans first.

Shri D. C. Sharma: Secondly, dip-
lomacy consists in making a bad situa-
tion tolerable, in making a good
situation better and in making a des-
perate situation acceptable. I think
judged by these standards, our Indian
diplomacy so far as our missions ab-
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road are concerned, has utterly fail-
ed. I ask one question from the peo-
ple who are in our missions abroad:
How many times do they visit Indian
visitors? They follow the old British
tradition of aloofness from the peopie
there and the result is, if you go to
any country where Indians are settled,
they will tell you that they keep
aloof. 1 do not want to mention the
name of the couniry. I had been to
some countries and this is the com-
plaint | have heard from the lndians
who are there. Mind you, most of
them are Indian nationals. They keep
themselves aloof and apart; they think
they are the elite of the world and
they do not want to mix with others.

The third point I want to make is
this, that taking for granted that we
have been making money, gs my hon.
frieng said—who does not make money
—and that we have not been identify-
ing ourself with the freedom struggle
of those countries, I only want to say
that by and large the Indians in
Africa, to whom my hon. friend, Shri
Mathur, referred, have been a force
for goad in that country. I say this
with due sense of responsibility.
They have built up the business in
that country. They have built schools
in that country. They have done
everything that any human being can
do. They have had very good rela-
tions with the people of that country.
There was only one country which was
the eye-sore of Indians—South Africa.
That country had been like that for a
pretty long time. They had good re-
lations before India became {ree.
What has happened to that now, I ask
respectfully of the Ministry of Exter-
nal Affairs. The Indians there were
happy before India became free. The
Indians in Kanya in Uganda, in Tang-
anyika, in Zanzibar and other places
were doing well. If they are exploi-
ters now they were exploiters at that
time also. But they were doing very
well then. Their relations with the
people of those countries were hap-
pv. They were considered to be
very good fellows. What has hap-
pened now to those very persons who
were in the good books of the natio.
nals of those countries? How i3 it
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that they have turned out to be per-

sons who are not desirable?

Sir, the answer is this. Our count.
ry, our External Affairs Ministry and
our Missions have not taken gonod
care of them, If our country had
taken proper care of them, I think
they would have been as happy as
they were before India became inde-
pendent. The fact of the' matter is,
they are neglected now. The High
Commissioners at that time from the
United Kingdom used to look after
them in a much better way that what
our High Commissioners, Ambassa-
dors, Envoys gnd our Consuls do now.
Therefore, the whole trouble has ari-
sen from the fact that we are not so
solicitous of their welfare as we
should have been.

Then I come to my last point. The
fact of the matter is that we have to
project an image of India whether
through our missions or through our
External Affairs Ministry. What image
has been presented by the Minister of
State in the Ministry of External
Affairs. I heard the other day the
Deputy Minister saying that they are
sitting on the fence, they neither
become Indian nationals nor do they
become something else. What image
of Indians are we presenting here on
the floor of this House; not through
Shri Mathur or somebody else, but
through the Minister of State in the
Ministry of External Affairs and
through the Deputy Minister? We are
presenting them an image of India
as if those persons are not wanted
by us, they are a drag on us, they
have been driven out by us and they
are not a part and parcel of us. But
the image that we should present to
every country in the world is that
every Indian, even if he has accepted
some other nationality, is rooted in’
the culture, in the soil and in the
traditions of India, and that he is
our brother. Somebody spoke about
China. In China there are two Chinas
—thank God there is only one India—
the Kuomintang China and the other
Mao China. But when they go abroad
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‘they say that they are Chinese and
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they look after each other. But here
India is one and it will continue to
be one. Even then our External
Affairs Ministry does not look upon
them as the true sons of the soil, as
the true sons of India, as those per-
sons to defend whom, to safeguard
whose interests is our duty. I think
this has got to be done, as otherwise
our name will be in the mud all over
the world. and we would not be able

to hold our head high when we go
ontside India.

Shri Sham Lal Saraf: I thank Shri
‘Mathur for bringing this very vital
question before the House for discus-
sion, for it gives us an opportunity
of considering the conditions of our
brethren living in different parts of
the world. How have they gone to
those countries? During the last
quarter of the last century thousands
of our men and women have left for

Africa, South East Asia and other
countries. So far as (Canada and
America are concerned, they are

well-settled and we have nothing to
worry about them. As far as other
countries are concerned, they have
gone there firstly as labourers to
build and construct things for them.
Then they have gone there as farmers
and a number of wonderful farms
have sprung up in those countries,
“They have also gone there as skilled
angd semi-skilleg labourers and
they have built many good factories.
Then, many people have gone there
as traders and built good trade rela-
tionship with those countries. So, my
‘submission is that these people went
to those countries to help them pro-
gress indusrially or otherwise and
they have contributed their share.

Here we must remember one im-
portant thing. Irrespective of the
part of the world in which they are
living, as long as they are Indians,
it is the duty and, responsibility of
our government to help and protect
them. Here I will quote one instance.
In 1947 when Kashmir was raided by
Pakistan, there were a few hundred
Britishers  living in  Xashmir. The
moment the trouble started, aero-
planes came right from England to
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cvacuate every man, women and child
and their property. Everybody was
evacuated in no time and every pro-
perty which was movable was saved.
Naturally, all those people felt very

much elated and happy.

Therefore, my submission is, this is

not a matter which can be taken in
a light-hearted fasion. It is a res-
ponsibility which Government can-
not shirk. All Indians, irrespective
of where they are staying, are our
brothers and their protection should
be our responsibility. I would feel
insulted if my brother or sister is
insulted anywhere in any part of the
world. But have we taken up that
question in that spirit? No, we have
not done it.

Sometime back, I think it was last
month, 1 asked a question about the
Indians in Zanzibar. They have not
been evacuated by anybody in spite
of the fact that they were in the same
British Commonwealth. The Indians
who have settled there have under-
gone a number of insults and what
nols; they have suffered a lot of losses
as well. Since they were helding
British passports, the Britishers should
have seen that they are evacuated.
When T asked a question to the Minis-
try of External Affairs whether this
has been brought to their notice and
what action they have taken the re-
ply was that since those Indians have
gone there on British passports, they
are not our responsibility. I wall
humbly submit that I do not at all
agree with that approach. 1 would
ask every Indian who is true to his
soil, true to his motherland, to see
that indians, who are our brothers
and sisters, wherever they are, are
not humiliated or insulted by the
countries concerned. We should not
stand on technicalities,
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What is the position today? T will
not repeat the sentiments expressed
by my hon. friend, though I certainly
agree with them. In Burma business
and commerce has been nationalised.
Hundreds of thousands of Indians
have been thrown out of employment.
People who owned big business houses,
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big factories and what not have been
thrown out of employment or liveli-
hood. Now they are destitutes. What
is the duty that we have to perform?

I would say that our government
must take up the responsibility of
looking after them. Those who would
like to come back to India must be
evacuated. Of course, those who
would like to continue there can do
s0. Others, should be evacuated
without any loss of time. Then, funds
should be made available to them,
long term loans repayable in easy
instalments so that they are again ablc
to settle in life. Otherwise, they
should not be left there in the lurch.
That will discredit us internationally
and I do not know what it might
bring to our nation as a whole.

Therefore my  submission is that
this is a very right occasion when
this matter has been brought befors
the House, the Government must
satisfy not only us but they have to
satisfy the whole country. They must
satisfy everybody with regard to the
care that our Government take for our
fellow brethern who are living in far-
off corners, specially when they have
come to be placed in the present cir-
cumstances. 1 hope, we will get a
very satisfactory reply from the Gov-
ernment.

Shri Dinesh Singh: Mr. Deputy
Speaker, Sir, to be able to look at this
question of the people of Indian ori-
gin abroad we have to go back a little
into history. My hon, friend, Shri
Mathur, and some other hon. Members
have already referred to some aspects
of this history.

It was about 100 years ago that
people first went to East Africa and
South Africa to woglg there. We have
had contacts with this part of the
world as with South-East Asia and
West Asia. It is much older and it
goes back actually into the folklore
and mythology, but these peonle about
whom we are discussing todav went
out of this country roughlv 100 years
ago. They went to Uganda about 80
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or 90 years ago when they built the
railroad there. They performed a
very difficult task. They built the
raiiroad; they opened out the country
and with them went some people who
helped to build the trade in that
country.

With your permission, Sir, ] might
read out a small paragraph from the
East African Royal Commission of
1953-55. It says:—

“Indeed, the remarkable tenaci-
ty and courage of Indian traders
had been mainly responsible for
stimulating the wants of the indi-
genous people even in the remots
est areas by opening to them a
shop-window on the modern world
and for collecting for sale else-
where whatever small surpluses
are available for disposal.”

This is their activity.

It is not restricted only to the eco-
nomic field. In political life they
fook a very active part. The House
knows that the Father of our Nation
himself started his political move-
ment in Africa and later on many
people took very active part in the
political movement in that part of the
world.  After the end of the First
World War the Indian community
was the first to press for the common
voting roll which became the main
demand of the African people till they
became independent.

Therefore we see that the people of
Indian origin who went to Africa
have played a very important role in
the development of the country and
in its political life. But we have also
to bear in mind that while some of
them were playing wvery important
roles, there were many who were not
interested very much in what was
happening in the country. That was
partly because they were occupied in
their own business and partly because
they still maintained close connections
with India. This led to a certain
amount of separation and isolation
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between the people of Indian origin
and the Africans living there.

At the time that they went from
here India was beginning to be ruled
by the British and they went there
conditioned that the same ruler was
ruling India as was ruling East Africa
and they accepted this position as also
the position that was, to some extent,
deliberately created by the ruling
power of keeping the people of Indian
origin separate from the Africans. It
is not that the Indians themselves re-
mained separate, but there was an in-
centive for them to remain separate
because the property qualifications and
others were such that Indians received
certain favoured treatment as com-
pared to the Africans. In any city
one would see a European area, with
it an Indian area and that the Africans
were not allowed to live in the city
at all. They had their locations out-
side the city. So, having gone with
a certain amount of background here
of accepting a foreign ruler, they ac-
cepted the position there readily and
tended to fall in the trap and remain-
ed separate to some extent with the
local people. This is the genesis, the
basis, from where we move forward.

Afterwards, Sir, when India became
independent, the question came as to
what was to happen to the people of
Indian origin settled in different parts
of the world which was still being
ruled by the United Kingdom because
till then they had the common citizen-
ship, the British citizenship. And the
question arose as to what was to hap-
pen to them. I would recall to you
the clear statement that the Prime
Minister made in this regard. He
had said:

“Our policy in regard to Indians
in Africa or indeed in any part
of the world has been repeatedly
and clearly stated. We have left
it to the Indians abroad whether
they are to continue to remain
Indian nationals or to adopt the
nationality of whichever country
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they live in. It is entirely for
them to decide. If they remain
Indian nationals, then all that they
can claim abroad is favourable
alien treatment. 1f they adopt the
nationality of the country they
live in, they should associate
themselves as closely as possible
with the interest of the people of
the country they have adopted
and never make it appear to func-
tion in any way that they become
an exploiting agency there.”

This was the clear statement made
by the Prime Minister, if you like, an
advice given to the people of Indian
origin who live abroad.

Shri Hanumanthalya (Bangolore
City): May we know what was the
exploitation which Indians were do-
ing? Please explain that point. Let
us know what was the expliotation
that the Indians were carrying on.

Shri Dimesh Singh: 1 do not think
it will be very desirable for me to go
into the details.

Shri Hanumanthalya: You are tak-
ing umbrage under that phrase. We
want to know what was the exploita-
tion taking place there.

Shri Indrajit Gupta: Ask the Af-
ricans. ol

Shri Dinesh Singh: Any trading
community in that respect is an ex
ploiting agency.

Shri Hanumanthalya: Have we
driven out the British firms and the
German firms from here? Have we
driven out all the foreign trading
firms in India because they are trad-
ing in this coumtry? We must be
able to get there what we practise
here.

Shrimati Renu Chakravarity (Bar-
rackpore): We should.
Shri Indrajit Gupta: You are pro-

tecting them, That is why they are
here,
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Shri Dinesh Singh: To my mind,
they are equally an exploiting agency.

As ] was saying, the position that
they had at that time was to choose
whether they wanted to retain the
British citizenship that they had or
wanted to adopt the Indian citizen-
ship or the citizenship of the country
that would in due course come to
them after independence. A number
of them adopted Indian citizenship
and became Indian nationals for whom
we were fully responsible. The bulk
of them decided to retain the British
nationality and they were to be gov-
erned by the laws that were then to
be framed by the British Government
and subsequently by the Governments
of the countries that became inde-
pendent. In this process, as and when
these countries became independent,
they offered them the nationality of
these countries with certain time limi-
tations for them to decide whether
they want to become the nationals of
those countries or not. Quite a num-
ber of them accepted the nationality
and became the nationals of those
countries and are now enjoying full
and equal citizenship rights along with
the people of African origin there.
Quite a large number of them are
still hesitating because they still have
the period to choose, at least in Kenya
and Uganda. This has created a cer-
tain amount of difficulty.

Just now my hon. friend Pirof. D. C.
Sharma—I do not know if he is here
or not; I think, he is not here—men-
tioned. . . .

An Hon. Member: He is coming.

Shri Dinesh Singh: I am glad he has
come. He mentioned that it was our
responsibility to look after the peo-
ple of Indian origin whatever their
nationality may be. This is a kind
of a talk that, I would submit, creates

all the difficulty. The people who
have accepted the citizenship of a
country have to behave as the

nationals of the country in which they
live; they may be people of Indian
origin; they may be emotionally and
socially very much In tune with us,
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but they have to function in the in-
terests of the countries which they
have now adopted. No country would
like to have amongst its citizens peo-
ple who owe their allegiance to
ano.her country.

My hon, friend Shri D. C. Sharma
gave an example from the USA
where he mentuoned that people of
different origin had settled down and
had become nationals and were yet
retaining contacts with their countries.
Perhaps, they were cultural contacts;
I do not know. But he must also
appreciate that within his own life-
time there have been two World Wars
in which people who had gone from a
certain country in Europe had taken
active part in fighting that country
on behalf of the USA. It is a position
that no country will accept that their
own nationals look to another coun-
try for allegiance. This is a position
in which there can be no compromise.

The people have got to make up
their minds themselves and make up
finally, because if they do not do it,
then they jeopardise the position of
those who have taken up that nationa-
lity and are willing to live in equalily
with the people there.

There is also a charge that our
diplomatic missions have not function-
cd fully, and that they have not help-
¢d in the integration of these people.
I do not know; there may be some
specific complaints here and there. I
cunnot speak for all of them. But by
and large, I would submit that the
people in our Missions in Africa,
especially in East Africa, have had to
perform a very difficult task because
they had to give a certain amount of
advice to the people of Indian origin,
when they came to them; they also
had to bear in mind the interests of
the people of Indian origin there
and to try to explain to them that
their interests lay in making a clear
choice and to take a position where
none could start accusations against
them. I think that by and large, they
have acquitted themselves very well.
It is a matter of great credit for us
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that the people of our Missions living
in those countries, sometimes, during
difficulties, have never been accused
by the Governments or by any other
interested party, of doing anything
which has not been in the Interests
of India, in the interests of the peo-
ple of Indian origin, and also in the
interests of the countries to which
they have been accredited.

But 1 do agree that it is to some
extent our duty to help in the inte-
gration of people of Indian origin in
those countries. As rcgards people
who have become our citizens, as 1
have mentioned earlier, we are
making every effort for their security,
for them to come away here, and we
are also providing the facilities. But
as regards those people who are still
hesitating, I would repeat the samec
advice that the Prims Minisier had
given, namely that they must make
up their minds finally. If they want
to become Indian citizens, our citizen-
ship laws are open, and according to
the citizenship laws, they are wel-
come to become Indian citizens, and
we shall do our best to help them.
Those who wish to stay on there and
continue the trade and live there
must make up their minds finally,
adopt the nationality of those coun-
tries and face the future boldly. No
cemmunity can afford to live in this
hesitation. We have minorities; other
countries hav: also minorities; but
minorities musi face the future brave-
ly. They must taxe up a position, and
they must ask for their equality and
the guarantees that they have. If,
as suggested by some hon. Members,
they look to India to provide them
with all those opportunities, they will
pever integrate with that country, and
they will never be able to settle down
there and they will never be able to
win the confidence of the people there.

Regarding the facilities, may I men-
tion very briefly what we are giving?
Two matters were referred to in this
connection. One was about providing]
transport for those people to come
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back to India and arranging for the
guods that they were to bring. We
arrzady have from East Africa at the
moment three services per month,
which carry roughly 800 to 1200 pas-
sengers. Till the end of this month,
they have a waiting list of roughly 800
puatsengers,

17 hrs,

We are arranging for another ship
to ply six more sailings till about the
end of August with a capacity for
about 600 passengers in each sailing.
This will be able to take care of any
Lacklog that there may be.

Legaraing the facilitics for their
cemung here, clear instructions  have
been issued to the Cusloms by the
Ministry of Finance to allow them
facilities. Under the Transfer of Resi-
dunce Rules, they can bring all their
money in. There is no difficulty. They
can bring in all their personal eflects.
They can also bring in under certain
restrictions, that is, about payment of
cu.stoms duties eic. stocks in trade,
machinery, industrial apparatus, mer-
chandise, motor cars, motor cycles and
i:l other possessions that they have.
Every possible facility has been given
and, by and large, we have heard only

praise from those people who are
coming.
The State Governments are also

willing to give them facilities that they
give to Indian nationals regarding
¢stablishment of small scale and wvil-
lage industries, taking loan for any
large industrial enterprise and so on,
if they so wish.

Therefore, I would submit that there
has been no failure on the part of
Governmen. in either helping the
people of Indian origin in these coun-
tries, peopla who have become Indian
nationals in those countries, or in
helping those who wish to come away,
both in respect transport and all faci-
lities to come back here. :

1 would like to conclude only with
this brief remark, that these people
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are passing through great difficulties.
It is a period of transition in these
countries as it was in our own coun-
try. There is the question of Afri-
canisation. As my hon. friend, Shri
Gupta, had said, we were also anxious
to have Indianisation at the time of
our independence. But all these
things can be settled if we tackle the
problem carefully, discuss it with
them and not bring emotion in it,
because it is the most dangerous thing
that can happen—to link it up emo-
tionally, in which we treat all of
them as Indians and more or less make
it impossible for them to stay.

17.02 hrs.
REVISION OF DEARNESS
ALLOWANCE*

Mr. Deputy-Speaker: Before we
begin the half-an-hour discussion, I
would ask the hon. Finance Minister
to make a statement for two or three
minutes to help the discussion.

The Minister of Finance (Shri T. T.
Krishnamachari): In order to facili-
tate the discussion, I may state that
the question of revising the rates of
dearness allowance  admissible to
Central Government employees as a
result of the average for 12 months of
the working class consumer price in-
dex reaching the figure of 133 in the
month of January 1964, is already
under the consideration of the Gov-
ernment in accordance with the re-
commendation of the Second Pay
Commission on the point which is ac-
cepted by Government. I hope to be
able to announce Government's deci-
sion in the matter in about a week's
time. The revised rates will have
effect from the 1st February 1864. The
price index for the month of January
being available only in the third week
of March, we were not able to deal
with it earlier.

I might also add that the figure of
mverage price index registered a sud-
den rise as a result of the chanee in
the Indices for the cities of Bombay
and Ahmedabad on the reports of the
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Commiltees set up by the Govern-
ments of Maharashtra and Gujarat.
This has raised the index figure by
two points. Otherwise, perhaps the
eflect would not have come in the
month of January, as it has in the pre-
sent case.

Shri S. M. Banerjee (Kanpur): I
am really surprised o hear this an-
nouncement. I thought that the an-
nouncement would contain a declara-
tion about the enhanced dearness al-
lowance.  Probably the Finance
Minister thought that an impression
might go round the country that he
would be making some announcement
because of this discussion. I shall
not try to score a victory or point over
this matter.

A question was put by me on the
30th April, to which the hon. Deputy
Minister replied:

“At the moment, it is being
finalised and the hon, Member
will know very soon the decision
taken in the matter”.
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I am happy that the hon. Finance
Minister, realising the growing dis-
content among the Central Govern-
nent employees has come out in this
House with a statement that an an-
nouncement will be made within a
week.

Shrimati Renu Chakravartty (Bar-
rackpore): After Parliament adjourns.

Shri S. M. Banerjee: I would have
liked him to make a statement tomor-
row or the day after on the floor
of the House. Anyhow, even after
the figure of 135 was reached in
February, 1964, his approach to the
problem was just like that of moody
Hamlet, to revise or not to revise, but
today he has been able to make up
his mind, and some revision is likely
to take place just after a week.

Shri U. M. Trivedi (Mandsaur): Just
after a week, or just after two days?

Shri S. M. Banerjee: To help the
Finance Minister to take a decision,
I wil] try to impress upon him what
should be the quantum or the correct
basis in arriving at a correct decision.

*Half and hour discussion.
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[Shri S. M. Banerjee]

Today, when 1 initiate this debate
on dearness allowance, I have before
me a clear picture how 22 lakhs of
Central Government employees are
groaning with anger and meaning with
frustration becaus: of Government's
failure to control or check the prices.
Not only the Central Government
employees, but the bank employees,
insurance employees and all  others
working people of this country, whosc
backbone has been completely broken
by the high prices, are agitated, and
they want a 20 per cent increase in
basic wage as an interim relief.

The mawn reason which led to the
unfortunate strike of the Central Gov-
ernment employees in 1960 was the
refusal of the Government to neutra-
lise the rising cost of living by dear-
ness allowance or to have a rational
formula that would provide timely
and automatically full neutralisation
of rise in the cost of living.

The First Pay Commission formu-
la was acceptable to the Government
employees, but the Second Pay Com-
mission formula which was not accep!-
ed, for which there was a strike in
July, 1960, was thrust on the Central
Government employees by bringing an

ordinance, putting 17,000 Central
Government employees behind the
_bars, suspending about 27,000 and

terminating the services of so many.
But the conditions of even that recom-
mendation of the Second Pay Com-
mission, which was not liked by the
Central Government employees, to
justify an increase in dearness allow-
ance, were fulfliled in 1981, but what
heppened? In 1961, only Rs. 5 and
Rs. 10 were given to the Central Gov-
ernment employees. The Confedera-
tion of the Central Government Em-
ployees and its constituent units
wanted the whole question to be re-
ferred to  arbitration because the
Second Pay Commission recommenda-
tion has not given a clear formula, or
the quantum of rise in the dearness
allowance when the conditions laid
down br it had been fulfilled. So,
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again from 1-7-1963 another increase
was made of Rs. 2, Rs, 5 and Rs. 10.
What we wanted was that up to Rs. 125
full neutralisation should have been
given right from lst November, 1961.
If it was a part of the ful] neutralisa-
tion according to the Finance Minis-
ter, then these amounts of Rs. 2, Rs. §
and Rs. 10 should have been given
from 1st November, 1861 instead of
from 1-7-1963.

Even according to the adverse re-
commendations of the Second Pay
Commission, the average of 125 points
was reached in November, 1961, and
the employees have been deprived of
their arrears for 21 long months by a
stroke of the pen. We have been
writing letters to the Finance Minister
clarifying the position, but there was
no answer to this. If there was to be
neutralisation up to 125 points, I am
afraid that should have been done in
a1l seriousness and earnestness from
1-11-1961. The Central Government*
employees should have got arrears of
Rs 2, 5 and 10 from 1-11-1981 and no*
from 1-7-1963.

Shri U. M. Trivedi: How long are
we sitting?

Mr. Deputy-Speaker: This is
an-hour discussion.

Shri U. M. Trivedi:
quorum,

Shri Nambiar (Tiruchirapalli): For
half-an-hour discussion it is not neces-
sary.

Shri U. M. Trivedi: Why not? There
are hardly 29 Members.

halt-

There is no

Mr. Deputy-Speaker: Quorum is
necessary.

Shri Nambiar: The hon. Speaker has
called all these Members to the
various committees which are meet-
ing and therefore, many are attend-
ing it.

Mr. Deputy-Speaker: When quorum
is challenged, I have to take the count.
There is no quorum now. Let the
Bell be rung—now there is gquorum.
He may continue.
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Shr1 5. M. Banerjee: It is found that
the average of all-India consumer
price index has crossed 135 points in
February 1984 even though 135 points
were physically reached in July 1963.
The employees are suffering an ero-
sion of more than ten per cent of the
wages which are already below the
minimum level. There is no reason
why the Government should still hesi-
tate to grant full neutralisation upto
135 points retrospectively, My point
is this. Neutralisation upto 125 points
must be done from 1-11-1861 and
whatever amount was paid, Rs. 2, 8,
10 should be paid retrospectively from
1-11-1961. The full neutralisation upto
135 points should also be done retros-
pectively with effect from 1-7-1963.

There is another point about the
rectification of all-India consumer
price index. The decision of the ex-
perts to revise the price indices of
Bombay, Ahmedabad, etc, has clearly
estab.ished a prima facie case for
examining the All India Consumer
price index and its components of the
27 centres. It is stated that the find-
ings of these committees are not being
implemented correctly by the Govern-
ment. The expert committees of Bom-
bay and Ahmedabad had corrected the
index of 1980. But the All India con-
sumer Price index is being corrected
from current months.

I thought that I should raise these
issues hera and impress upon the Fin-
ance Minister that another Rs, 2 or
Rz. 38 may not be given. According
to my calculation, the minimum rise
of dearnesg allowance should have
been Rs. 10. T do not know what is
going to be circulation of the Finance
Minister but it should be a minimum
of Rs. 10. Government has miserab-
aly failed to bring down the prices.
It dearness allowance is not increased,
I think there will be more frustra-
tion among the Central Government
employees. This may result in an
all-India agitation. So, it is better, I
thought, that before the Finance Min-
ister gives his reply, I should speak
on these points.
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"he has made—which is good—I re-

quest that he should kindly fell us
something, give his mind to us, as to
what is going to be the quantum of
dearness allowance and how it is going
to be calculated, because there is no
sound basis on which the dearness al-
lowance can be calculated. When we
discuss the question of dearness al-
lowance, 1 would also like to know
from the Finance Minister whether he
is going to increase the ceilirg from
Rs, 400 to Rs. 1,000 because a ques-
tion was asked in the other House
where it seems that the Finance Min-
ister—I speak subject to correction—
that this mattey was also receiving
consideration. I would like to know
from him whether the ceiling is likely
to be raised from Rs, 400 to Rs. 1000.

Then, another question Wwhich I
would like to put here is the question
of raising the dearness gllowance of
pensioners. Assurances a:ter assuran-
ces in this House were given that
pensioners will also be given dearness
allowance. I am told that they were
given only Rs. 20 subject to the limit
of 320. Even on that I do not
know whether orders have been issued
or not. I would like to know from
the Finance Minister what he is doing
about pensioners and whether their
dearness allowance is going to be rais-
ed.

With these words. I would request
the hon. Finance Minister to tell usto
tell this House, whether a sound basis
is going to be evolved for the future
also, so that the Central Government
employees are not required to agitate
for suggesting let there be 3 common
accepted formula by which dearness
allowance can be raised, whencver the
prices go up or the Index figure shoots
up. I hope the Finance Minister will
definitely tell us the quantum of dear-
ness allowance which is in his mind.

I have given a sound basis, namely,
that there should be full neutralisa-
tion up {o 125, and that is the formula
which is acceptable to the Central
Government employees; not only to
them but to the working people of the
country as a whole,
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Shri Nath Pai (Rajapur): Mr. Depu-
ty Speaker, Sir, may I avail myself
of this opportunity of welcoming the
statement which the Finance Minis-
ter has made though a little belatedly.
I do not know whether he thought it
fit to make the statement to take away
the wind out of the sail of this debate.
He is a very great tactician in that he
has already made a statement which
we wanted him to make, I _welcome
the statement, but I would like to put
a lew questions nonetheless,

Mr., Depuiy Speaker: Only
question.

Shri Nath Pal: We are among those
people who have been agitating on
this problem for a long period, and
so I request that the rules should not
be so rigidly applied. You know how
seriously we feel on thig matter. I
would like to know what is going to
be the formula that is going to be ap-
plied. If he can give an indication,
that will relieve much anxiety in the
minds of the employees and their
unions. I would like to know whether
he is aware that some of the things
he is trying to do are being watered
down by the fight lhe unsuccessful

- fight, he is waging against the rise
in Prices.

It is no use telling us that in a deve-
loping economy the prices invariably
rise. 1 think he knows that UAR is
also considered a developing country.
It is to the credit of the UAR—I go not
admire everything that is done there—
and does he know that during
the past ten vears in the UAR, the
price of bread has been the same that
the overall index so far as the living
cost index in the basic commodities
is concerned. hag gone down as against
the performance in this country. and
that there is a gradual depreciation of
the living standard of the employees
of the Government here because of
the failure of the Government to
hold the priceline?

Therefore, apart from giving these
reliefs may I also know whether it is
under contemplation to give such
benefits like hospitalisation.  grain
benefits—which was earlier indicated
'm a private talk of his—cheap grain

one
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shops subsidised by the Government?
and finally, I would like to know from
him—this question was raiseq by my
hon. friend Shri Banerjee also—whe-
ther the Government is thinking of
giving some relief—I do not like to use
that expression with regard to any sec-
tion of our countrymen—to ihose un-
fortunate pensioners. I would like to
cite the evidence of hig colleague in
the Government of Maharashtra, Mr.
Barve., who admitted in reply to a
question that there are pensioners
whose pension in the case of some of
the former employees af Deccan State
is the unspeakable figure of 8 annas
and in other cases Rs 1.7% nP. May
I know whether he is thinking of any
comprehensive scheme whereby, not
only by giving this DA but by other
socially-oriented measures, he tries to
stabilise the standard of living, if not
increase it?

Shri Nambiar (Tiruchirapalli): In
view of the fact that the prices have
gonc up so high during the last two
vears. may [ know whether the ques-
tion of paying the arrears of DA with
retrospect effect at least from 1st
April, 1962 will be considcred? May
I also know whether the question of
linking DA with the cost of living
increase on an automatic basis, ah the
basis of a formula, will be considered,
co that whatever is granted by way
of an increase from time to time meed
not be deprived of by a sudden In-
crease in prices in the market so that
the increase mayv be automatic and
the employees may get the benefit
without the market or businessmen
knowing what increase is being given?
Will the Government consider fhat
aspect as well?

Shri Daji (Indore): I want to know
whether the arrangement that the
Finance Minister is contemplating will
be such an arrangement that it will
also apply in future, so that every
time there is an increase of 10 points,
this question of agitation may not
arise and whether they will evolve a
method which can be applicable inell
such cases. Secondly, may I know
whether the Government will also in-
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clude in their consideration correcting
of the anomaly of educational allow-
ance which is paid to the children
when  the children are away
from the parents, but not when they
are living with them? Will Gowern-
ment also announce this correction
next weak?

Shri T. T, Krishnamachari: On the
basic question of prices, I have rcally
no difference of opinion with the hon.
Member. I completely agree  with
him that the question Jof prices run-
ning away is something which has to
be tackled. My difficulty is that while
the other agencies of Government,
notably the State/ Governments, are
in agreement on the general principle,
on the question of action 1 find it
difficult to get them to go with it,[ 1
feel, about this question of prices ris-
ing. about which Mr, Nath Pai pointed
out, the step being taken in UAR is/
something that we cannot postulate.

Hon, Members must rcalise that any
increase that is given, even g5 a partial
neutralisation, would mean anything
like Rs. 20 crores or more. That
means an additional burden on the
tax-payer. When we are trying tn,
sort of, get Rs. 3 crores here or Rs.
4 crores therce in order to minimise the
gap in the budget, this continuous in-
crease in Government's commitments
seens inevitable if things that are now
governing obtain for all the time, On
that issue I am completely at one with
the hon, Members. But I do hope that
Members of Parliament, all of them,
irrespective of a party affiliations, rea-
lise that we have to sit down and put
pressure on those concerned so that
the spiral of price increase must stop.
Secondly, the people who take advan-
tage of any increase to these low-paid
people to raise their prices should also
be dealt with. On these matters.
there can be no difference of opinion
whatsoever.

In regarq to what we have to do
as a matter fact I would not say, as
Shri Nath Pai mentioned, it is a mat-
ter which I am sympathetic about. No.
As a matter of fact I sense the suffer-
ings of people the lower income
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groups not only the government ser-
vants but also the other fixed income
groups whose position is that netwith-
standing the rises in their salaries or
cmoluments, adequate or inadequate
they might be more than compensated
by these increase in prices, increase
in house rents, increase even in trans-
port and so on.

What shall we do about it? I have
been for quite some time engaged in
this task as to how we could afford
some kind of solace or mitigation in
suffering by indirect methods instead
of direct methog of increase so that
the shopkeeper would not take it.
Thai is our main trouble. We have
been thinking of what we can do to
bring benefits like security benefits,
health benefits etc, which would help
them. We arc also thinking of other
benefits some of which have been
catalogued by hon. Members. But we
have to work with other Ministries
and also with the Planning Commis-
sion. So the social objective in re-
gard to our ultimate plan is some-
thing which we cannot miss, and it

is a question of reconciling two
claims.
As I have said in my  Budget

Speech notwithstanding the fact that
we must progress faster and resources
must be found for a bigger plan, we
cannot ignore the social objectives
that we have in mind, namely, that
the people who are living on marginal
and sub-marginal levels need a con-
siderable amount of assistance to raise
them up to levels which would be
satisfactory.

I may assure my hon, friend that
there is no question of any fighting
against them in regard to who is going
to get the credit. Of course, hon.
Members may raise these discussions
and Government may not respond. So

* when T made the statement I really

wanted hon, Members to. sort of, pin-
point what they wanted to say instead
of going into the whole question. It
is not intended to score a debating
point at all. I wish I had been able to
complete my work and get the appro-
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[Shri T. T. Krishnamschari)

val of my colleagues in the Cabinet
and place it before the house before
1t rises, It is not possible. [ cannot
get a Cabinet meeting before Thursday
and it is only after the House rises
that I shall be able to get a decision
of the Cabinet on this question. The
Finance M:nister is certainly not a free
agent on these matters,

Shri Nath Pai: On these matters the
Cabinet will accept what you recom-
mend. Yet, I agree, the formality has
to be gone through,

Shri T. T. Krishmamachari: Some of
the paying departments are a little
difficult I am not saying they are not
as sensitive to what s happening
around but still when their own par-
ticular department has to bear the
brunt the trouble comes.

The quantum of increase, as I said
is a matter which is under considera-
tion. My hon, friend raised this
question of people below Rs, 1000 and
said that they should be compenstated
with regard to the increase Well I
can assure him that it will be a little
top much even for me, but we are
trying to see if we cannot raise the
limit to some extent, and thal imves-
tigation is going on.

One factor I would like to mention.
I do not want hon. Members to get
away with the feeling that I have ac-
cepted everything. In regard to full
neutralisation the Govarnment are, in
one sense guided by the recommenda-
tions of the Second Pay Commission.
Even that has not recommended full
neutralisation because the cost of full
neutralisation ig considerable. I can-
not assure hon, Members here that we
can adopt full neutralisation now.

Shri Nath Pai: They have left it
to you discretion.

Shri T. T. Krishmamachari: The
point again is this. On the question
of delays, I can certainly tell the hon.
Members that I do not want to be, sort
of, goaded, into doing a particular
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action. This is a matter which we
have been considering. Even after the
last incPeasy, unsatisfactory as it
may be, a committee of officials has
been sitting and discussing this
matter, to see  whether we
cannot give in-bult concessions which
may reduce the cost of living so that
we need not add the dearness allow-
ance, but we have not been able to
come to a conclusion merely because
everybody does not think the same
way. I think in one way; others don’t
Maybe, others are right and I am
wrong. I do not lay any claim for
being omnipotent in this matter,

So, 1 can assure hon. Members that
s0 long as I am here, 1 need not be
poaded inlo taking any action. If the
figures rise to that particular point,
we will take whatever action is pos-
sible and appropriate according to the
circumstances of the case. As I said
in that short statement that I made,
it might be, as I was looking into
these flgures from November, Decem-
ber, January onwards very possibly
the need for action might not have
arisen until probably April but for
ithe change in the working of the in-
dices by Bombay and Ahmedabad,
which have raised it by two points,
so far as we are concerned. There
is nothing wrong about it, but I am
offering that by way of explanation
why we have not been a little glert,
may be probably a month earlier. We
had these figures, as I said, only to-
wards the end of March and that is
where the delay comes. It is not my
intention {o delay anything; whatever
we have to give, we must give.

Shri 8. M. Banerjee. Are you poing
to announce il next Monday?

Shri T. T. Krishnamachari: I think
I will try, vwhile I would not make
it a promise.

Then, Shri Nath Pai asked some
other question. Ag [ said, full neu-
tralisation is not possible, but we will
do it to the extent we can. The Pay
Commission has given us a formula.
Well I may say. I wish we could
agree, like the UAR, 1 wish I could
give, at least one foodgrain not only
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to Centra] Government servants but
to the State Governmeni servants and
compel the employers also to fall in
line so that at least one foodgrain
would be fully subsidised. It 1is a
matter which we are investigating. 1
do not know if we would be success-
ful. Personally, I am in favour of it,
but the mechanies of it is something
which we have to study a little more.

A mention was made of pensioners.
We did something to the low-paid
pensioners last year. I know it is
quite low and I do not say it is very
satisfactory from my point of view.
My only difficulty in this matter is
not the disinclination on my part to
help a section of the community which
is undoubtedly needy but my inability
to find adequate resources without im-
pinging on something which is part of
the Plan. That is my difficulty. There-
fore, 1 cannot give any promise, But it
is g matter which I will certainly
bear in mind.

Op the other point which is men-
tioned we are really thinking in terms
of what we could do in other direc-
tions. Somebody mentioned about
educational allowance. Others also
mentioned something more or less on
the same lines. I ‘hink we will be
able to do something zbout it and it
would not be a very heavy burden
because most of the States are coming
forward with free education up to a
particular point. So, that is g thing
which we could do.

I also wish I could say something
in regard to the journey to work. I
was not very happy when I saw
about this agitation on increase in
fares, It seems a conspiracy of for-
ces which is not merely hurting this
class of people who cannot be hurt
but is also hurting the government in
finding additiona] resources, So 'that,
I need some sympathy from hon. Mem-
bers opposite becausa this question of
finding resources is not easy; it gets
increasingly difficult. While I shculd
certainly accept responsibility to look
after the lot of the lcw-income group
of people, there is a limit to the gov-
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ernment raising resources which can-
not altogether be ignored.

Lastly, I would like 1o assure hon.
Members that I have been beneflited
by the remarks of hon, Members. I
am very grateful for the manner in
which they put down the case. As
Shri Banertjee pointed out at the out-
set, we want guidance a gort of line
of action. 1 have carefully noted the
remarks of hon, Members and to the
extent it is possible I would like to
accommodate a]] that has been said,
but there are very serious limitations
to the range of possikility, so far as
the finance is concerned,

17.34 hrs.
MISTAKEN ENTRY BY RAJYA
SABHA MEMBER INTO LOK SABHA

Mr, Deputy-Speaker: Earlier in the
day a non-Member came to the House
a question was raised and I promised

__to look into the matter,

Shri Hari Vishnu Kamath (Hosan-

gabad): You mean a stranger?
Mr. Deputy-Speaker: Yes. The
Speaker has received the following

letier:

“I am a newly nominated Mem-
ber to the Rajys  Sabha. This
afternoon, I  entered the Lok
Sabha Hall by mistake, thinking
that it was Rajya  Sabha. No
sooner than [ realised my mistake,

1 came out of the House for which

1 sincerely apologize.”

An hon. Member: What is the name
of the Member?

Mr. Deputy-Speaker: Shri M.
Ajmal Khan. In view of this letter, I
think the matter should be treated
as closed.

Some hon. Members: Yes.

17.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, May
5, 1964/Vaisakha 15, 1886 (Saka).
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